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LOK SABHA 
Tuesday, 13th December 1955 

The Lok Sabha mel at Eleven of the Cleek. 

[Mr. Speaker in the Chair] 
ORAL ANSWERS TO QUESTIONS 

Post Office Savings Bank AccoUDtI 
(pakistan) 

-15:1. Sardar Hukam Singhl Will 
the Minister of Com~unicatiOG.s be 
pleased to state: 

(a) whether any progress has been 
made in the work of the liaison officers 
appointed in Paltistan)n pursuance of Indo-
Pakistan agreement of July-August, 1954; 
and 

(b) when transfer of Post Office Savings 
Bank Accounts and Certificates of displaced 
persons from Pakistan to India is expected 
to be completed? 

The Deputy Minuter of Communl-
cationl (Shri Raj Bahadur)I (a) Yes. 

(b) According to the recent Indo-
Pakistan agreement, the transfer of Post 
Office Savings Bank accounts and certi-
ficates, claims whereof for transfer from 
Pakistan to India and vice versa were register-
ed by the prescribed dates should be com-
pleted by the 30-6-56. 

Sardar Hukam Sin8hl May I know 
whether any assessment has been made so 
far as to what is the total amount of our 
sccounts there? 

Shri Raj Bahadur: According to the 
initial assessment the number of claims 
for S. B. Accounts and Postal Certificates 
was 1.45,275 estimated to be valued at 
Rs. 7,22,05,232. Out of this, the unsettled 
claims were assessed at 56,682 of the value 
of Rs. 3,00,73,096; 

Sarder· Hakam Siqhl And what 
is the amount claimed by Pakistan from 
'.18 ? 

Shrl Ra, Bahadur: It is only the 
Pakistan authorities .:0 whom it is best known 
as to how much amount can be claimed by 
them. But from the information available 

448 LSD (1) 

with us it can be said that the total amoun t 
claimed by Pakistan on account of thet e 
accounts is of the order of Rs. 16 lakhs. 

Sarder Hukam Singh: What is the 
amount we have given so far, if any, to the 
people in need of relief urgently. as these 
accounts have not been transferred? 

Shrl Raj Bahadurl The amount 
for which Post Office Savings Bank accounts 
and Certificates were transferred from 
India to Pakistan upto 7th November 
1955 is Rs. 9,46,268. 

Sarder Hukam SilllJh: I wanted 
to know whether we have given any interim 
relief to any of the claimants who are in 
urgent need of money. 

Shri Raj Bahadur: On the question 
on interim relief I cannot say ·off-hand 
and I do not know whether it arises from 
the question. Here we are conceJ;ned 
with the transfer of particular Savings Bank 
account or postal Certificates. I do not 
know how it comes. 

Sardar Hukam Siogh: May I know 
whether we have made any attempts to 
adjust the mutual claims and whether there 
has been any correspondence on that subject 
or whether any discussions have taken place 
between the two countries to see whether 
the claims can be mutually adjusted and paid 
from those places? 

Shrl Ra, Bahadurl I do not know 
what exactly is meant by mutual adjust-
ment. Some people on our side had 
Savings Bank accounts in the post offices 
of Pakistan. They want them to be trans-
ferred to India. Some people in Pakistan 
had their accounts in our post offices. They 
want them to be transferred to Pakistan. 
The question of mutual adjustment hardly 
arises. 

Sarder Hubm Singh: I am refer-
ring only to those who have had thei r accounts 
in Pakistan but now want them to be trans-
ferred here and who are in need of payment 
immediately but they are not getting it 
because the accounts are not being trans-
ferred. Is tJ-ere any method by which 
they can be paid here before actual transfer 
of those accounts? 

Shrl Raj Bahadur: Before actual 
transfer? It has to be verified whether 
a particular Savings Bank account actually 
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existed in Pakistan. It has also to be veri-
fied as to what was the ac:ount at the disposal 
or to the credit of the particular account 
holder .. Without that verification which 
comes only from Pakistan, it does not appear 
to be possible to effect any interim adjust-
ment. 

Shri Gldwani: May I know whether 
we have any complete accounts as regards 
those who have gone to Pakistan and whether 
we can unilaterally take any action and 
settle the accounts here? 

Shri Raj Bahadur: I do not think 
it can be taken unilaterally, because the 
mutual ajdustment of account between two 
countries is involved iA these things. 

Mr. Speaker: As I understood from 
the questions put by hon. Members the trend 
of the question, I think, is that people keep 
their moneys in Post Office Savings Bank 
accounts with a view to be able to make 
use of those moneys in times of need. A 
large number of years have passed, and 
nothing is settled. What is th~ remedy 
which Government propose now m respect 
of the money.s tha~ pe~le have paid t~ere, 
to give them mtenm relief here? Pakistan 
may perhaps never verify them till doomsday. 
Are we going to wait? That seems to be 
the point of the question. 

Shri Raj Bahadurl Sir, I am very 
gratefull to you for the elucidation of the 
question because it explains to me the 
whole import of the question. I think I 
will do well to explain, if I can in a few 
words, the history of the efforts made by 
the Government of India in this matter. 
There were some conferences in the middle 
of September, 1949; some procedure was 
evolved j it could not be implemented. In 
June, 1950 another conference was held; 
another procedure was evolved and some 
formulae were also evolved, and again in 
1952 August there was another conference. 
Those procedures and formulae for transfer 
of accounts also could not be implemented. 
Then we met in July-August, 1953 and we 
first of all decided to appoint wnat are known 
as liaison officers to push on the work of 
verification of account in either country. 
Our liaison officers are posted at Karacni 
and Lahore, and their liaison officers are 
posted at Delhi and Ambala. The verified 
lists of these accounts are exchanged at their 
instance and they help us in that direction. 
That has been done. Then again, as late 
as MarCil, 1955, we again found that the 
w, rk was going slow. There, as issupposed 
to be that the Pakistan authorities think 
that the value of our accounts to be transfer-
red to us is only two and a half times the 
value of the amount that India owes to 
Pakistan in re'peet of these accounts. Aa 
against this the ratio should be as between 
RI. 3 crores and Rs. 16 lakhs. So they 
are only verifying lists two and a half times 
in number. That has been the snag. Now 
final date. have been given, and for the 
verification of lCCOunts which shall have to 

be settled an i completed by the end of 
June, 1956. That is how the matter stands 
at the moment. 

Sardar Huum Singh: If that is not 
also finali sed ? 

Mr. Speaker: It is not for the Chair 
to make any recommendations or to put any 
questions. To me the question seems to 
be obvious. Government have made all 
possible attempts. That is true. Govern-
ment have also an estimate as to the amount 
in the accounts in Pakistan, about Rs. 9 
crores and so on. Now, assuming that 
nothing can be done by negotiations with 
Pakistan, what is the Government doing 
for the purpose of giving some kind of inte-
rim payment or relief to those who badly 
need money here? The verification 
may take years. All I would suggest is 
that Government may consider this aspect 
and then come before the House with some 
proposals. 

The Minlater of CommUDicatloD. 
(Shri JagJlvan Ram) : Sir, may I add a 
word ? What you have said just now 
was under my consideratidn also. But 
the difficulty is that unless the accounts 
are verified we cannot take the claims to be 
the correct thing. That is technically 
lpeaking j but in actual practice, as you 
say. the people are put to much difficulty 
and hardship, and especially in the case 
of refugees the difficulty increases much 
more. As a matter of fact, I receive many 
penonal representations from widows or 
helpless people. The only source to fall 
back upon for them is the deposit which 
they have in the Savings Banks. So, as 
a matter of fact, as you have suggested, 
something on those lines is under my consi-
deration, whether we can make of a certain 
percentage of thier balance as payment 
before the settlement of their claims afier 

.. the verification of the same in Pakistan. 
I will pursue that matter. 

"53. Shri Sbree NarayaD D.. I 
Will the Minister of CommUDlcadOlY 
~ pleased to state : 

(a) whether any plan for the expan-
sion and development of oveneaa com-
munications has been drawn j 

(b) if 10, what are the important features 
of such a plan ; 

(c) whether there is any proposal to 
have teleprinter facilities for business houses 
and news transmission circuits· for Prell 
agencies ; and 

(d) what is the estimated expenditure 
on such expansion and devdopment ? 
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The Deputy Minister -of Communi -
catioDB (Shr! Raj Bahadur) s (a) 
yes. 

(b) A statement is laid on -the Table of 
the Sabha indicating briefly the draft 
plan of the Overseas Communications 
Service. [See Appendix V, Annexure 
No. I].' 

(c) Yes. 
(d) The tentative cost of the Secon~ 

Five Year Plan of the Overseas Commuru-
cations Service is Rs. 2'50 crores. 

Sbri Sbree Narayan Daa s May I 
know whether all these pro20sals have 
'been approvej by the Planning Commission 
~r are under consideration? 

Sbri Raj Bahadur : They are yet in 
the consideration stage. 

Sbri SbreeNarayanDaa s May I know 
whether any assessment has been made as 
to the requl: ments and also the extent to 
which the requi ements of equipment of 
these things will be met by in~igenous 
production and what extent by IIIlport? 

Sbri Raj Bahadur : It is diffi 'ult 
for me to state off-hand how much of the 
equipment can be obtaine j indigenously 
and how much has to be imported. At 
present it is mostly imported. Our initial 
figure put to the Planning Commission 
for the O.C.S. as a whole was Rs. 2.71 
crores. 

Sbri Sbree Narayaa Das : It has 
been said in the statement that during 
the SeCond Five Year Plan period, 
it is proposed to open radio-telegraph, 
radio-telephone and radio-photo service 
with some countries. May I know whe-
ther countries have accepted the proposal 
and are ready? 

Sbri Raj Bahadur I This is our plan. 
The proposals will be put to the I espective 
countries and by mutual negotiation every-
thing will be settled. 

Sbri Sbree Narayaa Daa I May I 
lmow whether any priority has been fixed ? 

Mr. Speaker : We will go to the next 
~tion. 

*""Y. "" ~ ~ Ip:I'l' 
~ ~ t ~, HXX 11ft 
~ ~ ~ ~ ~ ~X'" 
~~~~~~~IfiT!i!ff 
~fiI;~~~~ri 

~~1l~~~ mli 
~;ft ~qfu- g{ ~ ? 

~ ~ ~ 'i~ (sf\' 
~) : ~ 'liT ~ Jf11T ~.;: <m 
~ ~ ~t;'oo 9'ilc ~ ~<m ~ 
~ HXo ~lc ~ ~ ~ ~ I ~ 
. .,; ~ ~ GIlt :;;ft~ rn lfiT <tillf 
~.;: ~ ~eroT e:f.:iT ~ ~, 
H X X 1l ~ f.t;<:rr m:rT 'IT ~ ~ ~ 

00 ~ X 0 9'ilc 'fir ~ ~ OR' 
~ ~ I ~ li ~.~ <m ~ ~ <iiIfU-
Wr 'liT lfi11r +rr ~~ ~ if'lIT ~ I 

sf\' ~ fitt ~: ~ ~ IJT 
mOfiif~~~~ ? 

Sbri AlqeaaD: It consists of 
two tubes. The lint tube is expected to 
be completed by the 30th November, 
1956, and the entire work is expected to be 
completed by April, 1958. 

so..1\' ~ ~ ~ : ~ l1';orr;:r 
~ ~ fit; l~ ~ ~ ~ f~) 
~ 'Ufu ~ If t ~ ~ ~ f.t;o;fi 
~~~? 

Mr. Speaker I Whit i. the amount 
sanctioned now and what has been spent ? 

Sbri A1apIaD I I do not have tho 
exact figures. The entire project costa 
roughly about Rs. 3 crores. 

Sbri Cbattopadhayaya I Do Gov-
ernment propose to accelerate the work 
in view of the fact that inadequate communi-
cation is impeding the exploitation of 
IUltural resources such as sulphur in 
Kashmir ? 

Sbri AIapuD I· What I said was the 
trIget laid down for the completion 
of t'.i. project. I shall be happy If the 
work is completed within the taIget 
date laid down. 

Rallway Acddeat 
·75S.-Dr. SatyawacU I'Will the Minis-

ter of Ranwa,. be pleased to state : 
(a) whether it is a fact that the Do,,", 

Mobmeh-Howrah Express collided sp-
inst a standing engine near Jhajha on the 
30th September, 19S5· 

(b) if so, the number of cuua1ties 
and the extent of damage caUled by the 
accident ; 
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(c) whether any enquiry into the cau. ~ 
of this accident has been made ; and 

(d) if so, the findings thereof? 
The PlU'liamentary Secretary to the 

Minister of Railways and Transport 
(Shri Shahnawaz Khan) I (a) At about 
1'28 hours on 30-9-1955 while No. 306 
Down Mokameh-Howrah Express was 
leaving the Down Main Platform of 
Jhajha Station of the Dinapore Division 
of the Eastern Railway, it collided with 
an engine and a Rest Van which were 
standing on the main line near Signal 
No. 26C. 

(b) 18 persons received minor inju s 
The approximate cost of damage to 

Railway property was Rs. 870/-/-. 
(c) and Cd) An enquiry into the accident 

was held by a Committee of Senior Railway 
Officers and their finding is that the collision 
was caused by the despatch of train 
No. 306 Down from the station whil~ the 
line ahead was obstructed by an engine 
and a rest van. . 

WT 0 ~ ~ : IflfT ~ iOI'lOf ~ffi" ~ 

f1t;~~~~~~ 
~T miffl ~ ~ f1t;c:r~ Iifilr ~ 'ilI'm 
q.U qrq ~' ! 

~m~ wt:~~c:r)ftrqi 
t1;~ t1;f~ ~ orR if 'IT I 't;I'if~ arr.R-
"fI' 1f1=il'~ ;:r)R:~ ~ ~ ~T ~ 

\i~ m ~~ 'fiT ~ ro:rr ~rni"" I 

~t ~. N. Tiwlll'y I May I know 
w~e~er m view of the fact that the accident 
Within !he yard of the station has. been 

necessari1y caused by the negligence of the 
station staff, what action has been taken 
against them, and may I also know whether 
the engine itself was placed on the line 
ahead by sJme members of the staff ? 

Shri Shahnawaz Khan: This par-
ticular accident was caused by the negli-
gence: of certain railway employees. An 
enq.ulrr ha~ been held into it and suitable 
action IS bemg taken. 

Pandit D. N. Tiwary I May I know 
what is that suitable action ? 

Shr! Shahnawaz Khan I Normally 
of police, does not intervene, we take imme~ 
d18~e action. B~lt the civil police are quite 
en~ltIed to s~ep In and, in the case of such 
Railw~y aCCidents, the people responsible 
~re med throug.h the courts. The police 
mtelld prosecuting these negli¥ent emp-
loyees. Theretore, we are waiting till the 
police action has been taken. 

Pandit ·D. N. Tiwary I He answered 
tkat suitable action is being taken. What 
is that action? 

Mr. Speaker: Order, order. I am 
going to the next question. 

Railway Corruption Enquiry 
Committee 

·756. Shri T. B. Vlttal Rao: Will 
the Minister of Railways be pleased to refer 
the reply given to starred question No. 1784 
on the 14th September, 1955 and state: 

(8) how many of the remaining 93 
recommendations of the Railway Cor-
ruption Enquiry Committee have since 
been accepted by Government; and 

(b) the steps taken to implement them? 

The Parliamentary Secretary (0 the 
Minister of Railways and Transport 
(Shri Shahnawaz Khan): (a) and (b) 
A Statement is laid on the Table of the 
House. [See Appendix V, Annexure NO.2) 

Shri T. B. Vlttal Rao I On the 25th 
of last month, while replying to the de-
bate on railway regrouping, the hon. 
Minister said that on the Central Railway~ 
divisional set-up would be mplement.d, 
but in this statement, it is stated that the 
whole question of divisional set-up is under 
examination. In the Central Railway, 
two months ago, orders were issued for 
divisional set-up at Secundcmbad and it 
has been sub.sequentIy postponed. May I 
know at what stage the question of divisional 
set-up on the railways is? 

The Minister of Railways and Trans-
port (Shrl L B. Shastri) I During the 
last debate which was held in connection 
with regrouping, I did say that we do want 
to take up divisionalisation of the various 
railways as early as possible. It is true that 
there is some delay in setting up a divisional 
organisation on the Central Railway. The 
Board has agreed, but on the accounts side 
there was some difficulty in connection 
with the staff who had to be transferred 
from one place to another. Therefore, 
the Accounts Branch was somewhat hesi-
tant in accepting the proposal which the 
the Railway Board had considered about 
the settling up of a divisional organi-
sation. But the Accounts Branch has 
also now reconciled itself and steps for 
divisionalising the Central Railway will 
be taken up immediatdy. 

Shri T. B. Vittal Rao: Could I 
know whether the examination of the 
whole report will be completed by the 
time the budget for the next year is pre-
sented ? 

Shrl I.. B. Shastri :. I hope so, but 
in any case, it is possible that a few points 
IIlBY be left over; but our efforts will 
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be to finish and complete the considera-
tion of the report befor~ tl:e budget is 
taken up. 

Shri SlDha.an Singh: ~ay I know 
the result or action, If any, taken against 
the official who had refused to give open 
delivery to Gandhi Ashram of a parcel 
as reported oy the Corruption Enquiry 
Committee because the Gandhi Ashram 
did not pay any illegal money to him? 
What action has been taken against that 

-of6cer ? 
Shri L. B. Shaatri: I am not in a 

position to answer this question. 

Mr. Speaker: J do not know the 
connection of this question with the 
matter at issue. 

Shri L. B. Shaatri: J can teIl him 
that I have r'ceived a complaint from 
-Gandhi Ashram very recently and the 
matter is bdn~ looked into. We have not 
received the final report. 

Shri A. M. Thomas: May I know 
whether the Railway Ministry has esti-
mated the additional financial commitm~nt 
that is necessary for the implementation 
of the the recommendations of the Cor-
-ruption Enquiry Committee and if so, 
how much will it come to ? ' 

Shrl L. B. Shaatri: We have not 
considered it, and I do not think the 
expendlturs will be very high, out, in any 
<:ase, we shoul~ be . prepared to ~pend as 
much as possible 1D order to eradicate 
-corruption. 

Alagelan Committee 
·757. Shri nabhl : Will the Minister 

of Ran"aY' be p'eased to refer to the 
reply given to starred question No. 937 on 
the 20tn August, 1955 and state: 

(a) which of the recommendations 
of the A1agesan Comtnittee have been 
implemented; 

(b) whether any of the recomme n 
dations have not yet been implemented 

-and 

(c) if so, the reasons therefor ? 

The Parliamentary Secretary to 
the Miniater of RalI"aya aDd Tranaport 
(Shri Shahaawu Khan) : (a) to (c) 
Two statements are placed on the Table 
of the Sabha showing respectively (i) 
the reoommendations which have been 
implemented; and (ii) Uloae under im-
plementation together with the reason 
therefor. [S" Appendix V 1IDllcxur! 
NO.3]. 

. Shri Dabhl : In statement lii), it 
31 aald that departmental catering 
has already been introduced en the 

Northern Railway and that on other rail-
ways it is expected to be introduced on or be· 
fore 1-4-1956. May I know whether depa~
mental catering will be introduced tn 
all the railways where at present the cater-
ing by Lcontractors continues ? 

Shri ShahDawaz Khan : No, Sir, 
certain stations have beem selected and 
departmental catering will be introduced 
only on those selected stations. 
In the case of the. Western 
Railway, the hon. Member will be interest. 
ed to know that Ratlam, Mehsana and 
Ahmedabad are the stations selected. 

Shri Dabhl I Am I to understand 
that in all other stations catering by 
contractors will continue ? 

Shri Shahnawaz KhaD : Yes. 

Shri Dabhl I In the statement it is 
mentioned that, "it has now been 
decided to rehabilitate the sman contrac-
tors. .. 

May I know how the Governmen 
propose to rehabilitate them ? 

Shri Shahnawaz Khan : The high. Ii 
powered Alagesan Committee have re-
commended that the holdings of very. 
big contractors will be reduced. 
When we reduce the holdings of big con-
tractors, those contracts will be 
given to the displaced contractors. 

Great Ealrtern Shipping Compan1 

.7S&' Ch. RBghublr SiD~h I Will the 
Minister of Transport be pleased to 
state : 

(a) whether it is a fact that Govern-
ment advanced a loan to the Great Eastern 
shipping company for the construction .of a 
":~cr1 at Visakhapatnam ; and 

(b) if so. the amount ""(.1 the termS 
and conditions of the lo~" ? 

The Deputy Mlnlater of RaU"ay. and 
Tranlport. (Shri Alag8aan) I (a) and 
(b) Yes, A loan of Rs. 72.25 lakh., 
payable in instalments, was sanctioned 
to the company in April, 1954 for the c0n-
struction of a ship at the Hindulltan 
Yard. A statement is laid on the Table 

- of the Sabha giving the terms and COR-
ditions of the loan. [Set Appendix V 
Annexure NO.4]. The Company drew 
the first instalment of Rs. 14' 45 - lakha 
in August, 1954 but later they refunded. 
the money to Government as they found 
it necessary to cancel the order on the 
Yard on account of delay in the 
anticipated time of' conatructioll aad 
. .aelive". 
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Ch. Raghhir Singh : May I know 
whether there was any other firm willing 
o compete with this firm ? 

Shri Alage.an : There is no ques-
tion of competition. Assistance is beiJll 
given in the form of ~rants and loans for 
placing orders fnr ShipS. The orders are 
placed either on the Hindustan Shipyard 
or on foreign firms. 

~~ if ~(l1fl ~ 

\SU.. .n 'q1ftf • : CflIT ~ 
~ ~ arn-R <tft!m ~ fit;: 

(lfi) ~ (~) ~ ql~<~ij 
mr.r ~ ~ ~ m ~ CflIT 
Ifi1i ~ ~1i f.t;1rr ttm ~; 

( ~ ) llft ~, ffi" ~ mr.r CfiiT Ifi1Cf 
Ifi"{;f ~~ ; ~ 

(tT) ~ tn: !IR acti ~ -umr 
\f;{ <tft ~f ~ ? 

~~ (.n~~) 
(Ifi) ;;ft, ~ I 

( ~ ) IfiTf if., N:q d aRm ifd11ft 
Sf(f '"IT ~ ~ I 

(tT) ~ ~ 

-ft ~ ~ : ~ m lfir ;f'l" 
m ~ ~ ~ lfir ~ fir;1rr 
ttmi~~W6"~~~ 
~ ~ III ~ 1fmI" ~ ItiT tt 
mrft~ ? 

'" '(1tI ~ : ~ qIIi ""P'R 
,O-\3-~~ ifiT ~ flifilIT ~ 'IT 

~~~~tt;ftn:~ 
SRfRr pr fit; ~ m ~ ~ I 
~ lIT ~ ~ f"''''I(left., t 
m Q,51fi q ~ ~ ~ ~ if 
(t QfT1f, ~ fit;a;ft ~, ~ ~ 
IIift1I t I 

,"~~:~~m'fif 

;f'l" \iI"lT W ~ CflIT ~ ~ ~ 
m-M <tft ~ ~ ft:nf \iI"lT ~ ~ ~ 
~ ;;r.rnr <tft ~ ~ f~ .rr \iI"lTm 
liITW~~~cP:rr~ ? 

'11 (11Jt'~I\~ : ~ SfTli ;;r.rnr ctr 
~ if; fu<f ;ft ~ I 

"" ~. : ;prr ~ ~ fm-
m ~ tn: ~r ~rn lfir ~ ~~ 
lfir ~ ~ <tft 'filf ~ ~ f>R:r 
tn: fcRT< f.t;1rr '1fT ~ ~ ? 

.n "(11f ~~ : ~ ~ lIWf-
~ SRfm ~, ~ '>I1qflll"fldl\!1 

!fit m [t:t ~ i>fiidT <tft ~fcftrr 'fiT 
~iJ ~t1; ffi" fcRT< A;crr ;;mim I 

Loco modve Contracts 
·760 Pandit D. N. Tiwary I Will the 

Minister of Railways be plea~ed to 
refer to the reply !1h'en to S arred 
Question No. 261 on the 29th July, 
1955 and Itate: 

(a) in how many cases liquidated 
damages were realised for non-supply 
of locomotives, wagons and coaches ; 

(b) the names of the companies 
from which such damages were realis-
ed ; and 

(c) whether any new orders have 
been placed with them ? 

The Parliamentary Secretary to the 
MlDistet of RailwaYI and Tranlport 
(Shri Shebaawal: Khan) : (a) Two. 

(b) I-Messrs. Societe Anglo-Franco 
Beige, Belgium. 

2-Messrs. M.A.N., Germany. 

(c) Yes, only with Messrs. M.A.N •• 
Germany. 

Pandit D. N. Tiwar)' I May I know 
the reasons for giving the contract again 
to this firm when it haa failed to fulfil the 
order and when damages were realised 
from it ? 

Shri Sbahnawaz Khan I The mere 
fact that the firm has failed so supply 
the material on a definite date is not 
enough reason ~ blacklist that firm. 
Thil firm M.A.N., GelDlany i. a 
very well-known and renowned firm 
and they have made aood all their lapse 
They have already supplied daeir iU 
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quota of the: orders that were placed on 
them. 

Pandit D. N. Tiwary: May I know 
how many firms failed to supply the goods 
in time and why only two were penalised 
and others let off?, 

Shri Shahnawaz Khan : I require 
DOtice. 

Shri M. S. Gurupadaswamy I May 
I know w',ether it is a fact that plans are 
being drawn up to manufacture com-
posite coaches in Hindustan Aircraft and 
may I know which company is collaborating 
to give technical advice in this matter? 

Shri Shahaawaz Khan: It is an 
entirely separate question. 

Shrl T. B. Vittal Rao: May I 
know whether an order was placed 
on this Bllgium firm for a large number of 
under-frames, some 600 of them, in 195% 
and these under-frames were not delivered 
at all in time and whether they have 
been since delivered ? 

Shri Shahnawaz Khan : The hon. 
Member is under some' misapprchen.,ion. 
The orders that were placed on the Belgium 
firm were for 80 locos only. 

CI"dd"1:"I4 ~ "'m "144ft 

*",~ . .n ~ ~ ffi 
~~ ~ ~ m 'tiT itfT ~ fit; : . 

('ti) ffi ~ ~ ~ fit; \9 ~ C; 

~!fiT 'i"<l<itiii'1q 1:T 'JIim ~1f1lqi\ 

;l ~ifiTlfif;~~~~~ 
~ ~ irrn ~ ~'JIl if ~ iii 
~mr~~~~~; 
_m~ _'FT "X' ~~, .~~.~ 

, (~) ~~, r) f.I;;f-f.I;;f m.n J 
; ;f~~ ~(t~; m:j 
~ . ..... ..... ".~--.-.-.... 

('T) flt;tt',~ 11ft ~ ~ (t 
'T'iwft? -

~ Qt( m(~ "'!t' ~): 
( 'ti ) League of Red Cross Societies 

,,~~~~ Im~, 

milk powder, ~ iIft~, absorbent 
m.,~m:~~~ 
(w) . I. American Red eros. Society. 

2. Canadian Red Cros., 
.,~. 3. Italian Red CrOll, 

4, Luxembourg Red Cross, 
5. League of Red Cross Societies, 

~~ 6. Swiss Red Cross. 

('T) ~ m, ~, ~, 
\I"1mlf, ~~, $mr,~'m: 
~ 'tit I 

.n ~ ~ : ~ ~ -a 'Jfirn' 
... !:: :::.' ... ... ~ 
~Hflqfe4i ;:r ~if ~ ~ ~ 

~ +rro=r ~ irnT lIT fcrim;r 
srRiW ~ qft ~ aru ~-R'I 
t lIT ~'JIim ~;f ~ ~'~ 

~roftrn'~wm? 

(1\iI\ql(l ~ ~ : ~ ~ 
mrn ~ ~ ~ m ~ =tt 'JIim It>'T 
~t~aru~~tl~~ 
~ ~ ~ ~,« 'JIim <¢T ~ ~ 
t, m m srRil ~, ~ ~ <il1 iIft 
~fl'WTUif;~'~~il 

.n ~ ~15f : '11+lI.,d: ARA 
m !fiT ~ ~ t f.im !fiT ~ 
~~~~? 

(1\1i"U~ '"F' wm·: ~. ~.~ aT 
;r(T arm ~ ~ IfiTICr ~ !fiT 
q: fI11ITif 'IT I itt. Iffif ~I:.T ~ t 
m:~ll·~~m~~~ 

~I 

IIJfi mtftr ~ : ~ ;sIT fI11ITif 'IT 
~ iiCIm1 flt;tt' \!'Nfl: ~ f.f;zrr 'flIT 

t I ~ ~it lrthr ~ m ~ ~ tTlfT 
~~m~f-IA!fiT~~if 
ill tTlfT 'IT m q arm tTlfT ? ~ 
~ ~ ~ ~ !fiT ;trnu fiRr 
tTlfT ? 

(i .. ,qi~ "'!t' ~ : m ~ 
~ w m;r iIft ~lAim wft', m q 
iltlT 'flIT I 

Shri BalakrialwaaD: May I know whe-
ther an)' help has been gi. en to the cy-
clone-affected areas in the Tamil Nad? 

(I"tqi~ "'I" ~ : 'fTfI11r IIj) 
1ft' ~ ~ ~iJIT '11ri' 1fT 1 
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'«am~ : ~fW'1'1i'l5 ~ em: if 
~'flfiT ~ ~ I . 

~rl1t,!*" 0 ~~ m: ffi~ lfI1 
~ft if iifT 'flIT QT I 

'Shipplng 

·763- Shrl M. S. Gurupadalwamy: 
Will the Minister of TraDlport be 
pleased to state : 

(a) whether Government are satis-
fied that the Indian shipping companies 
are expanding on the right lines and that 
there is no unfair competition between 
thcmse\v.es ; 

(b) whether Government are satis-
fied. that all the Indian shipping com-
~arue8 have the requiSite administra-
tive personnel; and 

(c) if not, the steps Government 
have taken or propose taking in this 
matter? . 

The Deputy Mlnilter of Rallwa". 
and TraDlport (Shrl AlaPMD)1 
ta) Yes. 

(b) and (c). It is primarily the concern 
of the shipping companies themselves 
10 build up a pool of trained personnel 
and the principal companies have cadres 
of their own. It is, however, understood 
that there is a shortage of persOIll!el 
with managerial and commercial 
experience of shipping in the country 
for holding the top posts and the necessity 
for making good thiS shortage has been' 
brought pointedly to the notice of the 
shipping companies. 

Shri M. S. Gurupadalwamy : May I 
know the amount of money that is to be 
spent for building ships in the next Five 
Year Plan? 

Shri AlagClaD: That Plan has 
gone before the Planning Commission. 
We have not yet received any firm indiell-
tion from the Planning Commission. But 
our programme for expansion -of shipping 
tonnage in the next Plan period was to the 
tune of Rs. 80 crores. 

Shri M. S. GarupadBlwamy' May 
I know what might be the percentage of 
foreign trade that will be carried by Indian 
ships after the next Plan period ? 

Shrl AlaIJC88D: It depends upon 
the actual tonnage we acqwre. Roughly 
within a year, we may be having about 
6 lakhs tonnage. The tonnage we will 
be ablt to acquire by the end of the Plan 
can be assessed only after the allotment 
is made and the amount of foreign 
trade will depend upon the tonnage we 

have at that time. 
only a very small 
world trade. 

As it is we carry 
percentage of the 

Shipping 

*764· Shri Raghunath SII!I!:: VC jJl 
the Minister of Tranlport te plessed 
to state whether it is a fact that an 
ord~r has been placed in Jaran by any 
Indian Company for the conatruction 
of a ship? 

The Deputy Minister of RailwaYI 
and Tranlport (Shri Alare.an) I Yes. 
Sir. 

Shri Joachim Alva : May I know 
whether there is any preper co-ordina-
tion between the Ministry of Transport 
and the Ministry of Production in the 
matter of construction of ships, especially 
when we do not get sufficient co-operatIon 
from both the U.K. and U.S.A. and 
when ships can be constructed in Norway 
or West Germany? 

Shri Alagesan : We take care to feed 
our yard first. In fact, the capacity of the 
Hindustan Shipyard in the next Five 
Year Plan period will be 10 more ships. 
We have already placed orders with them or 
ships are under construction upto ten. 
They can at best take another ten. That 
is what we are told. Certainly there is 
co-ordination between the two Ministries 
while we place orders with foreign yards. 
There have been orders placed on the 
German yard. 

Dr. Lanka Sundaram: May I kno,., 
the price at which this. order was placed 
with Japan for the supply of a ship? 

Shri Alaleaan I The ship is estimated 
to cost about Rs. II4 lakhs. 

.cow Slaughter 

.7'5. Shrl Bhagwat Jha Azadl 
Will the Minister of Food and AlI'lcul-
tUl'& be pleased to state the number of 
States where legislations have either 
been enacted or have been introduced 
binning the slaughter of cows ? 

The Mlnilter of Food aDd A,ri .. 
culture (Shrl A. P. Jain): 12.. 

Shrl Bhalwat Jha A.ad I May 
I know whether there are any States 
which have sent in their 'Views expressing 
their inability to paas such legislation ? 

Shrl A.'P. Jain I None of the States 
has expressed its inability except that Orissa 
and Pondicherry have not passed such a 
l'lw. 

Sbrl Bhapat Jha • Azad : May 
I know whether the I2 .States which ~ou 
have mentioned include both the categorlcs; 
either have passed legislation or are 
proposing to piSS legislation ? 
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$brl A. P~ J.ta I That incluc1ee both. 
Sbri Bh.,,,.t Jh. Az .• d I We want 

to know which are the States which have 
already enacted such legislation and the 
States which are proposin~ to do 80. 

Shri A. P. Jain : The States which 
have enacted legislation are Madhya 
Pradesh, V.P., Madhya Bharat, Mysore, 

'Rajasthan, Ajmer, Bhopal, P.E.P.S.V., 
Tripura and Manlpur. The Statee which 
have introduced legislation are Bihar 
and .the Punjab. 

Shrl Bh .... t Jh. And I May I 
know whether the Central Government 
have forwarded the views expres8ed 
when this question was discussed in this 
House to the State Government expressing 
the desirability ofpaasing such legislation ? 

Shrl A. P. J.ln : The views of the 
Central Government are before the State 
Government and it is upto the State 
Government to pasa a law either for the 
total ban or for partial ban. 

. Alr Speakerl Next question. 

POltal Savings Bank Account 
Mis.ppropriation of MODel' 

.. 7'6. Shrl P. C. BOle: Will the Mini-
ster of CommunicatioDl be pleased to 
state: 

(a) whether it is a fact that the 
Post M~~'er of Argada (HaZRribalth) 
post office has recently absconded with 
a large sum of money from the Postal 
'Savings Bank aCCOunt; and 

(b) the facts and circumstances of 
the matter? 

The Deputy Minister of Comma.oJ-
·catlonl (Shirl Raj Bahadur): (a) The 
reply is in the affirmative. 

(b) The matter is under invelrigarion. 

Shrl P. C. Bosel May I know whether 
there is any difficulty for the depositors 
in withdrawing their money? 

Shrl Raj Ba\adur: The rights and 
interests of the depositors are governed 
by the rules, 

Railway Workshop (Gorakhpar) 
*767. Shri BI.h"a Natb Roy: Will 

the Minister of RaHwaY' be pleased to 
state: 

(a) wheth'.'!r the expansion of the 
workshop at Gorkhpur in the North-
Eastern Railway has been completed; 
and 

(b) whether any proposal is under 
the consideration of Government for 

the manufacture of locomotives In 
that workshop? 

The ParUameutary Secretary 
to the Minister of Rail .. ,. aDd 
Tl'aIllPDrtl. (Sllri Shabnawaz D.n): 
(a) No, Sir. 

(b) No, Sir. 

Shri Bllh"a Natb Roy: May I 
know the time by which the expansion 
of the workshop is expecled to be completed? 

Shrl Shahnawaz Kh.n: It would 
be completed dUring the next financial 
year. 

Shrl Blshwa Natb Roy: May I 
know whether the Oovernment have any 
estimate of the amount required for the 
supply of equipment which arc needed 
for the mlnufacture of locomotives? 

Sbri ShahnaW'az Khan: As I said 
this workshop will hRVe! r.othir:g to d~ 
with the manufacture of locomotives 
as such . 

PandJt D.N. TlwaJ'IY: May I know 
whether the workshop is only a repairing 
workshop or whether any manufacture 
is done there? 

Shrl Shahna"az Khan: It will be 
mainly a rCl'air and maintenance: workshop. 

tft r~ ~: Itm 1l iifTiI' ~ 
~fiI;~~~iRT~ if~ 
Iq'lf 'fir (I'1t> ~ 'f'iT t ~ f.r;o;rr 0lfII' 
~~? 

tft 'ilf1ii'" wi' : J:~ ~ it; 
.~ ~ ~,~"X"ooo ~ ri ~ 
'IT f-im' ~ ~ \90 9it ~ ~ "'" tt 
~ t ~ \90 !tT ~ Ifi11f ~ ~ 
~T "!ifiI' t I 

Aft'oretltatlon -,,8. Sbrlmatl Da PaJchoudhulT: 
Will the Minister of Food and Agri-
culture be pleased to refer to the reply 
given to Starred Question No. 1905 on 
the 19th September, 1955 and state the 
latest position a8 regards prevention 
of the spread of the Rajputana Desert 
through afforestation of the border 
areas ? 

The MiDister of Food and Agri-
culture (ShriA. P.Jaio); In September 
laat in reply to the question referred to, 
it was stated that since the inception of 
the scheme in 1953-54, plantation work 
had been done on about 15/400 acres of 
land and 52! miles on roadsides and that 
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soil preparation had been done on 29 
miles on roadsides and about 300 acres 
of land. Since then there has been an 
increase of plantation work on about 1,330 
acres of land. 

Shrimad Us Palchoudhury: May I 
know how much money has so far been 
spent on this adv~ture ? 

Mr. Speaker: She means scheme 
not adventure. 

Shrlmad Us Palchoudhury: I am 
sorry. 

Shrl A. P. Jain: We had given only 
a subsidy of Rs. 1,59,800 • 

Shrlmatl Da Palchoudhury: When 
we afforest these regions, do we plant 
such trees that are likely to yield 
certain forest products like drugs from 
barks and resin and so on ? 

Shri A. P. Jain: Only particular 
kind of trees can grow there. In fact, we 
have planted some timber trees and some 
fruit trees. 

Shri KasUwal: May I know whether 
the hon. Minister can give any idea a8 
to how many million trees have been grown 
in this area? 

Shrl A. P. Jain I I think the figures 
which I have given should be quite enough 
to give an idea of the approximate number 
of trees that would have been planted. 

Shrlmatl Da Palchoudhuryl May 
I know •• 

Mr. Speaker: We go to the next 
question. .. 

MaDlpur 

'"7690 Shrl mahan. Keiahin. I Will 
the Minister of Food aDd Apiculture 
be pleased to state: 

(8) whether it is a fact that the 
Judicial Commissioner of Manipur has 
fined the Government of Manipur 
RS.5OO in a Burma border Iforest timber 
contract case ; 

(b) if so, the realons therefor; and 
tc) what action the Government of 

'[ndia have taken against the officer res-
ponsible for such unneceasary expense of 
public money? 

The MiDlater of Food aDd ApIcaI-
tue (ShrlA. P.Jain)1 (a) 'Nofinewas im-
posed by the Judicial Commissioner,Mani-
pur. Only costs incurred by p1ainti1f in 
the civil suit were awarded against the 
State Government. 

(b) Docs Dot arise. The State GoV!. 
l .. t the suit u the Court held that a contract 
did exist between the contractor and the 

State Govt. and its cancellation without 
any valid reason resulted in loss to the· 
contractor. 

(c) The matter is under investigation. 

Shri RishaDg Keishin.: Am r to 
understand from the reply that the Govern-· 
ment of Manipur did not pay t he fine of 
Rs. 500 as fine to the contractor? 

Shri A. P.Jain : I do not know whether-
they have paid. At any rate, when· 
there is a decree of the court, they will' 
haveto pay. 

Crop' Protection 

·770. Shrl D. C. Sharma I Will the' 
Minister of Food and ABriculture be' 
pleased to state : 

(a) whether it is a fact that some· 
Indians were sent to the United Kingdom' 
to study the latest scientific methods of' 
crop protection; and 

(b) if so, whether they have submitted 
their report? 

The Mlniater of Food aDd ABri-
culture (Shrl A. P. Jain) : (a) Yes. 

(b) Reports have been submitted by-
the Central Government Officers. 

Shri D. C. Sharma: May I know 
with what items these reports deal and. 
whether they have been considered? 

Shri A. P. Jain: These officers-
went to receive training in crop protection 
techniques, the use of machinery, crop 
protection sciences and a special course' 
on the control of pests and diseases to 
stored products. Naturally, the rePorts 
deal with all these matters. 

Shri D. C. Sharma I May I know 
if there is already any special unit in the 
Ministry of Food and Agriculture which 
deals with these problems and. 
whether that unit has published any material 
to be of use to the village farmers? 

Shri A. P. Jain I Yes, Sir. There is 
a special unit for plant protection. That 
unit is issuing literature from time to time~ 

Shrl D. C. Sharma I What kind 
of literature? M ay I know the names of" 
pamphlets, some of the bigger pamphlets,. 
which have been issued on this subject 
and the circulation of these pamphlets? 

Shrl A. P. JaiD I I am not in a position 
to name any particular pamphlets. The' 
Ministry of Agriculture is Issuing severw 
public:aions in which articles on this subject 
are published. Some special pamphleta. 
are alIo ,.IUed. 
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Sbaclhl Displaced Employe es on 
Railways 

·771. Sbrl Gldwao.i: Will the Minis-
ter of Railways be pleased to state: 

(a) the' total number of Sindhi 
employees of the Northern Raihuy 
who had applied for transfer to the 
Western Railway; and 

(b) how many of them have actually 
been transferred to the Western Rail-
way? 

The Parliamentary Secretary to 
the MiaiBter of Railways and TI'IUlBport 
(Shri Shabnawaz Khan): (a) 42. 

(b) I. 

Sbn Glhwani: When will the remaining 
people be tansferred? 

Sbrl Shahnawaz Kban: It is 
very difficult to give any definite date. 
As and when vacancies occur, we will 
accommodate them. 

Wagon Shortage 

.772. Sbrl Ram Das: Will the Minis-
ter of RaUwallB be pleased to state: 

(a) whether it is a fact that some 
time back the Ho~iel:; Industry Fede-
ration Ludhiana (Punjab) made re-
presentation to the Northern Railway 
that a very large stock of hosiery 
goods was lying blocked at Ludhiana 
for want of non-availability of wagons; 

(b) ROW much of these hosiery goods 
has been removed by the Railway since; 
and 

(c) whether a similar representation 
of shortage of wagons was made to the 
Northem Railway by the Textiles 
Manufacturers Association of Arnrit-
sar? 

The Parliamentary Sec:retuy to 
tbe MbdIter of Railwa,.. _d Tr_s. 
port (Sui Shah ... ",.. Khaa)1 (a) 
Yes, early in August, 1955, some representa-
tives of this Federatiou represented 
difficulties in booking to Bombay. Fur-
ther it was mentioned in their representa-
tion that 180 and 390 maunds of goods were 
waiting to be sent to Indore and Ahmedabad 
respectively. 

(b) All these goods and others tendered 
lince then have been cleared and at present. 
there are no consignments of hosiery 
despatch from Ludhiana. . 

(c) No. 

15ft ~-mf : IPfT t i(R ~ i ~ 
~ If m IfiTt dtf"''''id IIm1ft' 
'fiIi~ ~ am; ~~ ""iii1\' 

"i!f'Tfuif ;l m~ _ ~ fit; 0Ifm'-

fwi!rf~~~~m~ 
mm;; ~ ri ? 

15fT 1l1i~.,t(1iIf wi': ~ ~ ~T· 
IIiTt ~RPI(f ~ I 

Sardar Iqbal Singb : Are Governc . 
ment awale of the fact that there is always 
shbrtage of wagons at Ludhinna 
and Amritsar, because these ale petty 
manufacturers of hosiery, and if so, may 
I know whether Government are going 
to aUot a special quota to these manufactures r· . 

Shri ShahaaW8z Khan : Definite 
quotas are fixed for moving hosiery 
goods. Two v.agons per week is the 
quota allowed by the Northern Railway 
for moving hosiery goods. 

There is a misconception that there is 
always shortage of wagons. With your· 
permission, I would like to clear that 
misconception. There is not a general 
shortage of wagons for all stations. There 
are certain stations to which bookings 
are restricted by means of quota restric-
tions, because there are bottlenecks 
at those stations and we have got to pass 
cena.in quantities through those bottle-
necks; it is only to those destinations that 
shortage is experienced. 

Sardar Iqbal Singb: Is the hon. 
ParliamentalY Secretary aware of the 
fact that at the meetings of the Consultative 
Committee of the Nmhcrn Railway, the· 
members from ~ public have always com-
plained that there is shortage of wagons 
at Ludhiana, and if so, may I know v.he-
ther Government have taken any steps 
in the matter? . 

Shrl ShahaaW8Z Khaal This is 
quite different question. We do not possess. 
as many wagons as we would like to have 
in India, and it is for that very reason 
that we arc manufacturing 15,000 . 
wagons a year in India. There is a general 
shortale of wagons, and consistent with 
the demand of traffic, we are trying to • 
fit in whatever is available. 

Sardar Iqbal Slnpl My point was .. 
that this matter has been brought to the 
notice of the Ministry of Rail\1lays by the 
Comultative Committee. Have Govern-. 
ment taken any action on this point? 

The MlDI.ter oCRaUwa,..aad Trau-. 
port (Shri L B. Shutri): As the hon. 
Parliamentary Secretary has uid, if the 
consignments are booked for Madras and 
beyond Madras, then some leatrictiona 
will have to be put on the allotment of-
wqous, bcawIe thae are bottle nccbc 
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near about Bezwada and beyond Bezwada. 
But if the consignments are booked for other 
places VI here there ale not such diffic~t!es, 
then there is absolutely no restnctlon 
on the allotment of wagons; in fact. there 
is almost free booking between Ludhiana 
and Delhi and other places like Kanpur and 
even Calcutta. If. for insran:e, youtwanr 
to send your consignment, tll Saurashtrllt 
it has to P1SS through Sabarmati and. other 
areas where th~re is limited line capacity; 
then tbe difficulties arise. But I may 
assure the hon. Member that if there has 
teen any difficulty which has been created 
on account of the non-allotment of wagons 
for smalls, in future every effort will be 
made to minimise it and we shall try to 
allot as many wagons as possible for 
carryil18 the smalls. 

Telegraph Offices 
·773. Shri L. N. Mishra: Will the 

Minister of Cqmmunication8 be pleased 
to refer to the reply given to Unstarred 
Question No. 652 on the 30th August, 
1955 and state: 

(a) whether the telegraph offices at 
Balwabazar and Birpur of Saharsa Dist. in 
Bihar, have since been opened; and 

(b) if not, the reasons therefor? 
The Dep~ty Minister of. Communi-

cations (Shri RaJ Bahadur): (a) No; 
they are expected to be opened in abo t: 1 ~ 
fortnight. 

(b) Delay in getting materials and 
also in obtaining the permission of Kosi 
Project Authorities for making use of a 

-circuit leased to them. 

Rallway Booking at ~hallmar 
·775. Dr. Ram Subhag Singh: Will 

the Minister of Railways be pleased to 
-atate : 

(a) whether it is a fact that due to 
booking restrictions congestion of tex-
tile consignments had occurred in the 
Railway goods shed at Shalimar in the 
early part of September this year; 

(b) if 80, the reasons therefor; and 
(c) how was the congestion cleared ? 

The Parliamentary Secretary to 
the Minister of Railways aDd Trans-
port (Shri Shabaawaz Khan) I (a) 
Yes, but the booking restrictions were 
the reault and not the caule of the' 
congestion; , 

(b) The congestion Occurred due to 
delay in taking delivery of textile goods 
by the consignee •. 

(c) ,By imposin, re riction in the book 
ing of textile goods to Shalimlll, Cham, 
bers of C:>mmerce were also requested 
;to assist in securing removal or kxtlie 

goods from Railway premises and the 
State Government issued a press r oti-
fication that consignments not proI)1ptly 
cleared are liable to be seized. 

Dr. Ram Subhag Singh: It has 
been stated that this congestion was because 
of the delay in taking delivery. May I 
know the reason for that? 

Shri Shahnawaz Khan: It would ap-
pear that this congestion was very cleverly 
manoeuvered by certain business interests 
in Calcutta. Just before the Puja, they 
ref.1Sed to remo{e the goods from the 
goods sheds, and by doing so, they hoped 
to create an artificial scarcity of cloth in 
Calcutta, and thereby realise high- prices 
for the goods that they had already stored 
in their godowns. I think the House 
will be interested to know that 
during that period, at one time, there were 
5,463 bales that were lying in the goods 
sheds, and there 206 wagons that were 
waiting to be unloaded. In all there were 
293 wagons which were rendered almost 
useless during that period, because 
they could not be unloaded for a whole 
month. 

Dr. Ram Subhag Singh: May I 
know when the congestion was completely 
cleared, and to what extent the business 
interests succeeded in their manoeuver? 

Shri Shahnawaz KhaD: The conges-
tion was completely cleared by 24th 
OctOber. The business interests who 
manipulated this artificial scarcity 
succeeded to a great extent in their evil 
designs. 

Shrt N. B. Chowdhury: May I 
know whether the Government of West 
Bengal made any representation to the 
authorities here regarding this matter, 
and whether Government took adequate 
steps at that time to see that the goods were 
cleared from the railway yard at Shalimar? 

Shrl ShahDawaz Khan: In fa"t, the 
position was just the other way. The RlIil-
way authorities approached the Govern-
ment of West Bangal to co-operate with the 
railways in securing the speedy removal 
of the consignments, and as a result of this 
the West Bengal Government issued a 
communique saying that if the !toods were 
not removed within three days, then 
the goods would be seized. And it was 
only as a result of that communique 
that the gOods started moving out of Rail-
way yards. 

Mr. Speaker: Next question. 

Dr. Ram Subhag SIDl"h : What will 
happen in the future? 

Mr. Speaker I I am JOing te the 
next question. 
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Sbri GidwaDi: A similar question 
of mine has not been admitted, nor has it. 
been disallowed. I 

Mr. Speaker: It may be. But I do 
not allow that question. The hon. 
Member may table his question aga,·n and 
try his luck. 

P~oductioD of Oil Seeda 

·779. Shri Reda I Will the Minister 
of Food aDd Agriculture be pleased tr 
state: 

(a) whether any target has been 
fixed for the production of Oil Seeds 
in India during the Second Five Year 
Plan; 

(b) if so, what is the target fixed; 
and 

(c) what measures Government 
propose to adopt to ful til the target? 

The Miniater of Food aDd Agri-
culture (Shri A. P. JaID): (a) Yes. 

(b) 70 lakh tons. 

(c) Thetargetis proposed to be achieved 
by concentrating on intensive cultiyation 
methods, some of which are:-
(i) Expansion of research on evolving 

new and b~tter varieties of oil seeds 
and their distribution. 

(ii) Application offertilizersand manures. 
(iii) Controlling pests and diseases. 

Shri Reda: May I know whether 
. any research is being made for obtaining 

greater yield from the nilseeds, and if so 
in which centres ? ' 

. Shrl A. P.Jalnl R:esearch is constantly 
bemg done by the IndIan Central Oilseeds 
Committee. That Committee also propose 
to set up a Central Oil Technical Research 
Institute. 

Shri Reda: May I know whether, 
when the target was fixe 1, the possibility 
of our export has been taken into account 
and if so, whether an increaSing export 
is taken into account or the level is 
maintainea at the same rate? 

Shrl A. P.Jein I Oilseeds constitute 
one of our important export commodities 
Of course, in fixing the target for oilseeds· 
that export has been taken into account 
on the basis of a possible increase in export. 

.S~rl sauna" In view of the fact 
that t!i seeds are grown in a large area of 
of Rajasthan, may. I know what steps will 
be taken to develop that area? 

Sh~ ~. ~. Jainl WeD. we shall bear 
that POInt In VIew. 

Calcutta Fort 
·780. Shrl S. C. Samantal Will the 

Minister of Transport be pleased to 
state: 

(a) whether it is a fact that a large 
amount of sum allocated for the de-
velopment of the Calcutta Port could 
not be spent dlJring the First Five Year 
Plan; 

(b) if so, what is the amount spent and 
unspent; 

(c) whether the unspent money win 
be carried to be spent in the Second Five 
Ytar Plan or it will lapse; and 

(d) what main items of work for 
the development of the Port will be 
completed during the First Five Year 
Plan and what arc the proposals for 
the Second Five Year Plan? 

The Deputy Mlniater of RaHways aDd 
Transport (Shrl Ala.eaan)1 (a) to (c). 
For schemes estimated to cost RS.l,196 
lakhs during the First Five Year Plan 
the grant of loans amounting to Rs. 759 
lakhs was contemplated. Expenditure up 
to the end of the Plan period is now estimated 
at Rs. 666 lakhs. The balance of RS.S30 
lakhs will be r carried forward to the 
Second Plan Period. • 

(d) A statement is laid on the Table 
of the Sabha. [See Appendix V. Annexure 
No. s). 

Shri S. C. Samanta: May I know 
what are the main reasons for the sum 
not being spent fully? 

Shri Alagelanl For instance a very 
big allotment was made for tl'e purchase 
of a suction dredger and time was taken 
in the actual design of the dredger. There 
were also other works, river training works, 
which had to await certain experiments 
carried on at Poona. That also was a 
major work costing about Rs. 234 lakhs. 
These are some of the major works. As 
far as the other works are concerned, 
satisfactory progress was maintained. 

Shri S. C. SamaDta: May I know 
whether want of steel and other materials 
is also another reason? 

Shri Ala.eaaD:. Of course, it is well 
known that there is a shortage of steel 
which faces us at every stage. But I 
cannot say, how far shortage of steel has 
contributed to the delay in this matter. 

Anti-Malaria Squad In Trlpura 

. ·7 .... Shri SireD Dutt : Will the Min-
ISter of Realth be pleased to stare 

(~) the !lumber of employees in the 
antl-Malafla squad in Tripura who have 
been served with notice. of dJachar,e. and •. 
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(b) whether Government propose to 
provide them with alternative appoint-
ment? 

The Minister of Health (Ra'kumari 
Amrit Kaur): (a) 123 persons who 
were appointed for a period· of seven 
months only. 

(b) They are likely to be re-employed if 
, available during the next spraying season. 

Shri Blren Dutt: Am I to understand 
that this anti-malaria squad has been 
abolished in Tripura or is it operAting 
there? 

RaJkumarl Amrit Kaur: It is not 
a question of abolition. But in Tripura 

· the spraying season lasts only for 7 months. 
Then it is undertaken again with when the 

· other 5 months are over. 

Aerodrome at Kurnool 
·,85. Shrl B. S. Murthy: Will the 

Minister of Communications be pleas-
·-cd to state: 

(a) the steps taken to construct an 
. aerodrome at Kurnool in Andhra; 

(b) the money allotted and the amount 
· 80 far spent; and 

• 
~c) the time by which the aerodrome 

· will be completed ? 

The Deputy Minuter of CommUD.i-
· cations (Shd Raj Bahadur): ~a) to (c). 
An estimate amounting to Rs. 14'80 lakhs 
·for the construction of an aerodrome at 
Kurnool was sanctioned by Government 
on the 20th July, 1955. The State Govern-
ment are now taking necessary action to 
acquire the land. The work is expected 
to be completed by August, 1957. No 
-expenditure has so far been incurred on 
·othis account. 

Shri B. S. MurthYI May I know 
-why the State Government is not taling 
Decessary steps in acquiring the land 
necessary for the construction? 

Mr. Speaker: The han. Member 
knows that acquisition of land is a legal 
process and takes time. 

Sbrl B. S. MllrtbYI May I know 
. why they are not taking steps? 

Shrl Raj Babadur: We have reQ.uested 
them and we remind them from Ur· to 

. titme. They have got their own diffi: Ides, 
lome of which may be legal anJ otherl 
may be procedural. 

Shri B. S. MurtbYI In view of the 
-likelihood of Visal Andhra coming into 
.being ........ . 

Mr. Sp...... Ro. no. Lot UI swait 
"the diacullion. 

S~i B. S. Murthy: I said 'likelihood'; 
I dl~ not say only 'coming. into being'. 
In view of the likelihood of Visal Andhra 
coming into being, may I know whether 
there would be any change in the attitude 
of the Central Government in constructing 
the aerodrome at Kurnool? 

Mr. Speaker: I think the question 
is problematical at this stage. 

Tram Accident 

*,86. Shrl B. N. Misra: Will the 
Minister of Railways be pleased to 
state: 

(a) whether it is a fact that on the 
13th September, 1955 about 30 wagons 
of a goods train rolled down to a dis-
tance of 30 miles without engine or 
anyone to control them at a station in 
Raipur District on the South Eastern 
Railway; 

(b) if so, the reason for this; 

(c) whether any action has been 
taken against the empolyees responsi-
ble for this; and 

(d) what was the lOss involved in 
this accident? 

The ParUameDtary Secretary to tho 
Minilter of Railw.ys aDd TraDlport 
(Shrl Shalma_z 1CIum): (a) and (b). 
At about 22-30 hrs. on 13-9-1955. when 
shunting operations in connection with 
the incoming goods train No. 533-A/UP 
were in progress in Kantabanji Station 
Yard on the Raipur Vizianagram Section 
of the South-Eastern Railway, 35 loaded 
wagons, coupled together, rolled down 
the gradient section, at a high speed, in 
the direction of Vizianagram. In the 
interest of safety to railway property, 
including the wagons, the wagons, running 
at the high speed, were allowed to run on 
over clear lines until they came to a stop 
at a .heavy rising gradient, about 30 miles ". 
away from Kantabanji Station. The 
wagons ran away from Kantabanji Station 
as a result of failure to properly set, prior 
to shunting, the points connecting the slip-
aiding provided to prevent escape of vehi-
cles from the yard in this direction. 

Suitable disciplinary action is heine 
taken against the staff held respoDsible. 

There was no damage to any private 
or Railway property in this incident • 

Sbrl B. N. Mlsral May I know 
how many officers are concerned against 
whom suitable disciplinary action is taken, 
and how long will It take to come to • 
anal decision about that? 

Sbrl Shahaa_z ItJumI No officer. 
sre c:oDCOrnod in this. 
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Shri B. N. Misra: In such stations 
'where there is a low ingradient, will the 
Parliamentary Secretary say whether they 
have made any provision for any other 
upgradient loopline in order that such 
things do not occur? 

Shri Shahnawaz Khan: In almost 
.all the big yards, there are arrangements 
for what they call 'slip siding'. Whenever 
there are wagons stabled in any of the 
Yr.rds, then the points are so set that if 
they are moved from there, they move 
'into a special siding where they are caught" 
from where they cannot run away. 

:Ben,al Provincial Railway Company 
Dispute 

*788. Shri Tushar ChatterJea: Will 
'the Minister of Labour be pleased to 
estate: 

(a) whether it is II fact that the 
-appeal filed by the Bengal Provincial 
Railway Company before the Labour 
Appellate Tribunal for stay order 
.about implementation of the Lower 
'Tribunal Award has been dismissed; 
.and 

(b) if so, whether the Lower Tribu-
nal Award has since been implement-
• ed by the company? 

The Deputy MiDlster of Laboar 
(Shrl Abld Ali): (a) A stay 
order subject to partial implementation 
of the Award was granted by the Labour 
Appellate Tribunal. That order expired 
on the 17th October 1955 and the Company's 
applicatIOn for further extension was 
dismissed. 

-(b) Not so far. 

Shrl Tushar Chatterjea: . What stepa 
410 Government propose to take to get 
the award implemented as soon as possible? 

Shri Abld Ali: Yes, the employers 
Gn be prosecuted, but it seems that they 
.are in financial difficulty. They have 
.applied for a loan from the State Govern-
ment of West Bengal. In case our officers 
feel that prosecution and also process 
under the land revenue system is necessary, 
that will be done for the recovery of the 
amount-if it is possible to recover it. 

Shri Tusbar ChatterJea I In view 
of the fact that from 1949 onwards, there 
isrepeated failure on the part of this com-
pany to implement tribunal awards, do 
Government propose to take such steps as 
will ensure proper payment to the wor-
kers? 

The MInister of Labour (Shri IChaD-
dubbal Desai) I As my colleague haa 
stated, proceedings will be taken for 
recovery as well as prosecution instituted, 
if the company fails to obtain a loan from 
abe Goyc,nmenl of Weat Benpl. It ill 

very clear that the company has no money. 
and even if we institute recovery pro-
ceedings, at the most the assets will be 
sei~ed. 

Shri Tushar ChatterJeal My qu es-
tion is ihis. Suppose the money cannot 
be got, from the Government. What 
other steps can Government take to effect 
payment to the workers? 

Shri Khanclubhal 'Desai: As I 
have said, recovery proceedings will be 
started. 

Telephone Ezchangel (Punjab) 

*789. Sardar Iqbal Singh: Will 
the Minister of Comm unicadona be 
pleased to refer to the reply given to 
unstarred question No. 440 on th e 
25th March, 1955 and state the places 

,where Government propose to open 
new Telephone Exchanges in the 
Punjab? 

The Deputy Mlnillter of Communi-
cadona (Shri Raj B .... dur) • 

I. Bahadurgarh. 
:I. Dabwali. 
J' Goraya • 
<J. Nilokheri. 
S· Talwandi. 
6. Tohana. 

Sardar Iqbal Slnah. May I know 
whether Government llal'e any new pro-
gramme for opening a new Exchange in 
the Bhakra dam area which is going to be 
flourishing with the opening of new market. 
by the Punjab Government? 

Shri Raj Babadur: We open Tele-
phone Exchanges at district headquarten 
and at such other places where we find 
them remunerative. ' 

Sardar Iqbal Smlll! Are Government 
aware of the fact that there is bottleneck 
in some areas where ,telephone call. 
cannot be put throu~h for three to four 
hours, such as Bhatmda, Ludhiana and 
Jullundur ? Do Government have any 
expansion programme for these places? 

Shrl Raj Bahadurl Such difficulties arise 
where the channels are few for transmission 
of calls, and we try to augment the number 
of channels as and when required. 

Shri Bansllall May I know whether 
there is no automatic Telephone line 
Exchange in Jaipur City, the capital of 
Rajasthan? 

Shrl Raj Babad.url We propose to 
have an autom1tic Telephone Exchange 
at Jaipur in course of time. 
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SHORT NOTICE QUESTION 

Air-Crash at Calcutta 

S: N.Q. NO.3. Shri Kamath: Will the 
Minister of Communications be pleased to 

atate: 

(a) whether it is a fact that a trainer 
aircraft crashed at the recent N.C.C. day 
parade in Calcutta; 

(b) if so, the details of the accident, 
and of the casualties; and 

(c) whetht:r a Court' of Inquiry has been 
appointed for investigation into the acci-
dent? 

The Deputy MInister of CommllDica-
tlons (Shrl Ra, Bahadur): (a) Yes. 

(bj A Tiger Moth aircraft belonging to 
the Bengal Flying Club while on local 
flight from Barrackport: crashed on Calcutt'a 
Maidan at about 9.13 A.M. on the 1th 
December, 1955. The Chief Pilot n-
structor of the Club and one N.C.C. Cadet, 
who were the only occupants of the aircraft, 
were killed instantaneously and the aircraft 
was burnt out. 

(c) The accident is under investigation 
by the Inspector of Accidents in the Civil 
Aviation Department. 

Shrl Kamath: Was this aircraft tested 
for its airworthiness before it went up ? 

Shrl Ra, Bahadur: Normally no 
aircraft is allowed to fly unless it has a 
certificate of airworthiness. 

Shrl Kamath: Is it Common in all these 
N.C.C. parades to have such aircraft de-
monstrations ? 

, Shrl Ra, Bahadur: It is the usu .. 1 
practice all the world over in the Flying 
Clubs. 

Shrl Kamath: Is it a fact that on this 
occasion there was no fire engine or other 
fire-fighting apparatus on the spot so that 
the last vestige of hope of saving the pilot 
and the other membt:r from death vanished. 

Shrl Raj Bahaclur: So far as I know 
the~ was only a question of delay in t~e 
arnval of the fire crash tender was raised in 
certain Quarters . It h a machine for 
extinguishing fire. 

8hrl Kamathl What was the delay; 
did it arrive tWo hours late or three hours 
late? 

ShrJ Raj Bahad1ll'1 That is a matter of 
invcstilation and I will a"t be able to say 
anything specific at the woment~ 

Shrl T. B. Vittal Rao: The hon. 
Minister said that no aircraft is allowed to 
fly without the certificate of air worthiness. 
When was this airworthiness certificate 
given; how many hours before it took off? 

Shrl Raj Bahadur: All these matters 
will be examined by the committee of 
enquiry, by the officer enquiring into the 
accident. ' 

Shrl Joachim Alva: Is Government 
aware that there is plenty of heart-burning 
amongst the relatives of the deceased pilot 
in the matter of compensation? In the 
matter of monetary grant for the relations 
of the deceased, has Govemmer,t got any 
aeneral scheme of compensation? 

The Minister of CommunicatiOD8(Shrl 
JalJivan Ram): In the first instance, this 
qu stion does not arise out of this. But, 
becaus, it is an irnport.mt question, I 
wou~d like to give an ~nswer tv it. This 
aircraft which, unfortunately, met wilh an 
accident was not a transport aircraft but 
it was of th~ Fl,ing Club. We 3re not 
in a position to reply to all the details 
which have been asked for in the supple-
mentary because none of the offiC( rs of the 
Civil AViation Department were dir .ctly 
in the picture on that day. My infor-
mation is that practically they were not 
even invited to ¢e performance there. 

As regards compensation to pilots, I 
may inform the House that ev ry pi'ot is 
invariably insured in fu . first instance and, 
therelor, wh n any unforlunate accident 
takes place, where it proves fatal to the 
pilot or crew, the amount of insurance is 
given to his family. But that is not all. 
In addition to that, the operators, the Air 
Companies, whether the Air India Inter-
national or th . I. A. C., pays on gratuitous 
grounds something to the family of the 
pilot or the air-crew. So, we have been 
taking care' of that. 

Shri K. K. Bpo: On this occasion, who 
will pay th e compensation. 

8hr! JalJivan Ram: I am sure t.ile pilot 
sho.lU ra:e been lfisureJ by we Flving 
Club. 

WRITTEN ANSWER'> TO QUESTION 

Delhi Water Supply 

*751. Pandit Thakur n.. Bhar-
,ava: Will the Min.ster of Healtn by 
pleased 10 State: 

(a) whether it is a· fact that the 
supply of filtered Vlater was restricted and; 
stvpped in some areas uf Delhi recently 
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(b) if so, whether this was ttone with 
• view to prevent the sullage from Najaf-
garh drain which has, or was likely to have 
polluted water supply ; and 

(c) what permanent measures have 
been adopted to pre¥ent the sullage, so 
that the water supply to the city is not 
polluted and the health of the citizens 
jeor;BIdised ? 

The Mlniater of Healtb (RaJkumarl 
Amrit Kaur) : (a) Yes. It was restric-
ted for a few houlS on the l7th Novem-
ber, 1955. _ 

(b) Supply of filtered water was res-
tricted in order to : 

(i) prevent the sullage from the Najaf-
,arh drain -polluting the water supply ; 
and 

(il) an insufficiency of \\Bter in the 
main stream towards the intake wells. 
(c) Steps are being taken for diverting 

the Najafgarh drain water further down-
stream so as to minimise and possibly eli-
minate the chances of pollution. 

·"ft~. ~ -~ ~ : IRI' 
~ 11"( ~ JtlT tm ~ 

..n-~ ~ IIiT qm ~ 
~t!mp.fTt~T (~) 

(~)'~ ~~ 

~~~1f~~t? 

~'"" (i"1!"i(\~m): 
( ~ ) ;oft if(f i 

(~) ~~ SWf Of(l ~ I 

PUarima Tralaa 

*"o-A. Sbrl V. P. Nayar : Will the 
Minister of R.nwaya be pleased to state: 

(a) whether the Indian Railways have 
in October-November, 1955 run any spe-
cial "Pilgrims Train" solely for pilgrims 
to visit holy places of Hindus; 
(b) if so, the number of pilgrims who 
used it; and 
_ ..u8 L S. D. (2) 

(c) whether Government propose to 
run such special trains for the benefi t 
of students at concessional rat61? 

The ParUamentary Secretary to 
the MlDiater of Railway. aDd Traua-
port (Sbrl Shabaawa. naa): (a) Spe-
cial trains are run whenever there is ade-
quate demand, whether for purposes of 
pilgrimage or otherwise. A number of 
such special trains were run in October-
November 1955. 

(b) The number of pilgrims, wh~ tra-
velled by the sptcial trains, is not readily 
available. 

(c) Concessional fares for special trains 
for students on educational tours already exist 
and in fact the basis of these fares is lower 
than in the case of special trains for other 
purp?ses. 

Caterla, Coatracta OD Railway. 

."40 Sbrl Puaaoose I Will the 
Minister of RaDwaya be pleased to state: 

(a) whether it is a fact that Govern-
ment have decided to abolish catering stalls. 
refreshment rooms and hand-garis run 
by private contractors in some Zones of 
the Indian RailV.8ys; 

(b) if so, the names of these Zones; 
(e) whether in deciding the maner 

Government have taken into considera-
tion the question of the future of small 
contractors and their employees; and 

(d) if so, what IS the deCIsion in th Is 
regard? 

The Parllameatal')' Secretary to 
the MJaJater of RaDw.,.. aad Traaa-
port (Sbrl Sbabaawu Kh~) I _ <a) 
and (b). The catering at certaJD statlona. 
as indicated in the statement placed on the 
Table ot the Sabha, ia proposed to be ta-
ken over for departmental Working. [S" 
Appendix V, annexure No. 6J. 

(c) Yes. 
(d) So far as small c-:mtr ctors are 

concerned, it is proposed to pro' ~Ie them 
alternative conuacts at other staw>n~. as 
far as possible. As for the employees 
ofthe existing contractors whose contraC!1 
are being terminated, every e1fo~ WIU 
be made to utilise them, if suitable, JD the 
arrangements made for depanmental cater-
ing. 

HerOD Alrc:raft 

.",- Sbrl Karal Sla,b,l I Will the 
Minister of CommualcatiODa be pleas-
ed to state whether it is a fact that the 
'Herons' purchased for the feeder line 
services are giving trouble? 
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The Deputy MIDIater of Commual-
eadonl (SbriRaJ Bahadar) : A few cases 
of engine trouble were experienced which 
are normal in early stages in the introduction 
of a new tYpe of aircraft. These have 
been attended to with the assistance of 
Manufacturers. 

I 
Alrllftin, of Second Clan Mall 

*777. Sbrl S. K. Razml : Will the 
Minister of CommunicadollS be pleas-
ed to. state: 

(a) whether Government have taken 
any decision regarding the airlifting 
of second class mail; 

(b) if so, what; and 
(c) which of the stations will be connec-

tecH 

The Deputy Minister of Com-
munications (Shri Raj Bahadur) : 
(a) Yes. In view of the considerable cost 
involved, the scheme for airlifting of se-
oond class mail is not likely to be imple-
mented in the near furure. 

(b) and (c). Do not arise. 

SUlar cane Pric:ea 

{
Thakur Ju." Eilbore Sinha: 

*778. Babu Ramaarayan Sin,b : 
Sbrl Astb_a : 

Will the Minister of Food aad Api-
I alture be pleased to state: 

(a) the name! of States which have 
not accepted the formulae linking price 
of cane with the price of sugar evolved 
by the'Centrai Government and the reasons 
therefor for the season 19S5-S6; and 

.(b) the names of States which have 
fixed higher cane price than what has 
been fixed by the Central Government 
for 19S5-S6 and the reasons for doing 
so? ' 

The MialIter of Food _d Api-
culture (Sbri A. P. Jain) : (a) Pending 
the report of the Expert Committee whicl!. 
is expected soon, no decision has yet been 
taken on the formula linking the price of 
cane with that of sugar to be adopted for 
the season 19S5-56. 

(b) It is only in the case of the State 
of Bombay that higher minimum cane 
price at Rs. 44/- per ton as against the 
All India price of Rs. 39/2/- per ton has 
been ~,!:ej on the recommendation of the 
State Government. The reason is that most 
of the factories in that State have extensive 
sugarcane farms and it was apprehended 
that they may not buy cane from .cultivators 
if the price they have to pay for such cane 
ia linked with price of sugar and not d~ 
lared before-hand. [S" Appendix V, 
annexure NO.7]. 

Hlraklld Dam 

*781. Sbrl Saran,adbar Das : Will 
the Minister of Communicationl be 
pleased to state: 

(a) whether a special 'Hirakud Dam 
Project Allowance' is being granted to 
the P. & T. employees in the entire area 
where the transmission line goes; 

(b) if so, the year and the date when 
this special allowance was granted; 

(c) whether it is a fact that t~is allowance 
is being given to the emploees m the Angul 
and Chowdwar Post Offices; and 

(d) the reason why it has not been gran-
ted to the employees in the Dhenkanai 
Poat Office which is situated along the trana-
mission line between Angul and Chowd-
war? 

The Deputy Minister of Com-
municationl (Sbrl Raj Bahadur) I 
(a) Yes, except in Dhenkanal. 

(b) 1-4-S4· 
(c) Yes. 
Cd) The proposal to sanction the allo-

wance to P. & T. staff in Dhenkanal also 
ia under consideration. 

Vacuum BrakiD. in Metre Gau,. 
Trains 

*782• Shrl U. M. Trivedi: Will the 
Miniater of RaIlways be pleased to 
state: 

(a) whether it is a fact that Metre gauge 
trains do not run with complete vacuum 
braking; 

(b) if so, why; and 
(c) since when haa this restriction beeD 

applied ? 

The Parliamentary Secretary to 
~e Mlalster of RaUwaYI and TrBDI-
port (Sbri ShabDawaz Khan) & (a)-
and (b). All passenger traina on the Metre 
Gauge are fitted with vacuum br~kes. 
Passenger trains on some of the seetlons 
of the North Eastern Railway have the 
vacuum brake blanked off neces sitated d';1e. 
to frequent unauthorisedpulling of ehalD 

Goods and mixed trains, however. 
do not always run with vacuum bram 
aa all the old Metre Gauge wagons are 
not yet fitted with vacuum brake equip-
ment. 

Ce) BlaDlting of vaCuum Brake on Pas-
senger trains on the North Eastern Rail; 
way from 16th May 19S5-



913 W11tten Answers 13 DECEMBER 1955 Written Answer, 914.. 
Trade DeleptioD' 

·783. Shrl Tulslda. I Will the Minis-
ter of Food aDd Agriculture be pleased 
to state the progress made in' the proposal 
for sendil,lg two Trade Delegations to 
West Asia and Europe and East and South 
East Asia respectively to explore the pos-
sibil.ities of increasing the exports of cereala 
and their products? 

The Mildster of Food and Agricul-
tllre (Shri A. P. Jain) : The question of 
sending any Trade Delegations abroad 
hal been deferred for the present. 

Collection from Telephone. 

·790. Shri KaJrolkar : Will the Min-
ister of Commnnications be pleased to 
state whether Government contemplate 
to C111ect th~ dues from the subscribers 
of Telephones in "'~fussil areas monthly 
at clll :basis instead of annually? 

The Deputy Minister of Comm-
unications (Shrl Raj Bahadur): 
The system of telephone payments on can basis is at present applied only at some 
ofthe bigger exchanges. The same policy 
will continue to be adopted and the system 
of plym~~t on call basis will gradually 
be extended to alI other similar exchanges. 

Universal Postal UniOD 

.791 {SUdar Hukam Slqh I 
• Sbri Bahadur Slqh I 

Will the Minister of Communica-
tions be pleased to state: 

(a) when the Executive and Liailon 
Committee of the Universal Postal Union 
held its last meeting; 

(b) whether meetings are held annually; 
and 

(c) whether the draft Telegraphic Code 
prepared by the Sub-Commission at their 
meeting of September-October 1954 was 
given effect to by the Union Countries? 

The Deputy Minister of Com-
mllnioatlons (Shri Raj Bahaclur) I 
(a) The Executive and Liaison Commi-
.~ion held its last meeting from 2-5-55 
to 13·5-SS. 

(b) The meetings are held at leaat 
once a year. 

(c) The draft Telegraphic Code can 
be brought into use only after it is appro-
ved by the Congress whch is to meet in 
1957· , 

Co-operadoD 

.7 ..... {Shrl Shree Narwy8D Da •• 7""" Shrl M. blamuddln I 

Will the Minister of Food and Api-
culture be pleased to state: 

(a) the progress made so far with re-
gard to the scheme of training of co-ope-
rative personnel of all grades; 

(b) whether as a result of the recom-
mendations of the Committee of Direction 
appointed by the Reserve Bank of India, 
the scheme formulated earlier has been 
revised and reorientated; and 

(c) if 80, the present arrangements and 
programme for such training? 

The MiDister of Food and Agri-
culture (Shri A. P. Jain) : (a) State-
ment is placed on the Table of the Sabha. 
[See Appendix V, al)llexure No. 8J 

(b) No specific change has been made 
1I,1 the schemes of Co-opera~ive Training 
Since most of them have been on the linea 
of the recommendations of the Committee 
of Direction 

(c) Does not arise. 
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Delhi-Madras Janta Ezpreee 

.,94- Sbrl T. D. Vittal Rao: Will the 
Minister of Railways be pleased to refer 
to the reply given to Starred Question 
No. 245 I on the 30th September, 1955 
and state: 

(a) whether the proposals for in-
creasing the line capacity between Bhopal 
and Bina have been fi.na1ised; 

(b) if so, the details thereof; and 
(c) the steps taken for their imple-

mentation? 

The Parliamentary Seeretary to 
the Mlnister of Railways and Transport 
(Shri Sbahnawaz Khan): (a) Not yet. 

(b) and (c). Do not arise. 

PoUo 

·"5. Dr. Satya .... dl: Will the 
Minister of Health be pleased to refer to 
the Itatement laid on the Table of 
the House in reply ·to the Starred Ques-
tion No. 2081 on the 22nd September, 
1955 and state: 

(a) whether any report has been 
received from the Punjab Government 
about the extent of the incidence of 
polio in Jullundur for which a sum of 
Rs. five thousand was given; and 

(b) whether the State Government 
bas submitted any information regarding 
the incidence of polio in other parts of 
Punjab? 

The Minister of Health (RaJkumarl 
Amrlt Kaur): (a) and (b). No report 
bas been received from the Government 
of Punjab. 
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Aaelatance to W!'Itern Nlprla 

.,,,. Shrl Dhapat Jha Azad , 
Will the Minister of Health be pleased to 
state: . 

(a) whether the Government of Wes-
tern Nigeria have approaclied the Go-
vernment of India in connection with 
their health services; and 

(b) whether the Government of India 
have invited applications from medical 
officers for the purpose?-

The Minlster of Health (RaJkumari 
Amrlt Kaur): (a) and (b). The answer 
is in the affirmative. 

Air Taxies India 

.'98. Sbri M. S. Gurupadaswamy: 
Will the Minister of Communication. 
be pleased to state: 

(a) whether any non-scheduled air 
services were operated by Air Taxies 
India, New Delhi, during the period of 
their one year pennit; 

(b) if not, the reasons therefor; and 

(c) whether the permit has been 
extended for a further period? 

The D~puty Minlater of Communi-
cadons (Shri Raj Dahadur): (a) No, Sir. 

(b) I place a statement on the table 
of the Sabha giving the requisite infor-
mation. [See Appendix V, annexure 
No. 10]. 

(c) 1.t has been renewed for a further 
period of one year. 

Salary Advance to Railwa, 
Employeea 

+799. Sbrimad lIa PalchoaclbUl')'r 
Will the Minister of Rail_,s be pleased 
to state: 

(a) whether it ~I a fact that railway 
employees in this country were given 
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• month's salary as 'Pujah' or"i'Dusserah' 
advance in October this year; .! 

(b) if so, the total amount given a':' 
advance; 

(c) In how many instalments it will 
be recovered; and 

(d) the names of States in which thia 
advance was given? 

The Parliamentary Secretary to 
the Minister of Railway. and Tranl-
port (Sbrl Shalmawaz lChan)1 (a) and 
(b). Advances were given of Rs. 50/- to 
all Class III and skilled staff and Rs. 30/-
to all Class IV, semi-skilled and unskilled 
staff, of the Eastern and South Eastern 
Railways; also to such staff of the North 
Eastern Railway and Ganga Bridge Project, 
working at Calcutta. Similar advances 
were made to the staff employed in" the 
Chittaranjan Locomotive Works. All 
these advances were made' against the 
salaries of the staff for the month of 
October 1955. The advances were paid 
before the commencement of the Puja 
Holidays. 

(b) According to information available 
110 far, the amount advanced was 
Rs. 99,15,592-3-0. 

(c) The advance is recoverable in five 
equal monthly instalments. 

Te1earaph omcea 
.800. Shrl L N. MJahral Will the 

Minister of CommunicatioDl be pleased 
to state, 

(a) when the Telegraph Offices are 
expected to be opened at Laukaha, 
Laukahi, Phulparas and Khataunahazar 
of Darbhanga District in Bihar; and 

(b) the special reason for delay in 
their opening? 

The Deputy Mlnlater of CommUDJ.-
eatioDl (Shrl Raj Bahadur)1 (a) Tele-
graph Officos at Laukaha, Laukahi and 
Phulparas are expected to be opened by 
March, 1956. No sanction has been 
issued for a Telegraph Office at Khatauna-
buar. 

(b) Delay in getting materials. 
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Over-crowcllq iD Traina 

.802. Sbrl Tulildul Will the Minis-
ter of RailwaYI be pleased to state: 

(a) whether representations have 
been lDade in respect of over-crowding 
of passenger trains between Ahmedabad 
and Abu Road, and Mahsana and Taranga 
Hill; 

(b) whether there is any proposal to 
Introduce one lanta train on thia 
section; 

(c) if so, from when; and 
Cd) if not, the reasons for the same? 

The Parliamentary Secretary to 
the Mlnlatry ofRailwaya and Tranaport 
(Sbrl Shah Na"az lChan)1 (a) Yes. 

(b) Yes; on Ahmedabad-Delhi section, 
on abolition of two passenger traina, one 
between Ahmedabad-Mehsana and the 
other Aimer-Delhi. 

(c) As soon as the necessary additional 
coaches and locomotives can be made 
available for dle purpose which is expected 
sometime in 1957. 

(d) Does not arise. 

a •• lonal POltl and Telearapha 
Advllory Committee , 

.8030: {Sarder Hukam SiD,hl 
Sbrl Bahadur SiD,hl 

Will the Minister of Communlca-
tiona be pleased to state: 

Ca) the number of times the Regional 
Posts and Telegraphs Advisory Com-
mittees for Punjab, PBPSU and Delhi 
met during 1955j . 

(b) the subjects d.isc:ua. ed at t he 
1JlCCtinp; and 
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(c) whether each Posts .and Tele-
graphs Circle has got an Advisory Com-
mittee? 

The Deputy MiDister of Communi-
cations (Shri Ra, Bahadur): 
(a,) Punjab and Pepsu Regional Advisory 
Committee. 4 times. 

Delhi P. and T. Regional Advisory 
Committee. 3 times. 

(b) Improvement in Postal, Telegraph 
and Telephone facilities for various places, 
such as opening of new post offices and 
mail offices, opening of new telegraph 
offices, telephone exchanges and enhance-
ment of the capacity of existing exchanges, 
opening of now trunk lines etc. 

(c) Yes. 

Ganga.Brahmputra Water 
TrBDIport 

·804. Shri Shree Narayan Daa: 
Will the Minister of Tranaport be pleased 
to state: 

(a) the progress 80 far made in put-
ting into operation the three pilot'oprOJects 
by the Ganga-Brahmputra Water TrIDs-
port Board; 

(b) the total estimated expenditure 
on these three projects giving separate 
figures for each; and 

(c) the expenditure so far incurred on 
these projects? 

The Deputy Mlnilter of Rallwaya 
and TraDsport (Shri Alages8D) : (a) 
Orders for the barges and certain other 
craft for the Upper Ganga Pilot Project 
have been placed and orders for the tugs 
will. be placed shortly. The project will 
be put into operation when the craft have 
been delivered. As regards the project on 
the tributaries to the Brahmputra survey8 
are in progress for determining the speci-
fications of the craft. Specifications for 
the diesel ferry across the Brahmputra are 
being finalised and tenders will be called 
.s soon as they are ready. 

(b) The capital cost of the three projects 
is estimated at Rs. 25 lakhs for the Upper 
Ganga proit£t, Rs. 8lakhs for the Brahm-
putra tributaries project and Rs. 4 lakhs 
for the ferry across the Brahmputra. 

(c) No expenditure haa so far been 
incurred. 

RaUway TrlbUDal 
·8~. Sb,rI T. B. Vinal Raol Will 

the Minister of RaUwa,. be pleased to 
refer to the reply given to Starred 
Question No. 1884 on the 19th September, 
I9SS and st1lte: 

(a) whether the one man Tribunal 
appointed In 1953 to go into certain.levan. 

cea of Railwaymen, haa since submitted 
ita report; 

(b) if not, when the report ia lik.ely to 
be received; and 

(c) whether Government propose to 
take any steps to expedite submission of 

. the report? 

The Dep~ty Mlalater of Ralhr."a 
and Transport (Shrl Alaleaan). (a) 
No, Sir. 

(b) and (c). Itis not possible to make any 
definite statement at this stage at the 
N.F.I.R. han not, since July, 19S5, had a 
meeting with the Board to discuss further 
items. 

Air India International 
·1107. Dr. Ram Subbag Singh: Will 

the Minister of CommunlcatioDs be 
pleased to state: 

(a) whether Government are aware 
that a large number of passengers on the 
Air India International services, do not 
know the foreign languages in which the 
announcements are made in the flights; and 

(b) ifao. whether Government c~nt~p: 
late to make these announcements 11l HiDd~ 
~so ? 

The Deputy Minister of Commanl-
cations (Shri Ra' Bahadur): (a) The 
announcements are made in English and 
most ofthe passengers know English. The 
announcements on the ground at Bombay 
are repeated in Hindi after they are .made 
in English. 

(b) The questi(;lO of .maki'.1g ~he a~
nouncements in flights 10 H10dl also IS 
under consideration. 

Tapioca 

441. Shri N. B. Chowdhury: Will 
the Minister of Health be pleased to state: 

(a) whether any research has been 
carried on about the nutritive values of 
tapioca; 

(b) if so, what is its result; and 

(c) whether under any circumstance .. 
it has any hannful effect on the human 
body? 

The Mlalater of Health (RaJkumarf 
Amrlt Xaur) I (a) Yes, researches on the 
nutritive value of tapioca have been carried 
out both in India and abroad. 

(ob) Nutritionally, tapioca is a very 
incomplete food. It hall only. about 0.5 

'percent protein, the reat belng mostly 
Itarch. As such, a diet which consi.Bt .. 
entirely of tapioca is not C8J)Jble of .u.~n
ing life over l~g period. Tapioca mUlt 



Written Answers 13 DECEMBER 1956 Written Answers 

be lupp!emented by other fooditu1fs 
particularly those which are rich in proteins 
ID order to make up the deficiency. Tapioca 
atarch can be considered as being equi-
valent in most respects to starches obtained 
from other sources, such as, cereals and 
tubers. : 

(c) Tapioca roots besides being deficient 
in proteins also contain a poisonous gluco-
aide. This, however, can be removed by 
auitable methodsofprocessing and cooking. 

ADahabad-ltaral P"'euaer TraID 

w. Sbrl Kamatb: Will the Minis-
ter of BaD"ay. be pleased to state: 

(a) "hether Government are aware 
that the Allahabad-Itarsi passenger 
train OR Central Railway very seldom 
runs to time and is often 2 hours or more 
late; 

(b) whether the change in its tim-
ings since 1st October, I9SS is causing 
further inconvenience to the public 
particularly to those who have to catch 
the Delhi bound G.T. Express at Itani; 
and 

(c) the steps proposed to be taken 
by Government in this mauer? 

The Deputy MiDiater of Rall"aye 
aod Traosport (Shrl Alarcsan): (a) 
It is not a fact that No. 390 Allahabad-
!tarsi Passenger seldom runs to time. 
There had however been some deterioration 
in the punctuality performance· of this 
train during August and September 1955, 
mainly due to time lost in crossings with 
Express and Passe'1ger trains on the 
Jabbulpore-Allahabad section with 
limited crossing facilities and high density 
of goods traffic. 

(b) No such complaint! have been 
received. 

(c) Since the introduction of the Time 
Table from I-Io-SS, there has been 
sOme improvement in the performance of 
No 390 Up Allahabad-Itarsi Passenger 
trai~. Steps are being in~ensi1ied t.o 
ensure the punctUal runrung of thiS 
train. 

Guramkhedl RaUway StatloD 

4430 Sbrl Kamatb: Will the Minis-
ter of Ran"a,. be pleased to state: 

(a) whether any re~oD has 
been received by C.T.M. Central Rail-
way from the people of SobIgpur tahail 
with regard to the situation Of. Guramkhedi 
railway station (Central Railwa,); and 

(b) if 80, the action proposed to be 
taken thereon? 

Tbe Deputy Mlni*ter of RaU"Qa 
and Tl'anlport (Shrl AlalelllD). (a) 
Yes. In December 1954, a representa-
tion was received requesting that either 
the station building be shifted to the other 
side so that it may better serve the impor-
tant villages neai the station, or a foot 
overbridge be provided. 

(b) This will be considered, in its 
tum, along with provision of amenitiea 
at other stations. 

POlt OfIicea In KaDlI'II D~ 

4440 Sbri Hem Raj: Will the Minis-
ter of Communications be pleased to 
state the names of the places where post 
offices and telegraph o~s and telephone 
Public call offices have been open~ in 
19$4 and are proposed to be opened in 
1955 and 19056 in the Kangra District? 

The Deputy Milulter of Communi-
catioa. (Sbrl RaJ Baha",",)r A statement 
is laid on the Table of the Sabha. [S" 
Appendix V, annexure No. I IJ. 

Telepbone Develop!llellt Fwad 

445. {SUder Hubm Slapr 
Sbrl Babadur SlaPr 

Will the Minister of CommunicatLona 
be pleased to state: 

(a) the amount of the accumulated 
balance in the Telephone Development 
Fund on 1st May, 1955 and on 1st Novem-
ber, 1955; and 

(b) the amount of withdrawals from 
and the amount . of realisation for this 
fund during I955? 

The Deputy Mlnllter of Communi-
cadonl (Sbri Raj Babadur)1 (a) The 
fund is closed to balance only at the end 
of a financial year. The balance on 31-3-55 
was Rs. 235 1akhs. 

(b) In the budget for current year, 
i.I., 19S5-S6, the following amounts 
have been provided for the period from 
1-4-55 to 3 1-3-56:-

Withdrawal Rs. 6S 1akhs. 
Contribution . Rs. 40 1akhs. 

P. Ii: T. ReDewala Retene Fad 

{ Sardar Rubm Sfqh: 
"""" Sbri Bahadur Sha.bt 
Will the Minister of CommUDlc:atlou 

be pleased to State: 

(a) whether the Report of the Com-
mittee appointed in December, 1951 
"for determinina the av~e Uvea ~ 
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assets of the Department and evolving 
a scientific basis for arriving at the Contri-
bution to the Renewals Reserve Fund" 
has been considered by Government; 
and 

(b) if so the contr Ibution and with-
drawal from this fund during 19S4-55? 

The Deputy MJnIater of Com-
munlcatiODs (Shrl Ra, Bahadur): (a) 
The matter is still under the considera-
tion of Government. 

(b) 'b' R lakh Contn utlOn , s. 1,25 s. 
Withdrawal . Rs. 1,04 lakhs. 

Indian Medlcal Education Conference 

447. Shrl Shree Narayaa Daal 
'Wi1Ithe Minister of Health be pleasecl 
to Btate: 
/ <a) the important subjectB disculsecl 

at the Indian Medical Education Con-
ference held recently in New Delhi; and 

(b) the important recommendations 
made by the Conference ? 

The Mlnlater of Health (Ra,kumarl 
Amrlt Kaur)1 ea) the following BUbject8 
Were discussed :-

I. Pre-medical studies and entraace 
requirements, 

2. Selection of students, 
3. Subjects of study and curriculum 

hours. 
4. Subjects needing speci.alemphasis, 

such as Preventive and Social 
Medicine, Medical Statistics; 
Rural Experimce; Paediatrics; 
Psychiatry; Library and Muse-
ums ; Post mortema. 

S. Teaching Methods: eDidactic, 
Practical Integrated Teaching 
and Internships). 

6. Examinations or assessment; 
,. Selection of Teachers; Conditions 

of appointment; Full-time Princi-
pals. 

S. Elective Time. 
9. Duration of course. 

(b) The recommei'ldations of the Con-
ference are laid on the Table. [S" Appendix 
V, annexure No. 121. 

Cofree 

...... Shrl V. P. Nayarl 'Will the 
MlrilBter of Health be pleasecl to Itate 
the food value or infurioUsnetB of chico!), 
aB compared of Coffee P 

The MJnIster of Health (RaJkumarl 
Amrit Xaur): Both Coffee and Chicory 
contain volatIle oils which have soothins 
effect on the stomach, but cotJ'ee possesSCI, 
in addition, as alkaloid caffeine, which haa 
8timulating effect on the Central nervoUl 
system. Exessive consumption' of either 
is unwholesome. 
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Rallway UDioDi 

454. Chauclhurl Muhammed SbaJreea 
Will the Minister of RaOwaYI be pleated 
to state: 

(a) the number of repreaco.tations 
received from the Recognized Unions 
in 1954 and 1955; Ind 

(b) the number of case. pending for 
decision and the number of else. disposed 
of SCI far? 

The Deputy Mialater of Rallwa)'l 
ad Truaaport (Shrl Ala, .... ), (I) 
and (b). The information i. bemg collected 
&om Railways and will be llid OIl the Table 
of the HOUle. 
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Contrlbutory Health ~rrice . Scheme . 

45$.. Shrl D. C. Sharma : Will 
the Ministe,r of Health be pleased to state: 

(a) the total amount so far realised 
from the Central Government employees 
towards the Contributory Health Service 
Scheme; 

(b) the total expenditure incurred 
by Government on the staff and equip-
ment since the inception of the Scheme; 
and 

(c) whether all those wQo are required 
to pay contributions are -availing of the 
echeme? 

The MJDlater. of Health (RaJkUllUll'l 
Amrit Kaur)1 (a) Upto the end of 
September, 1955, ~. 14,36>47~/-

(b) Rs. 28,77,379-6-8 upto the end of 
September, 1955. 

(c) Yes. 

Medical Help to F1ood-dected Areaa 

456. Shrl Kriahnacharya Joahl: 
Will the Minister of Health be pleased 
to state; 

(a) the nature of the medical help 
given by different organisations in the 
:flood-affected areas in Assam, Bihar, Orissa 
and Uttar Pradesh during August-Septem-
ber 1955; and 

(b) whether in addition to the medical 
aid, clothing was also distributed among 
the people who were affected by :floods? 

The Minister of Health (RaJkumarl 
Amrit Kaur): (a) and (b). The medical 
8upplies, clothings etc., made available to 
the various States by different organisations· 
upto the end of October, 1955 for relief 
of persons affected by floods are as in the 
statements attached. [See Appendix V. 
annexure No. 131. 

RalIwat Coach_ I 

457. Shrl KriahnachaJ'Ya joahi: 
Will the Minister of Rallwaya be pleased 
to state: 

(a) total number of third class coaches 
fitted with fans in the Central Railway 
till 1955; and 

(b) the target for the next year i;,. 
I956? 

The Deputy Mlallter of Ral1wa~ 
aDd Tru.eport (Shrl AlapaaD)1 (a) 
930 upto 31-100195$. 

(b) 55· 

Tourlat Ceatr_ 

"8. Shri Kriahaacharya Joahi: 
Will the Minister of Traalport be pleased 
to state: 

(a) whether Government have deci-
ded to develop eighty centres all over the. 
country to encourage tourism; and 

(b) if 80, what is the estimated cost i 
The Deputy MiDilter of RaUways 

aDd Traaaport (Shri AIa,eaaD): (a). 
Various proposals for the development of a 
number of tourist resorts and areas are still 
under the consilJeratioll of the Planning 
Commission; It is not possible to say 
at this stage what the number of such centres 
will be. 

(b) It ill not possible to say at present. 

RaUway CoDCeAic)aal Ticketa 

459. Shri K. P. Slaha: Will the 
Minister of RaIlways be pleaseal to 
state: 

(a) the total number of concessional 
tickets issued during Dusehra i.e. from 
the 14th to the 27th October, 1955; and rro:; the total amount of earnings there-

The Deputy Minister of Railways 
aDd Traasport (Shri A1a,esaa): (a). 
Approximately 60,coo return tickets. 

(b) Approximately Rs. 10.5 lakhs. 

TraDsport FacUlties 

460. Sbr! B!bhuti Miahral Will 
the Minister of Rallways be pleased to 
state: . 

(a) whether any steps have so far been 
taken to improve the transport position 
on the North Eastern Railway since the 30th 
September 1955; and 

(b) if so, what are those steps? 

The Deputy Minister of Rallway. 
aDd Tr .... port (Shri Ala ..... ):' (a). 
Yes. Steps continue to be taken to improve 
transport position on all the Railways 
including the North-Eastern Railway. 

(b) A statement furnishing the infor-
mation asked for is laid on the Table of the 
House. [SI' Appendix V, annexure No. 
14]· 

Veteriaary Hospitala 

461. Shrl D. C. Sharma: Will the 
Minister of Food aDd Agriculture be 
pleased to state: . 

(I) the number of veterinary 'hospi~s 
opened throughout the country durmg 
19S4-S5 j and . 
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(b) the number of such hospitals 

proposed to be opened in the years 1955-,6 and 1956-57 and the names ofthe States 
where they will be opened? . 

The MinI.ter of Food IIIld Apicul-
tare (ShrlA.P.JalD): (a). *138 Hospitals 
and IZ2 Di.pensaries. 

(b) *A statement is laid on the Table 
[See Appendix V, annexure No. IS]. 

Deihl Road TrolDlport AuthorltJ 

4~. Shri D. C. Sharma: Will the 
Minister of TraDsport be pleased. to 
refer to the reply given to starred question 
No. 203 on the 25th November. 1955 
and state: 

(a) the increase in the number of buse~ 
that are being run at present by the Delhi 
Transport Authority during the current 
year; and 

(b) total amount spent on their pur-
chase? 

The Deputy MlDi.ter of RaUway. 
IIIld TraDsport (Shri Alales.D): (a). 

134· 
(b) Rs. 60,30,000/-. 

Railwa,. LiIleI 

463. Shri Ibrahim: Will the Minis-
ter of Railway. be pleased to state: 

(a) the mileage of double-railway 
lines in India as on the 15th August, 1947 
and on the t5th August, 1955; 

(b) how many miles of the double 
railway lines are to be covered during 
the next S years in India (State-wise); 
and 

(c) whetlrer the Railway Board has 
IIILIlctioned a preliminary engineering 
survey for doubling the Railway line 
between Kalihar and Banoi on the North 
Eastern Railway? 

The Deputy Millister of RaHway. 
aDd TraDsport (Shrl Ala,esllll)r (a). 
15-8-'47 .. Appx. 2885 miles. 
15-8-'SS . . Appx. 3081. 

(b) The proposals for the Sections to be 
doubled during the Second Five Year Plan 
are still under inveati2ation and have not 
yet been finalised. 

(c) Yel, Sir. 

MIlch Cattle 

464. Shrllbrahlml Will the Minis-
ter of Food IIIld Apiculture be pleased 
to state: 

(a) the estimated number of milch 
cattle in India at pre~ent; 

(b) the number of milch cattle slaughtered 
during the last 3 years .howing separate-
ly the number of cows and shc-bu1faloes; 
and 

(c) the estimated number .of draught 
cattle, specially bulls, in the country and 
the number required for meeting the needs 
of agriculture. 

The MiDister of Food IIIld Apicul-
tare (Shri A. P. JaiD): (a). 6.7 crores 
according to the 19S1 Livestock Census. 

(b) The information is not available. 

(c) According to the 19S1 Livestock 
Census, the number of draught cattle was 
estimated at 6'7 crores, of which 5'8 croreS 
were bulls. No estimate of the number of 
draught cattle required for meeting the 
need of agriculturists is available. 

Hellcopten 

465. Shrl D. C. Sharma: Will the 
Minister of CommullicatloDs be pleased 
to atate: 

(a) the number of Helicopters pur-
chased during the current year; and 

(b) the expenditure incurred on ttem? 

The Deputy Minister of Communi-
cations (Shri Ra' Bahadur): (a):Hrd (b). 
~o. Helicopter has been purchased by any 
CIVil operator. 

Cancer 

4". Shri D. C. Sharma I Will the 
Minister of Health be pleased to state the 
number of cancer patients in India at pre-
sent? 

The Millilter of Health (Ra,kumarl 
Amrlt Kaur)1 Information about the 
number of cancer patients, in India is not 
available. 

Water Supply IIIld SlIIlitatioa 
Schemes iD PuDJttb 

46,. Shri D. C. Sharma I Will 
the Minister of Health be pleased to state 
the amount asked for by the Punjab 
Government for implementing their 
health and water supply schemes in 
rural and urban areas, under the Na-
tional Water Supply and Sanitation 
Scheme, during 1955-S6? 

The MiDister of Health ( Ra,kumarl 
Amrit Kaur ) I A sum of Rs. 56'25 
takhs as loans for urban water supply 
and draina~e schemes and Re. 15' 75 lakhs 
as grant -In-aid for rural schemes were 
asked for by the Punjab Government 
during 1955-56. 

• InfoJmation frem 8 State GC.\CH rrert8 h .. notfyet been received. 
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Ranway Accldea.t 

468. Sardar Iqbal Singh z Will the 
Minister of RaUwaya be pleased to state: 

(a) whether it is a fact that a Rail-
way derailment took place near Ram-
pura Phul on Northern Railway on the 
4th October, 1955; 

(b) if 80, the nature of accident and 
causes of it; 

(c) the number of casualties; 
(d) steps taken for the payment of 

compensation to the dead and injured; 
(e) whether any enquiry was held ; 

and. 
(f) if so, with what results? 

The Depaty Mbal.ter of Ranwa,. 
aDd Tranaport ( Sbri A1ap88D) I 
(a) and (b). Atabout 0'20 hours on ~-10-55 
(and not on 4-10-55 as stated III the 
Question) while No. 348 Down Passenger 
train was being backed to Rampura Phul 
station on the Rajpura-Bhatinda Section 
of the Northern Railway, due to its in-
ability to proceed forward becau~e of 
breach in the line ahead the two rear most 
(X)IIches on the train got derailed due to 
sudden collapse of bridge No. %37 at mile 
83/12-13, and fell into ~e breach 
caused in ,the bank by the failure of the 
bridge. 

(c) As a result of this accident, 4 
persons ~ere, k~lle~, I received grievous 
and 3 DUnor IllJuries. 

(d) The District an~ Sessions, Judge, 
Patiala, has been apPolllted as the ex-
Officio Claims Commissioner to enquire 
into and determine all claims for compen-
aation arising out of this accident. 

(e) and (f). An enquiry into the accident 
was held by the Goverrunent Inspector of 
Railways, Lucknow and his provisional 
finding is that the derailment was caused 
by the couapseofbridgeNo. 237, brought 
about by the scouring action of the flood 
that followed an unprecedented rain in 
that area. 

RaUway Parea 

rThakur ja.al Klebon Slaba I 
"". {Baba Ramnara)'lUl SlqIuj L Sbri A.tbaIla z 

Will the Minister of RaUwa,. be 
pleased to state : 

(a) why on Muzafl'arpur region in 
North Eastern Railway the ~ for 
raUway fare for seasonal tickets, is more 
than 5 pies per mile for 24 Bingle 
farea; 

(b) why Muzaffarpur Railway station 
does not issue seasonal tickets between 
I2 hours and 14 hours; 

(c) why seasonal tickets were not 
issued at Motipur Railway Station from 
July to September 1953; and 

Cd) why quarterly season ticket are 
not issued on Muzatfarpur region? . 

The Deputy Minister of Ranwaya 
and Transport (Sbri A1areean) z (a) 
The basis of charge for third class SClsOll 
tickets over the Muzaft'arpur region of 
North-Eastern Railway is at 24 single 
journey fares, the basis for the single 
journey fares being at 5 pies per mile. 
In a particular case, howC\'er, the ad 
cIiarged fares in excess of the correct fare 
under a mis-apprehension and the correct 
position has since been intimated to them. 

(b) There is no restriction on the 
issue of season tickets at Muzaffarpur 
atation between 12 and 14 hours. 

(c) From July to, September, I~53. 
season tickets were ISSUed at Moupur 
Btation. 

(d) Quarterly season tickets are issued 
on sections where they were previously 
in force when the individual railways 
had their own rules, On the former 
O.T. portion of the North-Eastern 
Railway, quarterly season tickets were 
not previously issued and hence they 
are not issued now. 

P"8eD,er Amenidea 

{
Thakur Ju,a. Kiabon Sinha : 

470. Babu Ranuuarayen Sm.h z 
Shri Aathana z 

Will the Minister of RaUwa,. be 
pleased to state what amenities are going 
to be provided to the passengen at 
ditrerent railway stations between Dar-
bhanga and Bairagnia on North Eastern 
Railway in 1955-S6 and 19S6-57? 

The Deputy Mbalater of Ranwa,. 
and Transport ( Shri Ala,eaaD ) I 
A statement showing the works in con-
nection with the provision of passenger 
amenities which are proposed to be taken 
in hand in 19S5-56 or are planned for 1956-
57 is laid on the Table. [Se, Appendix 
V. annexure No. 16]. Works planned 
are, however, liable to change should it 
be so decided when this matter is discussed 
with Public Amenities Committee. 

()peDJq of Flq Statlou 

{
Thakur ]upl Kiahore SJab.a I 

471. Babu R81111181'8)'1Ul S1qh1 
Sbri Aathana • 

WiD the Minister of Ranwa,. be 
p1eaaed to atate whether there is an)' 
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proposal to have any flag stations 
between Sitamarhi and Bajpathy and 
between Righa and Dhang in North 
Eastern Railway? 

The Deputy Minister of Railways 
and TraDsport ( Shri ·AlagesaD ). 
No. such proposal has been received 
Reen'ly. The proposals received in the 
past were investigatl'd but were not found 
Justified 

Ranway V.elon 

{
Thakur Jugal Kiabore SiDJaa: 

472. Babu Raamarayan Staib I 
Shri A sthana I 

. Will the Minister of Rallway. be 
pleased to state the safeguards provided 
to protect the vendors from victimisatioD 
by the contractors for making complaints 
of sub-letting to the authorities? 

\ The Deputy MiIIlster of Rall"a,. 
aDd TraDlport (Shrl Alage.aD) I 
No specific safeguards as such have been 
provided. 

All complaints of victimisation are 
gone into and appropriate action taken on 
the merits 6f each case. 

S .... ar-caDe 

(Thakur Jugal KJ.hore Sinha. 
473. « Babu Raamarayan SiD,b. 

l Sbrl A.tbana: 

Will the Minister -of Fooel and 
Agriculture be pleased to state the names 
of the States in which the sugar factory 
owners are engaging Co-operative Societies 
'8S sole purchasing agents on their be-
half? 

The MIDI.ter of Fooel aDd Alrieul- . 
ture (Shrl A. P. JalD ) : Cant' growers' 
Co-operative Societies for supplying cane 
to factories exist only in {J,P., Bihar, 
Punjab and Pepsu. In these' States cane 
growers, who are members of Co-operative 
Societies,1 is purchased DY factories only 
through such Societies. In U.P. and Punjab, 
more than 90 per cent of the cane crushed 
by factories is purchased through C0-
operatives. In Bihar and PEPSU almost 
half of the quantity crushed is so purchased. 

Dakotal 

4740 Sbri Kamatb: Will the Minis-
ter of CommuDlcatloDs 1:1.' pleased to 
refer of the reply given to Unstarred 
Question No. I It: 5 on the 27th 
September, 1955 and state: 

(a) whether the results of the testa 
conducted on the Dakota type of aircraft 
bas been studied ; and 

(!:» if so, the findings thereon? 

Tbe Deputy MiDiater of CommuDl-
cation. ( Sbri Raj Bahadal' ) I (a) and 
(b). A report has been received from the 
Director General of Ciyi! Aviation on 
the tests conducted on Dakota aircraft and 
is now under examination. The Director 
General of Civil Aviation's conclusion is 
that the all up weight allowed in India 
is qUite safe and the performance of the 
aircraft is satisfactory. 

Apolcultural Labour 

47~. Shri Mobana Rao I Will the 
Minister of Labour be pleased to 
state the action that Government have 
taken on the Report of the Agricultural 
Labour Enquiry Committee? 

Tbe MiDister of Labour (Sbrl 
lChaDelubbai Desai ) I The Reports 
on the Agricultural Labour Enquiry have 
been sent to all State Governments. The 
problems of agricultural labour as revealed 
by the enquiry were discussed by the 
Indian Labour Conference which met in 
Bombay in May. 1955 and also by the 
Labour Ministers' Conference which 
met at Hyderabad in November, 1955. 
The problems are receiving attention in 
connection with the formulation of the 
Second Five Year Plan. 

Mail TraDIport R1IIIDeft 

476. Sbrlmati KamleDda Mati 
Shan: Will the Minister of CommuDl-
cation. be pleased to state: 

(a) whether it is a ract that more 
runners are needed, for mail transport 
in the hilly regions; and 

(b) if so, whether there is a proposal 
to increase their strength? 

The Deputy MIDiater or CommlUll 
catioDs (Sbri Raj Bahaclurj: (a) Yel. 

(b) The strength of runners to convey 
mails on a parrirular line is always sanction-
ed in consonance with the weight of mail 
and the distance to be covered and u 
such the question of considering an in-
crease in the strength of runners docs 
not in fact ari!!C. 

~ Ii fiIi 
y"". ~ ~o ~o ,""",: ItlIT 

m ~ q: ;reR;tT 1m ~ Ai : 
(iii) ~ ~ Airi ~ 

~~t~t~l1~~p 

ti "" 
( 'if ) ~ fpff 11 IIitr (I1fi ~ 

1R~ ? 
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t nr.r If{ ~ ffi / ~ iIiT ifi)t 
~if~, ~-

m "'" ~ ~ ("" 
~): (iii) (I) ~ d iti 
~ ~ ~~.~ srf~ ~ if (II) 
~ ani 1Ilft;:ftfcr it; ~ f.JRR 
fpif if ~ m t, m« C;~''1 
srf~~if~m~ ~t 1 

(~) f.Nffuf;frftr it; ~ f.JRR 
fr.iff if ~ m ~ m ~ ~-~-H~c; 
CAiqW~~ I 

ChaukuUa Aerodrome 

478. Shrl Subodh Uaada : Will 
the Minister of Communications be 
pleased to state whether sufficient arrange-
ments have been made for water supply, 
medical aid, housing, sanitation, for the 
employees of the 'Chaukulia aerodrome. in 
the Bihar State. Bnd for the education 
of employees' children? 

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): I lay 
on the Table of the Sabha a statement 
giving the requisite (information. [See 
Appendix V, annexure No. 17] 

~ ~ 

'lISt. '-'ft'~o ~o ~: ~ 
m~~omA~ !m~flt;: 

(iii) ~ ~ if Hxt-~~ if 
~ f~ ~ ft;m iflrr 'fT ; 

(~) m ~ fitw.fT ~ ~ 
!fit;rf; ~ 

(tT) fitw.fT ~ 'fRi lR ~ 
tr'i ~ ~ 2!'i'ro'T ? 

~"'" ~ ~ ('-'ft'~ 
~): (iii) ~T ~ 

<it ~ qt . c;,~~,'tl:;~m 

(~) ~~~!fit 
lflft • I:;~,~'t,'tc;t ~ 

(tT) ~~ ~~ 
tTlft tt,H~ ~ 

~ ~ (demurrage) 
Ifi't ~ m n ~ ~ if ~ IJI'Rft 

(t) ~it;~;ntT~~ 
(cranes) it; ~ if ~ ; 

(~) ;fR f~ tIT ~ ~ it; ~ 
~~~~~if~-~ 
!fit ~ if ~ tIT ~ !fiT ~ ~ 
if~ :-

(q-) ~ ~ =t;r ~ qc;U if 
ee a:;;r • 
... ~- I 

(or) ~~~.; 
(~) ~.~ f~« f~ 

!fiT ~ \ifAT; ~ 
(~) m; ~ / m « ~ 
~ 'liT ~ « fm;r;rr I 

Telerraph Llaes in OrIssa 

480. Shri Saaganna: Will the Minis-
ter of Communications be pleased to 
state: 

(a) whether all the telegraph linea 
in the Orissa State have been brought 
under the administrative control of the 
Orissa Circle of the Posts and Telegrapha 
Department; and 

(b) if not, the reasons therefor ? 

The Deputy MiDister of Commu-
aicatlons (Shri Raj Bahadur)1 (a) No. 

(b) The Control and engineering main-
tenance oflines, repeater stations, exchllIlF 
and combined offices are based on the 
following principles:-

(I) Main Trunk Lines-Thc Con~l 
of onc complete repeater scctlon 
is vested in one administration to 
ensure efficient maintenance. 

(2) The control of an exchange or re-
peater station is given to the nearest 
executive unit to facilitate easy 
inspection and maintenance. 

(3) On side lines, serving a net-work 
of Combined Offices, the nct-work 
is treated as a whole and the control 
of Engineering maintenance is given 
to the main testing centre in the net 
work. 
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GradlD. of Rice aad Paddy 

.. IIJ {Dr. Ram Subh., SJqh: 

.... Shrl SaDpmla: 

Will the Minister of Food aad A,n-
c:ulture be 'pleased to state : 

(a) whether Government have pre-
pareci. any plan for the commercial 
grading of rice and paddy standard; 
and 

(b) if so, when that plan is likely 
to be introduced ? 

The Minll~r of Food and. Ardcul-
ture (Shrl A. P. Jain): (a) 
Grading of varieties of rice on 
voluntary basis is already being done in 
V.P., Bombay and Madras States. It is 
proposed to extent the grading activities 
to other varieties of rice and all important 
rice producing areas, as..and when there is 
sufficient demand for such grading. No 
plan as such has been prepared. 

(b) Does not aris~. 

rThakur JUlal Kllhore Sinha: 
4820~ Babu RamnaraYaD SJqh: 

L Shrl AIIthIlDa: 

Will the Minister of Food and Arri-
culture be pleased to state: 

(a) the full requirement of sugar-
cane for running all the factories to their 
full capacities for the full cruslUna sea-
son ; 

(b) the estimated supply of cane in 
19S5-S6 season; 

(c) the estimated output of suaar • 
aDd 

(d) the steps that have been taken 
to ensure the purchase of all available 
canes? 

The MJnilter of Food aDd AIric:al-
ture) (Shrl A. P. Jain)1 (a) There are 
149 registered sugar factories with a total 
daily crushing capacity of l' 37lakh tons of 
sugarcane. On the basis of a normal 
crushing season of 120 days the full require-
ment of sugarcane comes to 164 laklt 
tons. 

(b) and (c). The crushing season 
1955-56 has just started and it is too early 
to give a reliable estimate either of supply 
of cane or output of sugar. During 1954-
55 season, a total quantity of 160 lakh tona 
sugarcane was crushed by 136 factories 
with an average crushing season of 129 
days, arid the total production of sugar 
was 15' 9 lakh tons. The supply of cane 
and the output of sugar in 1955-56 season 
miaht not be less having regard to the 

increase in the area under sugarcane. 
although the crop in certain parts have 
been damaged by floods and heavy rains. 

Cd) The question of taking any steps 
will arise only if towards the end of the 
current crushing season any surplus quan-
tity of sugarcane is reported. 

Division Headqll8l'ten 

{
Thakur Jugal Kllhore Sinha. 

483. Babu Ramnarayan Sinlhz 
Shrl Aathanaz 

Will the Minister of Communlcatlona 
be pleased to state: 

(a) which of the head~arters of a 
division are not within the Circle to which 
they belong ; 

(b) whether any request has been 
received for 8hiftin~ such headqua~ters 
within the same CIrcles; and " 

(c) if 50, Govcmment's reaction 
thereto? 

The Deputy MlnIater of Communl-
caliollS (Shri Raf Bahadur) I (a) the 
question apparent y refers to the head-
quarters of R. M. S. 'C' Division attached 
to the Bihar Postal Circle and of the R.M.S. 
,~.' Division attached to the Orissa Circle, 
at present .oca,~d at Calcutta. 

Headquarters of R.M.~. '0' Division 
of Punjab Circle also are locat<.:d at Delhi. 

(b) Yes, in so far as 'C' and 'N' Divi-
aions are concerned. 

(c) The matter is under considera-
tion. ' 

Coal Mlaea Welfare F_d 

...... Shrimali Suahama Seal Will 
the Minister of Labour be pleased to 
atate : 

(a) the present amount of the Coal 
Mines Welfare Fund; 

(b) the number of qualified welfare 
workers--men and women doctors and 
nurses employed in the Coal Mines Welfare 
Fund Organisation ; 

(c) the number of creches provided 
so far in the collieries; and 

(d) the number of play groubds pro-
vided out of the Fund ? 

The MlaIater of Labour (Shrl 
lChandubhai D.aai): (a) RI. 4,86.36,979 
on 30-9-1955. 

Cb) 364. 
(c) 230; additional 65 are under COOl-

truction. 
(d~ 39; additional 6 are under CODa-

strucuon. 
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485. Sarder Iqbal Sin,h I Will the 
Miriister of Railwaya be pleased to 
atate : 

(a) the number of rail cars imported 
and the cost o~ each; 

(b) from which country these were 
imported; and 

(c) places where these cars have been 
introduced? 

The Deputy Miniater of RaJlwaya 
aDd Tl'8D8port (Shri Ala'e .... ): (a) 
and (b). 12 from Japan at Rs. 3,12,000 
each f.o.r. India; I2 from Italy at RI. 
3,92,000 each f.o.r. India. 

(c) These are to be introduced on the 
Northern and, Southern Railways. 

('Railway Acc:ideDb 

486. Sardar' Iqb8il r Sialh : Will 
the Minister of Rallwa,.. be pleased to 
'tatc!:j 

(a) the number of accidents during 
the past one year due either wholly or 
partly to defects in railway bridges; and 

(b) the magnitude of such accidents? 

The ' Deputy Minister of RaDwaYI 
and Tranlport (Shri Ala,eaan) I 
(a) and (b). There was no accident due to 
defective railway bridges from 1-1-1955 to 
30-11-1955. There was, however, an 
accident over a bridge on the Northern 
Railway which was suddenly washed away 
by floods.,~ 

4 persons were killed and 4 received 
injuries as 1l result of this accident . 

. -
~ The approximate cost of damage to 

llailway pro,JCny W.6 1{s. 29.450. 

Mbaor lrrI,.tlon ScheIDel In PUIlJab 
487. Sardar Iqbal Singh : Will 

the Minister of Food and Agriculture 
be pleased to lay on the Table of the House 
a list of minor irrigation schemes for the 
State of Punjab for which a sum has been 
aanctioned for 1955-S6 by the Central 
Government? 

The Minilter of Food and Apicul-
ture (Sri A. P. Jain ): A statement 
giving the required information is laid 
on the Table. [See Appendix V, An-
nexure No. 18]. 

FOrled Ranway Tlckeb 
488. Serdar Iqlal Sin,h : Will the 

Minister of RaIlwa,.. be pleased to state: 
(a) the number of cases of forged 

tickets detected on the Railways since 
1953;) 

(b) the number of cases in which the 
culprits were punished ; and 

(c) the steps taken by Government 
in this matter ? 

The Deputy MiDl'ter of RallwaYI 
and Tranaport (Shri AJarelan) : 
(a), (b) and (c). Information is being 
collected and will be laid on the Table of 
the House. 

Automatic Telephone u. .. 
(Rajalthan) 

489. Shrl BansDaI: Will the Minister 
of CommunicatioDs be pleased to state:. 

(a) the number of places in Rajasthan 
which have automatic telephone lines; 

(b) whether Govemment are taking 
any action to instal automatic telephone 
line in Jaipur city; and 

(c) if so, when it would be installed? 

The Minister of Communication. 
(Shri, Ra' Bahadur) : (a) 2. 

(b) Yes. 
(c) By early 1958. 
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LOK SABHA
Tuesday, 13th December, 1965

The Lok Sabha met at Eleven of the
Clock

[Mr. Deputy-Speaker in the Chair]

QUESTIONS AND ANSWERS
(Sec Part I)

12 Noon
CODE 0 7  CIVIL PROCEDURE

(AMENDT-IiSNT) BILL
Presentation of Report of Joint

COMMITTBE
Shri Barman (North Bengal—Re

served—Sch. Castes): I beg to pre
sent the Report of the Joint Commit
tee on the Bill further to amend the
Code of Civil Procedure, 1908.

CONSTITUTION (EIGHTH AMEND
MENT) BILL—Concld.

Clause (Amendment of article 3)
Mr. Speaker: We will now proceed

to the clause by clause consideration
of the Bill further to amend the
Constitution of India.

Shrl Joachim Alva (Kanara): May
I interrupt and ask one thing? I 
believe you stated yesterday that vot
ing may take place at 2 p.m . Is it
not possible that both tihe votings
for consideration and the final pass
ing may simultaneously take place at
about 2 o’clock?

Mr. Speaker: I believe, there is 
some misunderstanding on the part
of the hozL Member and, perhaps, of
other hon. Members also. Two
hours* time has been allotted for all

482 LSD
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the remaining stages of the Bill and
the anticipation was that we might
take it at 12 and that at 2 p.m . vot
ing will take place But, if the House
is prepared to finish the BiU earlier,
we shall have the voting earlier than
that. If not, then, of course, by
2 P.M. at the latest. That is the posi
tion.

The Minister of Parliamentary
Affaln (Shrl Satya Najayan Slalia):
Will there be two votings or one?
Both at 2 o'clock?

Mr. Speaker: There will be two
divisions. But the first division has
necessarily to be before 2 o’clock—
at any time between 12 and 2,—as 
soon as the consideration motion is 
finished. It was decided yesterday
that the lunch convention shall be
suspended. The hon. Minister.

The Minister of Law and Minority
Affairs (Shri Biswas): Sir, I do not
think I am called on to say any
thing because I expect none of the
amendments will be moved by the
hon. Members who have given notice
of them. All that I need say is to
express my thanks to the hon. Mem
bers for the realistic and helpful
attitude they took up. (Interruption)

Mr, Speaker: So, I will first enquire
as to whidh of the amendments are
going to be moved. I will take
them in order. The hon. Members
may reply whether they are moving
or not. .

No. 2, Shri Algi^ Rai Shastri—absent
No. 10, Shri Shree Narayan Das—

is he moving his amendment?
Shri Shree Narayan Das (Darbhanga

Central): Yes, Sir, I am moving my
amendment.
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Mr. Speaker: No, 1, Shri Sadhan
Gupta—absent.

No. 12, Shri Mulchand Dube—is he
moving?

Shri Mulchand Dube (Farrukhabad
Distt.-North): Yes, I am moving,
Sir.

Mr. Speaker: Amendment No. 18, 
Shri Bogawatr—is he moving?

Shri Bogawat (Ahmednagar
South): I am not moving, Sir.

Mr. Speaker: Amendment No. 24 
is the same as No. 13; I will just call
the name. Shri Dasaratha Deb.

Shri Biren Dutt (Tripura West):
I am moving, Sir.

Mr. Speaker: No. 14, Shri Mulchand
Dube—and 16 also. He is not reply
ing. He does not move. Amendment
No. 25, Shri Dasratha Deb.

Shri Biren Dutt: Sir, I am mov
ing.

Mr, Speaker: No. 3, Shri Kamath.
Shri Kamath (Hoshangabad): lam

moving.
Mr. Speaker: Amendment No. 16, 

Shri Mathew.
Shri Mathew (Kottayam): Sir, I am

not moving.
Mr. Speaker: No. 17.
Pandit Thakur Das Bhargava (Gur- 

gaon): Not moving.
Mr. Speaker: No. 18.
Shri Kesavaiengar (Bangalore

North): Not moving.
Mr. Speaker: No. 4.
Shri Kamath: I am moving it.
BIr. Speaker: No. 10.
Shri Bogawat: Not moving.
Mr. Speaker: No. 20.
Pandit Thakur Das Bhargava: Not

moving.
Mr. Speaker: No. 5. Shri Algu Rai

Shastri is absent. Then, No. 21.
Shri V. G. Deshpande fGuna): I

am moving It. »

Mr. Speaker: No. 22.
Shri N. C. Chatterjee (Hooghly):

Not moving.
Mr. Speaker: No. 23.
Shri S. V. Ramaswamy (Salem):

Not moving.
Mr. Speaker: I shall just state which

amendments are going to be moved
and hon. Members may check up ^ d
if any is left out, my attention may
be invited to it. The amendments
that are to be moved are 10, 12,—

Shri Mulchand Dube: My amend
ment Nos. 14 and 1 5 ....

Mr. Speaker: He might note them
down, but when I called No. 15, he
was not attentive. I think, however,
that it is the same thing as amend
ment No. 25 which is being moved
and he can check it up.

The amendments that are to be
moved are 10, 12, 24, 14, 25, 3, 4, and
2 1 .

I think there is no other amend
ment to be moved. The hon. Mem
bers who wish to move their amend
ments may now do so.

Shri Biswas: There is one amend
ment standing in my name.

Mr. Speaker: That will come to
clause 1 which we shall take later.
I am now on clause 2.

Shri Shree Narayan Das: I bag to
move:

Page 1—
for clause 2 substitute:
“2. Amendment of article 3. In

article 3 of the Constitution, for
the proviso, the following provisos
shall be substituted, namely: —

•Provided that no Bill for
the purpose shall be intro
duced in either House of Par
liament except on the recom
mendation of the President:

Provided further that the
President shal not make such
recommendation where the
proposal contained in the Bill
affects the area, boundaries or
name of any of the States



2423 Constitutions 13 DECEMBER 1955 (Eighth Amendment) Bill 2424

specified in Part A or Part 
B of the First Schedule unless 
the Bill has been referred by 
the President to the Legisla
ture of that State for express
ing and communicating its 
views thereon within such 
period as may be specified in 
the reference or within such 
further period as the Presi
dent may allow and until the 
expiration of the period so 
specified or so allowed and 
until the views so expressed 
have been published in the 
Gazette of India/'

Shrl Biren Dutt: I beg to move:
(1) Page 1, line 11—

after ‘Tart B” insert “or Part
(2) Page 1, line 12 and 18—

after “Legislature of that State” 
insert “and the electoral col
leges of Tripura and Manipur” .

Shrl Kamath: I beg to move:
(1) Page 1, lines 13 and 14— 

for “within such period as may 
be specified in the reference” . 
substitute within a period of 
not less than three months to h% 
specified in the reference’’ .

(2) Page 1, line 1 6 -
add at the end: “and the views 

so obtained have been placed 
before Parliament”

Shrl V. G. Deshpande: I beg to
move:

Page 1— 
after line 10, add:
“Provided further that a pro

vision involving complete merger 
of a Part A or Part B State into 
other State or States will not be 
made in the Bill unless majority 
of the members of the Legislature 
in that State has voted for such 
merger.”
Mr. Speaker: These amendments 

are now before the House.
Shrl Kamath: I have moved my 

amendments Nos. 3 and 4. The pur
pose of amendment No. 3 is this. It

Is to substitute for the words 'Vithin 
such period as may be specified in 
the reference” the words “within a 
period of not less than three months 
to be specified in the reifemce” . I 
want to prescribe a minimum period. 
Parliament should lay down a mini
mum period so that we may convey 
a solemn assurance to all the State 
Legislatures that the rights and 
powers conferred upon them by the 
Constitution in so far as this vital 
matter is concerned are in no way 
affected or curtailed. The procedure 
adopted in regard to this Bill, un
fortunate as it has been, has also had 
tragic repercussions outside. We have 
to bear in mind that this is a Cons
titution (Amendment) Bill and not 
an ordinary piece of legislation.
Even ordinary Bills go to Select 
Committee, but this has not gone to 
Select Committee. A vital rule was 
suspended and, thereby, you. Sir, 
were practically by-passed. The in
decent haste with which the Govern
ment and their party have gone 
about in this matter has created such 
a bad impression outside on the peo
ple and even on the M.L.As. in the 
States that I would like to introduce 
this particular safeguard. Two days 
after the rule was suspended and the 
Bill was introduced, I had a letter 
from a Congress M.L.A. from one of 
the States—I do not wish to men
tion his name.........

Shrl VeUyvdhan (Quilon cum
Mavelikkara-Reserved-Sch. Castes): 
Are you sure he is a Congreas
M.L.AJ

Shrl Kamath; I know him person
ally. He expressed astonishment 
at the procedure Parliament had 
adopted and I do not want to quote 
the whole letter—ended by saying 
that this Parliament appeared to ride 
rough-shod over the State Legisla
tures also.

The Minister of Natural Sesonroes 
(Shri K. D. MaUvlya): I am glad
that he had drawn some Inspiration 
from a Congress member.

Mr. Speaker: The hon. Member
need not mind the interruptions.
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Shrl Kamath: I am thankful to you 
if they are not so worth while, but 
I wiih they were more audible.

Mr. Speaker: They should not be
audible at least to the hon. Member.

Shrl Kamath: In this particular
matter, the House will recall—those 
colleagues of mine who were in the 
Constituent Assembly and those who 
are familiar with constitutional law 
all over the world—that a Bill of this 
kind lays down a definite nvodus 
operandi, a definite and rigid modus 
operandi because it is an important 
matter. However unimportant may 
be a particular amendment, the fact 
that it is an amendment to the Cons
titution at once inroduces a vital 
maUer before the House. One of the 
recent constitutions, the Irish Consti
tution, lays down, I believe, that the 
Bill must go before the country and 
must be before the country for six 
months and only then the Irish Diet 
can take it into consideration. Our 
Constitution has not made a provi
sion of that nature. I tried to intro
duce it in the Constitution, but it was 
not acceptable to the majority of thu 
Constituent Assembly, but that is an
other matter. We are grateful, as 
you were pleased to say yesterday, 
that this would not be a precedent, 
but I was not happy at all over what 
has happened. I could not under
stand—and I cannot even now under
stand—the why of it. If we had in
formal consultations, why could there 
not have been a Select Committee? 
And the same time would have 
been taken by it, the procedure 
would have been duly followed and 
it would have been a good precedent 
for the future and no departure of a 
vital character would have been made

Dr. Lanka Stmdaram (Visakhapat- 
nam): Why not the whole House go 
into committee?

Mr. Speaker: Hon. Members are
aware that we have a limited time 
for discussion and let him finish his 
speech. Hon. Members, time permit

ting, will have an opportunity of put
ting questions and getting replies. 
Otherwise, he will go on for a much 
longer time than justifiable.

Shri Kamath: If there had been a 
Select Committee on this Bill, a 
correct precedent would have been 
created in the House. Anyway, what 
has happened has happened and it is 
unfortunate, but today we are face to 
face with this Bill and we have to 
make the best of a bad Job. There
fore, by this first amendment of mine, 
I would like to fetter the Govern
ment’s hands. Government may say 
“We are always reasonable and we 
will see that a reasonable period is 
given*’ and things of that sort. But 
we Members of Parliament are con
cerned more with the Members of the 
State Legislatures, not the Govern
ments as such. We have to look their 
interests. Therefore, it is very essen
tial that Parliament must convey to 
these—our counter-parts in the 
States* legislatures—that we are 
anxious to safeguard their rights. If 
that is not done it may be that the 
Government—the President means 
the Government and I need not dilate 
upon that—might only prescribe one 
month’s period for this important 
business.

The argument may be advanced 
that the SRC report has been before 
the country for months now and that 
the States Assemblies have consider
ed that report. People also have had 
an opportunity to look into the report 
and give their reactions, views, etc. 
If you look at the provisions of this 
Bill, you will see that it refers to the 
Bill that the Government propose to 
introduce in the Parliament and not 
the report at all. The Bill I am sure 
will be in an entirely different 
from the proposals in the report. 
Therefore, it is all the more necessary 
that a Bill particularly of this charac
ter—it is almost inevitable that the 
Bill will be different from the pro
posals of the SRC—must be before 
the State legislatiures for at least a 
month or so.
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The Assemblies may take some 
time in meeting. It is not easy. 
The communication from the Centre 
to the States will take some time. 
The Assembly has to be summoned 
and it has to meet. Perhaps the 
M.L.As. will have to go and contact 
their consti uents because the Bill 
may be and, will be, of a different 
character from what they have seen 
in the SRC report. They might have 
contacted the constituents only with 
reference to the proposals of the 
SRC. If the Bill is of a different 
nature it is very necessary that the 
MLAs should have an opportunity to 
contact their constituents and get 
thteir views with regard to the provi
sions of the Bill that the Government 
is going to introduce.

Notices of some amendments were 
given prescribing a ceiling or a 
maximum period of three months; 
that is obsolutely pointless. The 
maximum of three months is as good 
as no limit or no minimum at all. It 
may be in 15 days or a month. There 
is no point in moving an amendment 
suggesting a maximum with regard to 
the period. The minimum is very 
very necessary so as to ensure that 
there would be adequate time given 
for. the Governors in the States to 
summon the assemblies, and for the 
MLAS to contact their constituents 
with regard to the provisions of this 
Bill and for the Assemblies to meet 
and discuss and to transmit their 
proceedings to the Centre.

The other amendment No. 4— 
is this, that the views obtained by the 
Government from the States should 
be placed before the Parliament. 
The Bill should not be introduced 
without that being done. I would 
even like that the entire proceedingn 
of the State Assemblies should be 
called for. If these conditions are 
ensured by accepting these amend
ments then whatever has happened 
during the last few days might be 
rectified. The ineptitude of the Gov
ernment followed by—If I may say

so the myopic folly of the Benches— 
in moving for the suspension of a 
vital rule has led to certain appre
hensions. If this attitude takes root 
On the Benches opposite, the day is 
not far distant when our Constitution 
will be reduced to a mere scrap of 
paper. (An Hon. Member: of course) 
I do not know what this ôf course’ 
means. I wish at least to put off that 
evil day. As far as it lies in our 
power, let us put off that evil day. 
We have suspended the rules; we 
have dispensed with the Select Com
mittee; we have even reduced the 
time to about two hours. This pro
cedure has to a large extent dero
gated from—I do not say the sanc
tity of the Constitution but certainly— 
the very vital and important prin
ciples of he Constitution of any coun
try, Far more important than any other 
Bill, is this amending Bill. All Im
portant Bills go to Select Committees. 
Even small amending Bill to the Con
stitution must go before a Select 
Committee; this too must have gone 
to the Select Committee. It should 
have been published in the Gazette 
a month earlier so that it might have 
been before the country, so that the 
people could also have had an oppor
tunity. That has not been done. No 
Select Committee was appointed, but 
there were only informal consulta
tions. It is very irregular; it was not 
proper at all for an amending Bill of 
this nature. I am afraid, if this 
amendment is not accepted, it will 
prove, conclusively, to the hilt Gov
ernment’s desire, prepardeness or 
readiness to ride roughshod over 
Parliament and the State legislatures.

The Minister of Defence Orffantea- 
tlon (Shri Tjagi): How can it be
‘roughshod’ when there is only one 
vote against?

Shrl Kamath: I am talking of the 
procedure adopted. Ai any rate, I 
hope it will not be a precedent. The 
Speaker has said so. The atmosphere 
that has been created is very unfor- 
tiina'e and therefore. I would like to 
see that this atmosphere is to a large 
extent, as far as it lies in our power,
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[Shri Kamath]
rectified. I, therefore, commend my 
two amendments for the acceptance 
of this House.

ifto

A  W T  JT̂ TSfT, ^  ?T5ft- 
I ^ I ^TT

«PT ^  JPFTT t :

‘•Page 1—

after line 16, add:

“Provided further that a pro
vision involving complete merger 
of a Part A or Part B State into 
other State or States will not be 
made in the Bill unless majority 
of the members of the Legislature 
in that State has voted for such 
merger.”

JT? ^  ^  Tw r
9TT T | T  t  f t f  TT3JT 5 ^ 5 T  ?IFfr>T JPT 
51  ̂ t  ^  ^  fw n r  ^ 'T fm
!ft *ftr ^  Vi** TT '̂TT ^ ^
*1̂  fti *T ^  S'i4’T*i ’
^ iT ’TT pRft $RiR ^

f m  ^  «p 
^  ^  t  <rtr ?T tr̂ ir 3̂^

w’T̂ iT % 11
ĤTT ^  Tfr JWK ^  w  s m r  % 

jwftpr ijtr ^ i 5**̂ ^ Mtjni
ifP rm  v m r  «TT ^  f  I #  % ^
Pfjtt «tt, ^  ^  #Pr*rPT
i^Turr >nrT w  it?  «ft %  srrf?ff
«i5t ^  s n tif t  1 T t  w  <nf?rn -

^  iAt  s n ^  ^  ^
inftfT f « i  T̂ T̂T in

^  t  I ’T

«w w fv m  ^ TT t| t  ?ft JT?
^  *n 'TOft JIT w f t  

qft finrnr ? r m  |
3^ft %  ^  I ^
^  0  *n>T f(RT WT?TT t ’TT ^  ^

jj? «iPT if T̂ SRT ĵ[?r n m n v

^ P it aft fS{ ^  ftvUT arm ^
If ^  I ^  ?w?iT t  %  5*T-
T̂ >TT % WTO ^  STRT ^
«PT Jni?!T ^  amr 1
n  ^  ^  ^fmr-
^  P r a f f c r  5 f|f «R 5 ft t  ^  'f T ^  ^  

TT >ifw^ «T» t  • w a r ^ fr m r  
?ft flimm r ftartww r̂m If ^  
^  ^  sR^ft T T  P t ^ r  t
f t r r  ^  ^TRT » f t  % f ,  «r«75 
^  >ft 5TT ^  P f

f i R f t  STRT %  f t m r s  ^  ^  STRT 
it, *TT ftRft ^  JTRT % 5ft»ff 

% Prw If ^  HTVFC fRTPT T7«Tr 
^  w n fr JTT 5ff ^  WRT

^  T̂RF ?T «ftr ^  T̂TT If ^  ^
^  H 3PRTT % W? ¥SftWiT 
WT arPT f3«TT n̂PT ^ ftwT arnr, ?ft w r  
*̂ f̂t 5T5RT If ^  ^  JTF5T % Hl*i1 Vt 

^nnr ^
% W K 1“ f*r«rTT’tft ^  I «nRftP5ft 

^  ?nj5r ^  «PT^ ^  5fr WT <ir?T 
^  % ^Vri % ^  ^  fr^rr *T  ̂TT*r ?
«iT  ̂5ft ^  t  f% ^  
fvRT VT % % Pr^TT arnr
f̂>|3T «TPr 5TFT »T «?«ft «ftT ^  ^«ft

% ^  fnrr?r t^rr f
Î̂ ft ?TT5 % M>'?r ^  97VIT Wt

*1̂ *1, 5’RT ^  Tt̂ r ^  O'*! *IT 
^  ^  |f f ^  TTJJT ̂  m v ^  >frr
$»TT ?ft WT *l*t »nw-

5»ff t  f% JTRT iff PWH
^nn TT WyTrT % W  If ^ HT I
f?pft #  WRT #■ «n7 % (̂eî TT j  I 
^  #5ftiTT felT ^ I fjftfip
«nar >ft ?*T ^  I  f r  »rsT t̂tot ?r
^ '• ft  TT3IT f  I ^  t H "  Pp W?!'
^  ?nft w«ft «nrr «ift f W r  sfnrr %
wlift ^  <5ft #,
i^ P iftrW b ff #, WTT #,
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^  a w  f w  t

ftp »rsT J^^fsT^fir^rRT
a rR T  I ^  ifT  frP T r U W
sffim ^  gv ^  ^  v ff ^  ^

s n ^  ir firar t| |’ ? s n ^
% WT +5fl ^

i r j i R r  ^  T H T  t  ^  ^  ^
JTHT #  r«wpn f̂TR, iTWT i(rrr?r 
% ^  V?FTT IR ’ T fkrfs' 5*^
>ft T̂N '»inni ^  T®BT ^

3iw, f̂*r»T «rnr
^  ^  ^  ^ H ft  ^  T

4 ’ 7  IT? # !fh |5 T  T W T  t  I

A f  wniH % irrt 
W ? I N  T T  3ft Tt^TT t  ^  %  J r t r  P (T t*T  

t ,  «TT 5̂ < r n ftn  ^  <3ft f w f ^  
^ ^  ^  #  "A f  ^  T l fw -

'>ic^ %  5Tr5t f r  3 ^  ^

v n  ^rty^ 1 1  WR % 3ft ^ -  
?TT *irT >li'd) TT T̂TSf f  ^  ^

% w  #  t t f
5TT t  ^  t l ?  V 2+ N  3 T R  %
< m f 4 ' 5 i r 5 f t f ^ 3 r R ^ i P T ^  

^  IT? T W r  t  I ^  *n 3 T ift
^  f% #r*r«rR ^  Wt^PT «FT# W T  
«T?# W T H  IT? «TT f%  s i ^  d ^ r f i r  
T t  IJ?  f 5 r ^  H3TT 3n5TT I T T ?
^  55T %  S T W  « f t  ^ t ^
^ppjff aft m v v ti ift 
f r i r f t  ?r f .  ’ n ^
»PT J I*ft n  f w  I ^  ^  *TT<T ? m w  ! T ^  I 

% 5ft»ff ^  ’JW »TT^ yJTT ft*
aw t f t t ^  ^  »ft«irtt «Tif eft 1TT?V
#  « T N l t t  > 1 ^  P p  ^  » 5 H 2 : «niT?!

)HTO  ̂ If Hf^rpn 3n?TT ^ ^  #
^  ^T?ft t  I H<B$T ?ft

>Tf | t ? n  P f  «niT?T %  * r e z t
JTT̂ft TOt % 35T ^  f*T^ ft̂ TT

^ W T I  w  s i r r r f t  ^  ^  ^  ^ i f r  f t w r  
fcrr *fVr '̂<*'11 ^  V?; fcrr i ^  
^  %  3TTJTT >1®? ?ft
^  5T ^  P p  T̂ ^  5ft ^
^  «ft ftr 3Tfc Prrnirr smr ?ft x r ^
^ I ?rt? «ft f^nff ST «isrer
»Tiit?PT ?t f!?r f v  ft?r v t  wn-
tfeVSr 51 V5T «Pt ^  v ff
5 T ^ i # r ^ ?  I ^  ^  « F ^  m
jft#srr ^  >ft t t  fcrr n̂ TT i
^  ^  «TTC W  ^  5»TC HPrf^
If ^  >!i^ ’ T^rr Ji^rr, ^  v ^ fT  ’ p t t  
w  TT ^  'Tar *Tijf I w>ir w

"fw  If jfl#JIT ^  <FC 
w  I i[?r tr *1̂  ^  w  {jt̂ rr t  Pit

n? ^  jftr ^ Pp *Tt«r vt^ >trt 
^  $, %Piv!T w  J m r  *iPl’ wr??r
^R’T ^  'TTft H T f^  I ipr

^  Pp ITTTRT If ^  » J N  W I^ 
VK '*il  ̂ ^ ^1  ̂ If ITT̂ Rr *TV
TT ft>^ ^ t^  ^  P n ’T If JI? ^  ^wefT 
^ f r  31  ̂ ^T?r <I*^T *T  ̂ If
< n ^  ^  f%  T R r t ^  ? iti ^  ^  ? ftf
P t’ TT I ?PTT ?>T W  5 R ?  1 * t  WRf 
5!»f efr ^  iPTiT I itTT « n r ^
^  p R i n v  ^  ^  ^>t ^ n 'T  f  
f r  4' #PmpT w  <Tr5PT f i w ,  *Tf3r 
%5WT T I ^  1̂ ^t*ff ^  ^  ’TT’ t'WrT
fIT  W T R  H  ^  I p -  #  ^ffiW TiT
^  JTPt 3ft 5 T W  >rft ^  %  jrf?T W
JWTT ^  Pf^«ir«  r̂r*!T t  »TW 
^TOWTfT }( I T T B T  %  %T!-?rT %
Wrt If JWTT ^  ITRff itV  
sf t̂ t  I »n3r ?ft P r ^  % If ^  

»Tf f , % P w  A  V a m r  ^
f , ^ P p ^  ^  ^np?rr |  ftr  f w  v t t
«fff ^  Jlf ?PT VT % Pp ?lf ?ft 
jn??ff w  >̂P»««T f^?HT I  «ftr ^  
JW  fit ?T  ̂ PpTT TR»T % Prvrcf
^  ^  P ?  ^  ^  5^**^ I W -
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^  ^  f̂, ^  T̂̂rr ^
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^  ÎT 5T ^  ^tR  51^ ^  ’pfTRT %
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«nt, «rk r ^ ^ F f  ^  ^n?FR >ft ^  
q̂ fT ^  ft? TT^ % ^  ^
% ^?!T ^  p̂TTRT % Pt^

'STRT, ^  ^  ^  *FT
% iniW *FT I V R ^ ^ A 
STfTIT ^  inrVHT ^ 5?TT 5 , T̂RT 
fT?: ^  ^frm #  w  3m?: ^

^  ^TR# t  I

^  % JTT^ R̂5TT 
j  ftf» ^  5IVR ^  WTTC ^
% ^*RFT ^  W R T  IT ^ ft ^TFT I

Shrl N. C. Chatterjee: Mr. Deputy- 
Speaker, I was very happy that yes
terday the Speaker and all sections 
of the House accepted my hiunble 
suggestion that although we are not 
laving a formal Select Committee wc 
#nould have a chance discussing 
the matter with the hon. Home Minis
ter and the Law Minister. I am happy 
that we had the privilege of having 
a very fair and frank discussion with 
them, and  ̂ after that, I should appeal 
to the House not to press any 
amendment but to accept the Cons
titution Amendment Bill as it has 
been framed.

ShH S. S. More (Sholapur): Will
Shri V. G. Deshpande follow that?

Shrl N. C. Chatterjee: I am ap
pealing now to Shri V. G. Deshpande
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also and I hope he will accede to my 
request. I am giving my reasons why 
I say so. This Reorganisation Com
mission’s Report has raised acute con
troversies. As you know, people 
from Maharashtra, Bengal, Orissa, 
those who championed the cause of 
Madhya Bharat and Visal Andhra 
have very serious points to make 
v/hich will be duly placed before the 
House. T*hey are very much per
turbed. I hope they will place it 
with cogency and moderation and 
with due stress. I have no doubt 
that will be done. But, one thing is 
certain. I am one of those who are 
thoroughly opposed to tHe suggestion 
that anything should be done to put 
this S. R. C. Report in cold storage. 
One great statesmen and one hon. 
Minister are reported to have sug
gested that it should be put in cold 
storage for years to come. That is a 
counsel of despair and I thoroughly 
disagree with them. Even if it comes 
from a man of the position of Rajaji I 
honestly feel that it is not a sugges
tion which should be accepted.

We have many points of difference 
with this report of Sir Fazal Ali’s 
Commission, but one thing they have 
stated is that they have firmly reject
ed the suggestion that the reorgani
sation scheme should be postponed for 
at least 20 or 25 years. I agree with 
them that the problem of reorgani
sation has become emergent because 
India with a programme of large 
scale planning has to think in terms 
of enduring political unity. In the 
interest of inter-provincial amity and 
the larger interests of India as a 
whole I appeal that this problem 
should be tackled and finished as 
early possible.

I yield to none and do not yield to 
Shri Kamath in his anxiety to imple
ment the constitutional convention of 
having a Select Committee especially 
when the organic law of India is go
ing to be changed. Whatever may be 
the amendment it ought to be done, 
but. unfortunately, a crisis developed 
in spite of our wishes, may be due to
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some defect or some bungling some
where, and we had to dispense with 
the rules.

Vvhat I am suggesting is this. The 
Ministers pointed out to me and I am 
convinced—I hope the House is 
convinced—that this article will have 
to be amended. Would you kindly 
look at this proviso, which says:

“Provided that no Bill for the 
purpose shall be introduced in 
either House of Parliament except 
on the recommendation of the 
President and unless, where the 
proposal contained in' the Bill 
affects the area, boundaries or 
name of any of the States speci
fied in Part A or Part B of the 
First Schedule, the Bill has been 
referred by the President to the 
Lfegislature of that State for ex
pressing its views thereon.”
You know that one of the recom

mendations of the States Reorganisa
tion Commission is that ’ Part C 
States shall be liquidated. I hope 
everybody welcomes that. They have 
also held that—I hope the Parliament 
will implement it—these artificial dis
tinctions between Part A and Part B 
States should also be effaced. For the 
elimination of Part A and B States 
and the elimination of the distinction 
among the States and the pattern of 
these different categories of States, we 
have got to amend again the Consti
tution. I hope the House will agree 
that there is something in the point 
made by the Home Minister that even 
if we have this proviso today, as it is 
framed, they will have to bring in a 
Bill to modify the provision to fit in 
with the final verdict of the Parlia
ment after consulting the wishes of  ̂
the iegislatures of different States.' 
Therefore, I am sorry that a Constitu
tional amendment is becoming an 
annual event and I do not like it.

An Hon. Member:
event!

A half-yearly

Shri N. C. Chatterjee: We ought to 
treat the ConsUtution with great res
pect. Whatever it is, it is not a print
ed finality, in the language of Justice

Holmes. A situation has developed, 
and for the proper working of demo
cratic set-up, it is absolutely essen
tial that so far as possible, there 
should be unilingual States, so that 
there will be no hiatus, no cleavage 
and no lack of co-ordination between 
the Government and the people. All 
the important political parties, so far 
as I know, in India are committed to 
this principle and the sooner it is done 
the better. The definite, imanimous 
conclusion of the Fazl Ali Commis
sion is, and Shri Fazl Ali and his two 
colleagues. Dr. Panikkar and Shri 
H. N. Kunzru, have said:

“The task of redrawing the poli
tical map of India must, there
fore, be now undertaken and ac
complished without avoidable de
lay, in the hope that the changes 
which are brought about will give 
satisfaction to a substantial majo
rity of the Indian people” .

What I ax̂  pointing out is that I my
self had tabled a motion and I thought 
it will be desirable to have some kind 
of time guaranteed to the State 
legislatures. We know that our Cons
titution is different from the American 
Constiution. .Under the American 
Constitution, they have got to take 
the consent of the States before mak
ing an amendment to the Constitution. 
In our Constitution, consent is not a 
condition precedent, but ascertain
ment of the wishes of the legislatures 
is a condition precedent. In some 
Constitutions, they demand a referen
dum. I pleaded with the hon. Minis
ter that although we do not want a 
referendum, although we do not want 
consent, it would be desirable that the 
people of the areas affected should 
have some chance of expressing their 
views through their constitutionally 
elected members of the legislatures. I 
hope that when the hon. Home Minis
ter or the Law Minister comes forward 
next time, they will think seriously 
of a time-limit. I do not mention the 
time-limit in the sense of a ceiling, 
but I am thinking of some reasonable 
period to be prescribed so that no 
State can be hustled out of existence.
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IShri N. C. Chatterjee]
We are a sovereign Parliament; we 
have got giant’s strength but it would 
not be fair, just or equitable or in 
consonance with the democratic Cons
titution to liquidate any State; be
cause we have a giant’t strength, we 
must not use it like a giant. It is in
evitable that these clauses will have 
to be amended in the future when we 
accept the States Reorganisation Com
mission’s report, and I think there is 
a good deal of cogency in the argu
ment that you will have to put the 
Constitution again in to shape and 
then we will have the ninth or the 
tenth amendment to the Constitution. 
I hope that the hon. Ministers will 
then be pleased to take into consider
ation our reasonable suggestions. It 
is not in a spirit of obstruction, not 
in a spirit of opposition for the saKe 
of opposition, but we want to give 
the people of the States concerned, 
the constitutional guarantee of a mini
mum period within which they can 
consult the wishes of th^ electorate 
and all the people concerned. 1 hope 
the hon. Minister will also be pleased 
to repeat categorically and give an 
assurance on the floor of this House 
that on future occasions, there should 
be no attempt to circumvent the Select 
Committee. We are happy that we 
have got a chance of having an infor
mal Select Committee and having a 
fair, frank and free discussion, and I 
am convinced that in the present crisis 
there is no other way out but to accept 
the Bill as drafted. The sooner it is 
implemented and the sooner this 
troublesome, delicate task is finished 
without any further emotional upsxirge 
or embittering inter-provincial feel- 
iDgs, the better for the people of the 
States and the people of India as a 
whole.

Shrl Blren Dutt: Yesterday, I re
quested the Minister to give us an 
assurance that the opinion of the 
electoral colleges of Tripura and 
Manipur will be ascertained. He said 
that he would consider those amend
ments. I want that this right should 
be guaranteed by the Law Minister. 
If I can get a categorical assurance

about this I do not want to press my 
amendment. Yesterday, the Home 
Minister said clearly that the mem
bers of the electoral colleges will be 
called upon to give their opinion and 
their opinion will be ascertained. If 
he can give us a similar vindertaking 
that the opinion of the people of Part 
C States will also be ascertained, I 
do not want to press my amendments.

Shri Shpec Narayan Daa: I wel
come this Bill. Bpt I have suggested 
an amendment That amendment 
suggests two provisos. In the Bill, 
the proviso provides for two or three 
things. One is, a limitetion has been 
put on the introduction of the Bill. 
Unless the President recommends 
that a Bill to make changes in the 
territories, the area or the boundaries 
or name of any of the States shall be 
introduced, a Bill cannot be intro
duced. The second limitation that 
has been Put is, imless the views of 
the States concerned are ascertained 
or rather, unless the Bill has been 
referred to the State Legislatures for 
expressing their views, the Bill can
not be introduced. Formerly, in the 
original provision, it was incumbent 
on the Central Government to ascert
ain the views of the States concerned. 
Unless those views were ascertained, 
the President was not in a position 
to recommend for the introduction of 
any Bill for this purpose. Now, by 
this amending measure, we are going 
to change the whole thing. Now, the 
responsibility is going to be put on 
the States concerned. If the present 
provision is accepted, then the States 
concerned will have to express their 
views within the specified penocL 
Two or three points have been men
tioned in this connection. First, it 
was ‘ascertainment’ of the views from 
the States concerned. In the Bill in 
regard to which the motion for re
ference to the Select Committee was 
not passed, only “expression of the 
views” was mentioned. During the 
discussion in this House, the House 
was of the opinion that the words 
“expression of views” do not put in 
any limit and that, whether the
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States concerned expressed their 
views and conununicated their views 
to the Central Government or not, the 
Central Government, after referring 
the Bill to the various legislatures, 
would be in a position to introduce 
the Bill. It is a very miportant 
matter. The Indian Union consists of 
so many States— P̂art A, Part B and 
Part C. After the States Reorgani
sation Commission was appointed and 
submitted its Report which is going 
to be implemented by the Govern
ment this amendment has become 
necessary. I am in favour of this 
amendment. I want that no State 
should be allowed to come in the way 
of the Central Government making 
necessary adjustments with a view to 
changing the area, boundary or name 
of aay State.

An Hon. Member: Why not abolish
the States altogether?

Shrl Shree Narayan Das: That is a 
separate question to be decided by 
this House. But, I think in a coun
try like India, there must be only a 
federal form of Government. Unitary 
Government may be suitable in the 
case of certain countries, but for a 
country like India with so many 
diversities, only a federal form of 
Government is more suitable. I will 
not myself request the House to abo
lish all the States.

Shri M. P. Mlflhra (Monghyr 
North-West): You want federal Gov- 
erriment only in name.

Shri Shree Narayan Daa: I want
federal Government not only in 
name, but in actual practice also. So 
far as the powers defined in the 
Constitution are concerned, they 
should be exercised by the Central 
Government in the national interests 
of the country. Some items are pro
vided in the State List and least inter
ference in that sphere will be very 
good and healthy thing to do. The 
only purpose of my amendment Is 
this. I have recast the whole thing 
only to make it more clear. One limi
tation has been put that no Bill can 
be introduced in the House unless the

President recommends it  Another 
limitation that has been put is with 
regard to the ascertainment of views. 
The Bill should be referred to the 
States concerned for expressing and 
communicating their views. There 
may be a contingency. The Bill may 
be referred to a certain legislature 
and the legislature may express its 
views in the form of a Resolution or 
in some other way. Here the Central 
Government, without awaiting the 
communication, may introduce a Bill 
Doubts arose on the la»t occasion and 
the hon. Law Minister said—he inter
preted this provision like that—that 
it was not incumbent on the Govern
ment to wait for the communication 
of the decision of the legislature. 
What is the intention of the hon. 
Minister? His intention is that the 
views should be expressed and com
municated to the Central Govern
ment; the Central Government, after 
considering the views expressed by 
the States concerned, will decide 
whether the Bill should be introduced 
or not.

Mi . Deputy-Speaker: Are the views 
to be expressed in a forest or to 
whom? “Communication to the legis
lature for the expression of its views” 
means, expression of its views to the 
Central Government and not to the 
Sahara desert.

Shri Shree Narayan Das: The legis
lature may express its views in the 
form of a Resolution. I do not know 
why the word “ascertainment* has 
been taken away and the word “ex- 
pression»» has been put in. It has 
been put in because there is some dif
ference between the two. I ask, what 
is the harm if it is made clear that 
the views should be communicated 
within a specified period?

Mr. Deputy-Speaker: The hon.
Member wants to say,, communicated 
by post, telegram, in writing or orally 
and so on.

Shfi Shree Narayan Das: What is 
the harm if the word ‘^ascertainment’ 
is there Instead of the word "«zpres- 
sion"?
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[Shri Shree Narayan Das]
Another point I want to mention is 

that the views expressed by the State 
Legislatures should be published in 
the Official Gazette ol India. The 
views should be made public, so 
that everyone concerned in the whole 
country should know what views 
have been expressed with regard to 
the provisions of the Bill. Therefore, 
I want to add the words “Official 
Gazette” in the end. This is the pur
pose of my amendment.

Dr. Sur«8h Q^umdra (Aurangabad) 
What is the purpose?

Shri Shree Narayan Das: If the
hon. Member has been listening to 
my speech, he will understand the 
purpose. If the amendment that 1 
have suggested is accepted, and if 
the views expressed by a certain 
State are published in the Official 
Gazette, it will be in the interests of 
the nation as a whole. There is no 
harm in Government accepting my 
amendment.

Shri C. C. Shah (Gohilwad-Sorath): 
This is a simple Bill. No doubt, 
being a Bill to amend the Constitu
tion, it is important, because every 
amendment of the Constitution, 
howsoever minor, is by itself import
ant On account of the urgency of 
the matter and for reasons well 
known to the House, we had to dis
pense with the reference to Select 
Committee and also to suspend a 
Rule of procedure. But it has been 
made amply clear and Mr. Kamath 
need have no apprehensions about it, 
that it constitutes no precedent and 
it has been done only because of the 
urgent circumstances existing now. 1 
need not deal with that point any 
further.

I now come to the second amend
ment moved by Mr. Kamath for put
ting in a time-limit within which the 
State legislature can express its 
views. The present Bill is an im
provement in two respects upon the 
Bill which was previously introduced. 
In this Bill, the President is given 
power to extend the period within 
which a State legislature should ex
press its views and secondly, the

Bill for changing the area, boundary 
etc. is not to be introduced in this 
House until the specified or extended 
period has expired. The object of 
these two changes in the Bill now 
before the House is that every State 
legislature should be given ample 
opportunity to express its views and 
communicate them. It must be amply 
clear that there is no intention either 
on the part of the House or the 
Government that any legislature 
should be hustled in regard to that 
matter. Undoubtedly, any change in 
the area, boundary or name of a 
State is an important matter and 
therefore, it is necessary that the 
State legislature should have full 
opportunity to express its views and 
that those views should be fully con
sidered by this House. Therefore, I 
submit that even though no time
limit is put here, it is amply clear 
from the provisions of the Bill itself 
that it is the desire of the House and 
the Government to give every State 
legislature full opportunity to ex
press its views. There can be no 
apprehension about that and there
fore, it is unnecessary to introduce 
any time-limit in the Bill. In some 
cases more time may be necessary 
and in some cases less time may be 
necessary. It may be that the amend
ment of area, boundary or name is of 
a very minor character which needs 
very little time for the legislature 
to consider. On the other hand, it 
may be of a very major character. 
Therefore, to introduce any rigid 
time-limit is unnecessary and may 
prove, on the contrary, a delaying 
factor. For this reason, the flexibility 
has b^n  kept in this Bill and the 
time-limit has been left to the dis
cretion of the President. This should 
be ample safeguard for any State 
legislature to express its view.
1 P.M.

The amendment of Mr. V. G. Desh- 
pande raises a more fundamental 
issue. According to his amendment, 
if the Bill involves complete merger 
of a Part A or Part B State, it should 
have the consent of the majority of 
the Members of that legislature. This
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is counter to the very fundamental 
idea of article 3. Article 3 gives full 
power to the Parliament to change, 
alter or amend the area, boundary or 
name of any State. The safeguard for 
the State legislature is that its views 
should be ascertained. That article 
does not require that there should be 
the consent of the majority of the 
Members of the State legislature. The 
amendment proposed by Mr. Desh- 
pande in effect means that unless the 
State legislature of a Part A or Part 
B State consents by a majority to the 
proposed change, ^ e  Bill cannot be 
introduced. I submit that, at the time 
when we discussed article 3 in the 
Constituent Assembly, this matter 
was fully discussed and after great 
deliberation, the Constituent Assem
bly came to the conclusion that so 
far as the change of boundaries or 
the name or area was concerned, 
Parliament must be the supreme 
authority. No doubt, the views of the 
State legislatures must be ascertained. 
But, their consent was not necessary. 
That was the principle which we 
deliberately adopted at that time. All 
that we are doing at present by this 
Amendment Bill is only to set a time
limit within which expression of 
views must be made. We are not 
changing the fundamental principle 
underlying article 3, namely, the 
supremacy of Parliament to change 
the area or boundaries or name of 
any State. I submit that the amend
ment of Shri V. G. Deshpande goes 
beyond the principle underl3ring 
article 3, a principle which we did 
not accept at that time. The reason 
for that,—I need not go into all that— 
is obvious. Ours is a federation en
tirely different from the American 
or the Australian federations, where 
independent sovereign States existing 
prior to the Union had federated 
voluntarily into a Union, delegating 
certain powers to the Union. That 
was a different position altogether 
fr«m ours. We created the States, so 
to say, by the Constitution itself, and 
described the area, boundaries and 
the name of each of the States. 
Therefore, we deliberately reserved 
power to the Parliament that any

change in the area, boundaries or
name of the States must be the 
supreme concern of the Parliament, 
undoubtedly, after ascertaining the 
views of the State legislatures. I 
therefore submit that neither amend
ment is necessary and that the Bill, 
as moved, is in order.

Shrl Raghavachari (Penukonda): I 
rise to support the Bill and oppose 
all the amendments. Only in respect 
of the amendment proposed by Shri 
Kamath, I would propose a slight ad
dition and also certain omission of 
words, as otherwise the whole pur
pose of this Amendment Bill would 
be defeated and it would be inconsis
tent with the purpose behind this 
Bill.

The amendments that are now given 
notice of and moved fall under three 
categories: (i) that some specific time 
should be included in the original 
reference or in the subsequent, ex- 
ten tion (ii) that after the matter is 
considered by the States, their opi
nions must be placed before this 
House again and (iii) that the consent 
of the State legislatures or a majority 
is essential for the introduction of a 
Bill.

Before I deal with these, I would 
very respectfully submit that the 
arguments advanced by Shri C. C. 
Shah have no force so far as the ob
jection against the amendment of 
Shri V. G. Despande is concerned, 
The argument was that the Constituent 
Assembly had considered all this 
very elaborately and article 3 does 
not contemplate the consent of the 
States and therefore this need not be 
considered. He must remember, and 
I respectfully submit to the whole 
House, that this House is now again 
and again trying to set at nau^t or 
amend or alter the principles that 
the Constituent Assembly had em
bodied in the Constitution. There- 
loflre, to say that we had considered 
it and this is not consistent with that, 
does not hold water because we are 
out to change all articles of the Cons
titution if we feel that our exigen
cies require that.

{Eighth Amendment) 2444
Bill
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Mr. Depnty-Speaker: Apart from 
Shri C. C. Shah’s objection, how does 
he defend this objection? Is it not 
out of order because it must have re
lation to tile amending Bill? The 
amendment only seeks to amend an 
article, and not to introduce a new 
principle.

Shri Raghavachari: I started by 
saying that I am opposing all the 
amendments. What I am saying is 
that the argument of Shri C. C. Shah 
has no force.

I agree with him and many other 
Members that limiting the discretion 
that is now vested in the President 
to include a particular period either 
in the first reference or in extending 
the time, is to put a serious limita
tion which may not work in the in
terests of the country. After all, the 
maximum time indicated in the am
endments is two months or one month. 
It may be that, except in the present 
extraordinary circumstances, the Pre
sident, whenever he wants, may give 
six months or even a longer time or 
a lesser time.

Shri Kamath: Mine is the mini
mum.

Shri Raghavachari: To limit the 
discretion will not really advanced 
the case. I do not expect any Presi
dent to be so unmindful as not to 
give a reasonable time. Therefore, 
I oppose all the amendments.

Coming to the amendment proposed 
by Shri Kamath, he wants the views 
so obtained to be placed before Par
liament. I respectfully draw his at
tention to the Constitution Amend
ment as it is now proposed. It does 
not impose the obligation of obtain
ing the views at all. A  State may 
send views or may not send views. 
Therefore, if he says *so obtained* 
it comes to the old ^ascertaining*. 
That is the wording which they 
have changed. They only want to 
give a chance to the States to ex
press their opinion within a parti
cular time. If they do not care to 
express their opinion, there is nothing 
obtained. Unless it is obtained, ^o 
obtained to be placed before the

House* becomes impossible. There
fore, if he says in this amendment, 
‘views, if any, may be placed*, that 
would serve the purpose. But, his 
amendment does not really carry out 
this purpose. Therefore, I am not in 
favour of even that amendment.

I would like to refer to one other 
point. My hon. friend, a Congress 
Member,—said that it is his personal 
view—wants this expression of opi
nion of the States to be published in 
the Gazette. Any opinions expressed 
by the State legislatures are published 
in the newspapers. Does the hon. 
Member think that there are more 
people who read Gazettes than news
papers?

Shri K. K. Basu: (Diamond Har
bour): He wants to add to the bulk 
of the Gazette.

Shri Raghavachari: The question 
is whether they are going to express 
their opinion. Suppose I am the re
presentative of a State; my State 
does not want to consider it at all. 
Seeing that Ihe President has all the 
power and the Central Government 
has all the power, I do not wish to 
worry myself; I keep quiet; I do not 
wish to send any opinion. What is 
to be published in the Gazette? It 
becomes difllcult.

Therefore, I am opposed to all these 
amendments. I would very respect
fully submit for the consideration 
of the House that the Bill, as now 
introduced, may be passed. Only I 
would add this. The Government 
have given us an assurance also. 
Not only an assurance, in actual prac
tice, we have been given all the views 
expressed by the States so far. I 
would request the Government to 
say that whenever any opinion is ex
pressed by the States, it will be pla
ced in the hands of the Members oi 
Parliament before the Bill is consi
dered.

Shri T. S. A, Chettiar: (Tiruppur): 
It is true, and the House knows it, 
that this States Reorganisation Com
mission’s report has unleashed the 
emotions of the people in various

{Eighth Amendment) 2446
Bill



2447 Constitution

places. There is a great tamil saying 
from the Kural that if you must do 
a thing urgently, you must do it 
urgently and if you must wait, then, 
you must do it after waiting for some 
time. In maters like this, it seems 
to us that when finality is reached, 
then, we settle down to work. Until 
finality is reached, agitation goes on 
eternally. In our own case, when 
there was partition between Madras 
and Andhra, when there was the ques
tion of Madras city, there was a great 
deal of agitation. When once it was 
decided, we settle down. After all, 
we know that it is open to the Andhras 
to live in Madras even today and do 
all business. Se, there is a case for 
saying that if there are things which 
trouble people, and which lead to 
emotional outbursts, the sooner they 
are decided, the better it will be, for 
once they are settled, peopel will get 
down to work.

man ding the required constitutional 
majority.

There is one miatter of procedure 
over which I have not really been 
happy, and that is in regard to the 
methods adopted for the introduction 
of this Bill by suspending the rules. 
I am not very happy over the sus
pension of the rules. My hon. friends 
said that this would not be a prece
dent for the future. But it does not 
lie in the mouth of anybody to say 
now that a particular thing done to
day will not become a precedent to
morrow, because it is open to the 
House tomorrow or the day after to 
decide in whatever way it likes as and 
when such problems are raised. So, 
everything that is done once is bound 
to be quoted as a precedent in the 
future. I would rather have wished 
that this precedent had not been crea
ted at all for the introduction of this 
Bill.
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But there is also another aspect 
which has to be borne in mind, and 
that is that in big matters where it 
requires time for people to think over 
and to act, sufficient time must be 
given. I feel therefore that the only 
amendment which is worth considera
tion, out of all the amendments that 
have been moved, is the one relating 
to the fixing of time by the Presi
dent. I do hope that the people who 
are at the helm of affairs, all wise 
people, will give sufficient time for 
consideration of big matters. For 
instances, in a matter like the future 
of Bombay, I feel there is some case 
for a greater time to be given. I am 
sure in such cases adequate time will 
be given.

The improvement that has been 
made in the present Bill is the addi
tion of the phrase *or within such 
further period as the President may 
allow'. That is a sufficient guarantee 
that the situation will be considered 
from time to time, and such period as 
will be necessary will be given for 
the State Legislatures. I feel that 
in this respect this Bill is certainly 
an improvement on the Bill that was 
rejected by the House for not com-

The hon. Law Minister made an 
astounding interpretation of the Bill 
saying that the proposals may be 
referred to the States for their opi
nions thereon, and the Bill may be 
introduced here. But the last few 
words, of the proposed amendment, 
namely, 'and the period so specified 
or allowed has expired* makes the 
position amply clear that such con
tingencies will never arise. From 
that point of view, this Bill is cer
tainly an improvement on the pre
vious BUI.

I hope therefore that the Bill will 
be accepted unanimously. I hope 
also that the people at the helm of 
affairs will see that no hustling takes 
place. Simply because power has 
been taken, it does not mean that 
there must be any hustling. I have 
ample confidence in the people at the 
helm of affairs and therefore I hope 
that such hustling will not take place.

Mr. Depaty-Speaker; Before I call 
upoQ Other hon. Members, I would 
like to fix the time. I find that there 
are two or three hon. Members who 
have risen to speak; I shall try to call 
them. We shall try to finish the cla- 
use-by-clause consideration by 1-40 
p.M . Then, I shall call upon the hon.
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[Mr. Deputy-Speaker]
Minister. Then I shall put the clau
ses to vote. Then, we shall have the 
third reading.

Shri HLamath: You will put the 
clause or clauses to vote? Rule 167 
says that each clause should be put 
separately.

Mr. Deputy-Speaker: The clauses, 
the Preamble etc. At 1-40 p .m . the 
discussion on them must conclude.
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<n^ ^  feVRT ^ *w1[(4
^  t ’ %  <pf trsfT ^  
f  t  t ,  »|5t T R
^  ^  JIT T ' ^ ' n n  ’ h Hjm I 
^  «(5t TPT *PT ^  ^  fftm

« ft r  q «-d m  s H ^ r i^
% «N n  %  ?rr̂

%  m s fip if  ^  T P T I I ?  I  I 
4  5T q ip e ilT r  #5TT «IT PfT 

^  a rR  mf«P ^  %
?rnT ?!WT 'UT arm i «p ?t 

?>n ^  I T H t ^  5TT ST
f w iT  ftff ?i? ^  ^  iM hrr 

^ <ftr ^
^  «rnf»ft, ?ft ■T̂ sii^

11 ^*^IH 'TT f v  dl^*i 
P(>iii «rnr i ^  4  t i*« in i  jj f r  
fMr % ^  PHff t  fT  znpr
^  ^!%»n I *r»ft *m r f v  ir w r tv  
fe w  »T ^  ^  ^
%F5^̂ •̂ 4̂̂  5T ? p H t TTT ^  t ' )
4  H * i W T  i  f v  v l f  ^ft <iTO *rW '’*  

t  artftr ^ r m
* 1 ^  « n f  1 1  ^  *? w <  t  ^  fe w
w  fe7 i n ^  ^  fT  [̂tp irreifr ^  
^  * n ^  ^  f e ^  3JT f  I
* f t r  ?w  r̂ ^  Jfj^T ^  f t
^  1 1  ^  s iv  =1^ t  f v  itW t

«rn> ^ftTTT »p fr  3 7 ?  v r  
*t f̂®nr ^  v t ’ ft ft> *THt tnr
W  !T V T  ^ferST 4  « n f
^<ni •̂ c4T til(5̂  ^ >ft
*B n TR T ftr  ?>T ■«n?  ̂ t  fer 
m  «R ^  f5 { «niNt I 
^  ?>»TTT •hlPwdiJ^M  I ,  gw  ^  f» r  
W  iR w r fer <w4flfd <rro t f t m  T ^
^  T R ^  t |  I ^  ^

?»T 5f ^  U  TUCT
482 T .R n

>Tt js ; T w  f , ? r ^  ^  w

fej^ *̂1 ^ 'dfi ^  35TT 
’Tw P^urt T ^  I i n * f t  ? m » ^r ?»» # 
^  ?ft T h r ^
TW  I ?*r ’ni!^ t  fer <nTF^ few 
smr ^  #  ?*r ^ v tr  «f?,
%ft>5T ^  ^hR W W  2T|«r
a t ^  fer T h R i f W  ST?»T » T ^ -
tt?T »rni tfe^rr wtfe> f e ^

% fW  fe«b>'d ^  «ftr 3w
% VTC ^  tp F ^ !^  «TH)
ZT?*r < IR  *FT I T ^ J T R  t |>TT I
m  ?feJTr gw ^  H ift jftjftfinw 
^  *PTT^»fy ^  ^  ¥ # r r  iift 

vfffer it r

t m v  ?ft TR vr fir?R  i jk  w  
% gw T̂T I ?ft t  IT#
w><.ni f  fef Ji? ^  fe w  irn r *rra 
^  f' 's^+'l ^  ^  frtr %
m«T qrw iftr gw v t
?R? irfesnifr ^  «FW ^ r f^  » 
W T ^  Wt fe w  ^ » T T  ^  #  4' ^3Wft  ̂
îT?rr f fer ?*n^ ftr fe ^  aft 

^  #  fe ^  f  3*T v t  r w T T -  
I

4  «tw ^ fe> fannfr 
w ? ^  ^  ?>T 5W fe w  v t  *nw ¥ T
?  w tfe r afr WWW I  ?l? IJ? I  fe: 
a i ^  ^r ai^ift T t  f e q t i  %  4
«̂ *rwT ^  «ftr wrtf n fe^r?iw  ̂ wf i 
i w  fe w  ^  'T1W Tift feiJn’ arnr «ft< 
fera»ft ^  f  «r? ^ ? ^ t ^  isfft
^  ^  'ITT? I ^  ^  ^  a n r r f

t  fe* pwffer n W iR r if 
^  ^  ^  ft> ' n i  ?ft m  

«l5t TR ^  ( ^fesT 5»n^ 
fefeRT ?n?JT n ?raw #  i^wt% feirr
t  f t f  ^  35T ^  THT »ft 5#»r I ip n ^
fefeHT w r  ^  ?Tfr few sf^
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T̂THT ^ ^  ^  ^ I
frjTT ^  Vtf
# » r r 5 T ^ | f% 5 » T ^ r f t T ’T 7 : ^ ^  

TT*r <̂>1 TT5T ^  *>Wt

5^ I
Dr. î ftnka Sundaram: I am con

vinced that there is no disposition on 
the part of any hon. Member to at
tempt to withhold the power which 
Government seek to invest the Presi
dent with to deal with certain contin
gencies in regard to the organisation 
of States. Only two objections have 
so far come to th^ fore. One is as 
regards the manner in which this Bill 
is being sought to be passed by this 
House or through this House. First, 
there were on the opening day of the 
session, two Bills— t̂he Fifth and the 
Sixth Amendment Bill. Then one of 
clauses of the Constitution (Fifth) 
Amendment Bill became Constitution 
(Seventh) Amendment Bill. Then 
the procedural tangle started. Now, 
finally, we have the Constitution 
(Eighth) Amendment Bill. In other 
words, there was, shall I say, disap
probation from certain Members of 
the House about the manner in which 
this Bill has been sought to be rush
ed through this House. During the 
process of it, they have destroyed 
the very salutary convention of this 
House, namely, that every Constitu
tion amendment Bill should be com
mitted to a Select Committee.

Looking back over the acrimonious 
and even somewhat clumsy contro
versies which have been gone 
through by hon. Members, I feel that 
a Select Committee could have been 
appointed to go into it or the whole 
House could have gone into a Com
mittee. It is a matter of vital form, 
though not of substance. I would 
only say, with great respect to my 
hon. friend, Pandit Thakur Das 
Bhargava, that what the Speaker an- 
noimced yesterday from the Chair, 
not for the first time, I am sure, 
namely, that this will not Constitute 
a precedent, is all that this House has 
been able to salvage out of the con
troversies of the past few days. Be

cause, I am convinced, as I said at 
the very outset, that there is no dis
position on the part of any hon. 
Member—as far as I could judge from 
the debate so far— t̂o withhold the 
power with which the President is 
sought to be invested, because there 
will be certain contingencies where 
a State legislature might not fulfil 
the form in which certain resolution 
or bill has to be passed and remitted 
here. As a matter of fact, if you re
view the position of State legislatures 
during the past few days, some legis
latures have not been able to pass 
necessary resolution— f̂or example, I 
mention the Hyderabad State Legis
lature; I am not casting any aspersion 
upon that legislature at all; for what
ever reasons, most of us can under
stand, namely, based on a strong con
viction relating to the rights and 
wrongs involved in the proposals con
tained in the SRC Report.

Now, when the Bill regarding the 
formation of the Andhra State was 
remitted back to us, this hon. House 
had gone through the process of re
ceiving the Bill with the opinions of 
the Madras State legislature, the 
Mysore State legislature etc. in order 
that the Andhra State Bill may be 
passed. Supposing—and the supposi
tion has a very valid basis in fact, as 
far as I am concerned, as far as my 
knowledge of this problem goes—if 
there is any recalcitrance—I am sorry 
I have to use a very strong word—on 
the part of any State legislature, it is 
open to this sovereign Parliament to 
take the power to ensure that such 
recalcitrance is not possible in certain 
circumstances. So I am entirely in 
agreement with the principle of the 
Bill.

There is only one other small point 
I would like to make and that is this. 
The whole controversy about this 
Bill arose, if I am not mistaken be
cause of a certain statement made at 
the time of the last meeting of the 
Working Committee of the Congress 
when— Î am not definite whether it is 
part of the resolution; I presume it 
is not part of the resolution of the 
Working Committee—the phrase 
^'fourteen days’ time” was bandid
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about. It entered the newpapers. 
The intention behind this decision of 
the Working Committee was said 
to be that the State legislatures should 
be given only fourteen days* time to 
comply with the request from the 
Centre for passing the necessary re
solution or passing the necessary legi
slation before this hon. House can 
take it over. But for that particular 
unfortunate incident, I am sure this 
Hquse would not have gone through 
the procedural wrangle it has had to 
go through during the past two 
weeks. Now, I understand—and I 
am prepared to be corrected by any 
competent spokesman on the Trea
sury Benches— t̂hat the intention of 
the ruling party seems to be to give 
a month’s time to the State legisla
tures to go through this procedure. I 
honestly feel that this time is not 
sufficient. If I am wrong, I would 
like to be corrected. The whole dis
cussion is now centred on what is 
the time which the President is going 
to give. In the revised Bill, Consti
tution (Eighth) Amendment Bill on 
the Order Paper, there is a provision 
made for giving the power to the 
President to extend the time-limit, 
but without stating the minimum 
time which he should give under the 
proposed article 3. I do hope that 
before this Bill is passed by this hon. 
House, there will be an assurance 
forthcoming either • from the Law 
Minister or the Home Minister or the 
Leader of the House— ĥe was here a 
little while ago—exactly defining the 
intention behind the main operative 
portion of the Bill, namely, the time 
to be given. Without mentioning it, 
there is no point in providing power 
to the President to extend the time 
to be given. That seems to be the 
substance of the matter.

I repeat again that I wholehearted
ly am in agreement with the princi
ple of the Bill because I am anxious 
that in our federal Constitution the 
residuary power should vest with 
this Parliament and not with State 
legislatures. After aU, each one of the 
hon. Members of the House—barring 
one or two nominated for certain pur

poses—has been elected by the same 
electorate at the same time as mem
bers of the State legislatures were 
elected. In other words, we are not 
only having equal powers but certain
ly we have residuary powers in our 
favour. From the constitutional angle, 
I have no difficulty at all. Now the 
only question is about giving a reason
able opportunity to the State legisla
tures to state their views properly— 
that is the sum and substance of this 
Bill. I do hope before the Bill is pas
sed the Minister in-charge during his- 
reply to the debate will indicate what 
is exactly the intention of Govemmant 
in this respect, in order to set at rest 
wrong impressions created in the 
coxmtry about “fourteen days* time.** 
We would also like to have some 
clarification about the one month's 
time which, it is talked of very widely 
in the Lobbies and elsewhere, the 
Government are going to give.

»To ^  TO :

^ ^  ^  ^  % 

w t  it? hH t ^  ^
^

^ ^  1 IT5  ^  ^
firw ^ TT
^  TT

t  I w  
^  t  ^  

fvtrr ^  ^ ^
f  ^  ^  ^  wwi ?FT iAvt

^  ^  ^  IT?
^  firm ^  T?T I  ^
^  z(j f  I ftr̂ r
^  ^  I  fv
^  >̂15̂  w>T ^ ftr?r

%nft znyr ^  # ijt
Pf ^  ^ ^  ^  ^
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f w t  I t  J IF T m  
*T5 «l5n 4 ?  ^  %

t  *r t

wiwi> ^ A 5^! ^  ^ I ^JV*i 4
«ft f% w  %
’BRpnr f  ftr 3ft ^  ^
^ *15 ^  ^ 'T^ OfHTT ^ StVt ^

%  ^ f? r  fRTtiT t  I ^  9 1T 3 W
j  ftf JTf< f«P^ 3nr Kfirfir ^  ^
^5f '>lldl ^  ^  '»*4ki IT^T I

P m
nl® T^ ^  ifl ^

*1? f W  3TT Tfr ^
^  ^THR
i[l»ft I (̂V>*i, ftiT '*rt w ^  ?r 
# 5^  jj I ’Tsrfr ^> *̂w
# j j f  wrwwH t w  I  
ift smr r̂ ^  ^  P̂̂ p-t

^  ^  yim m  f
Î >tfl ?TT̂  % Srf^«t T̂ <il I

<TfiRT OTfT m  sft #
^  fr  ?>T jfRfrJT# ^ ^  ^ 5TNt 

TT % ^ jw  f  I
*r<r TR ^  m?i 5tT t  
w ffv qif»i<4r*?d w VT fT 5ft 
VT^ I  ^  ?w ThffNR % Jjarrfipp ^  
VT̂ f ^ ^
ft t  ’fT̂r 5T ^  5lt
5*Trtt ijfff H «rk tfv Tft5Rr iftRm

HTV ii^*i 
A ?nm?iT j  ftt ^prftw ^  f m  i

■Si vnr?T HTfW % w  ^
JT̂flf g ft> ?n?^ ^  ytfrr̂PTH 
nft Jrrfjim ’nrt  ̂ i p̂mcr 

 ̂ JT? •>ft ftp " We have ridden 
roughshod over Parliament” n ̂  
^Hfflrar ftr I  f>fHT
*w T̂̂ JTf̂  5 f

^  «ft I II?

^!5K 5̂5lr «PT snft»r m vn  |  ^
ti*i5idi j ,  vnnr tii^«i ^  ij^ %
^ftlTT »T^ ^  I

« flT  ^JTKT *T ^  «F7: ?Tnr t  

IT? f̂!?!TT ^  JI? ^

?rRT ^ f^ fm  i  % -i^  J T f ^  t ,  w  

f?T?nr ^  f t :  5fr

n̂rraf f  ^  ^  'pr^^ w r  fe n  »pit 
I  ftr ^  # itrr#

vttr. ? in ^  5ft TTCftfRr f  ^

^  lift ij? ferr w  I  %  irftr
^  f ^ T  ^  >̂TJT ^  ?TT^

S II^  ^  ^  rfr v t

? fk  ^JITRT *T»TJT feTT ITTT I 5?? Iir^  

f^ 5 T  ^ I

«ft ^ ’Tt^ ^  j f t  ?T5ffW*T fo r t  1̂  

^  ?fr ^  sT'jĤ 'Jct ^ *ftr ^
^nrs^rr ^  i t  ^  v t^  f^ s rv  t^ H

H ff  t  I « ftr  ’ f t  3fr ? T 5 ft^

>nf t  ^  ^  ^  f%3<r<T ?«TR »Tff  ̂ I

^  %T 4  ^  TT  

% yir ^  #  ?nwT j  I

Shri S. S. More; Mr. Deputy-Spea-
ker, Sir,.........

Mr. Deputy-Speaker: I believe the 
hon. Member will finish in five 
minutes. Then there is Shri Tek 
Chand, who is the only Member left.

Shri S. S. More: I will not take
much time, Sir.

Taking advantage of this debate, I 
want to make one suggestion. If we 
compare our Constitution with the 
constitutions of other countries, we 
find that our constitution enters into 
too many details of administration 
and when a constitution enters into 
too many details, as we go on imple
menting the constitution, our expe
rience leads us to the conclusion that 
these details need modification, and.
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therefore, an amendment of the con
stitution becomes inevitable.

I want to make a suggestion to 
Government that too many details 
ought not to be there in the Consti
tution and, therefore, Government 
should see their way to appoint a 
Joint Committee of both the Houses 
to find out in w hat. particulars, in 
the light of our experience of the 
last 6 or 7 years, this Constitution 
needs amendment. I can quote pre
cedents from the House of Commons 
or from the experience of the United 
Kingdom. There, on many occasions. 
Joint Committtees are appointed not 
only for the purpose of screening a 
Bill which is already drafted by a 
Select Committee but Joint Com
mittees are appointed for the pur
pose of making concrete suggestions 
to Government, in the light of 
basic principles, to frame a Bill it
self. From our own House, I can 
say that the hon. Speaker was pleas
ed to appoint a committee on Offices 
of Profit to define what are the offices 
of profit, to give precedents and to 
preacirbe the necessary ambit of the 
different offices and that committee 
has already submitted its report 
which will be the basis of a new com
prehensive Bill to define what is 
Office of Profit. If we do not want, 
every alternate day, to be faced with 
a Constitution (Amendment) Bill, it 
will be highly necessary to take both 
the Houses into confidence and ap
point a representative Joint Com
mittee of both the Houses, commis
sioned to find out what are the de* 
tails of the Constitution which need 
elimination from our present Consti
tution.

For instance, take the constitution 
of the Supreme Court and the H i^  
Courts. There are constitutions of 
good many countries in the world— 
I need not quote because I have no 
time—where the constitution of the 
Supreme Court and the judiciaiy is 
entirely outside their Constitutions 
^ d  is governed by another statute. 
It does not form part of the Consti
tution. So, if any change is neces- 
8uy in such a matter, then it is not

done by amending the Constitution 
as such but by amending that parti
cular statute which refers to that 
point.

This is what I want to say and 
from this aspect I want to approach 
the amendment which has been 
placed by my hon. friend Shri Desh- 
pande as well as the amendment 
which my hon. friend Shri Kamath 
has moved. They are again asking 
us to go into unnecessary details. Not 
only that. Shri Deshpande*s amend
ment, if it is implemented would 
mean that the State Legislatures shaU 
be given the power of vetoing the 
sovereign power of this House.

Now, a written constitution, by its 
very nature, is a constitution which 
limits the severeignty of Parliament. 
As far as the United Kingdom is con
cerned, without a written constitution 
the Parliament is more sovereign than 
our present Parliament. But, Shri 
Deshpande is out to ask this House 
to further abrogate some of its powers 
in favour of the State Legislatures 
whose mind will not work detached 
from local pas^ons. Local people 
may be victims to some local passions 
and prejudices while the Parliament, 
composed of representatives from all 
over the country, can look into the 
matter * from a more detached point 
of view. Therefore, I would submit 
that Shri Deshpande’s amendment is 
of a very vital nature and very de
trimental because it will mean a sort 
of abdication of some measure of 
power on the part of this House. I 
would, therefore, oppose that amend
ment and would further say that this 
suggestion of appointing some com
mittee to find out what are the parti
cular provisions which need amend
ment before a Bill is initiated 
Government should be proceeded with. 
Otherwise, we shall be faced with a 
number of Constitution (Amendment) 
Bills and in that way we shall be 
subjecting ourselves to the ridicule 
of the whole world, of 
countries which have succeeded in 
framing small Constitutions embody
ing fundamental principles only. 
That is the only suggestion that I 
want to make.
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8hri Tek Chand (Ambala-Simla): 
I rise to support the Bill and oppose 
the amendments—in particular, the 
amendment moved by my hon. Iriend 
Shri Deshpande. Shri Deshpande's 
amendment is open to serious objec
tion and it is fraught with great diffi
culties. The object of this amend
ment is virtually that this Parliament 
should completely surrender and ab
dicate its sovereign power; not only 
that, but to make it within the gift 
of the State Legislatures to permit or 
not to permit a measure that is pro
posed regarding the merger of one 
State into another State. Such an 
amendment is contrary to the higher 
national interests of the country and 
of which this Parliament is necessa
rily the principal custodian. The re
sult will be that any State Legis
lature.........

Shri Nand Lai Sharma (Sikar) : 
Which amendment?

Shri Tek Chand: I am referring
to amendment No. 21. Possibly my 
learned friend behind me has come 
only a short time ago and, therefore, 
he was not present when Shri Desh
pande moved his amendment.

The effect and the result of Shri 
Deshpande's amendment will be that it 
will be open to a State Legislature to 
put obstacles, to put a brake upon the 
entire proposal made under article S 
of the Constitution.

I am aware that in Article 4 of the 
American Constitution and also in 
sections 123 and 124 of the Australian 
Constitution there is a provision 
where the consent of the State Legi
slatures has to be obtained before
hand. But, then, their Constitution 
is totally different, their genius is 
different They were independent 
States which just formed the United 
States of America. The independ
ent States existed first and the United 
States came in later. Similarly, in 
Australia, there were peculiar local 
exigencies which happily do not ex
ist here. We are concerned essen
tially with the unity of the country, 
with the solidarity of the cotmtry and 
this amendment of my learned friend 

up that folidarity.

Regarding the elimination of the 
expression, ‘ascertaining the views of 
the Legislatures’ as it exists In ikm 
provisio today, I submit that there 
has been a considerable improvement 
now in the language of the changed 
provisio. You will notice that ori
ginally in section 290 of the Govern
ment of India Act, 1935, there was a 
provisio wherein it was stated that 
the Governor-General shall ascertain 
the views of the Government of 
any Province. But there is a world 
of difference between ascertaining 
the views of a government and ascer
taining the views of a legislature. It 
is much easier to ascertain the views 
of a government but it may not b« 
equally easy to ascertain the views of 
a legislature. The State Legislature 
may not co-operatc, may not choose 
to give its views with the result that 
there will be an absolute deadlock. 
Under the circumstances as visualis
ed at present, the result will be that 
an opportunity is being given to the 
local legislatures. If they care to 
express their views, their views will 
be examined. If they feel that there 
is not sufficient time within which they 
could express their views, they can 
prevail upon the President to extend 
the time and within the extendea 
time they have another opportunity 
to ex|>nsss their views more fully. 
Therefore, under the circumstances,
I feel that from every point of view, 
the Bill deserves to be passed.

There is one matter about suspen
sion of the rules. The circumstances 
in which the rule had been suspended 
requires no apology from anybody. 
There are circumstances, there are 
occasions when it is in the higher in
terest that rules should be suspended, 
and I have no doubt that there may 
not be a precedent in future, but if 
need be and occasion arises, under 
suitable circumstances, resort may be 
made and should be made to this 
particular provision.

The Minister of Home Affairs 
(Pandit O. B. Pant): Yesterday, in 
accordance with the arrangement 
arrived at here, we met at an informal 
conference and we had the privilege
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of discussing the amendments as well 
as other matters pertaining to this 
Bill, with some of the distinguished 
Members of this House. Shri Kamath, 
Shri Chatterjee, Shri More» Pandit 
Bhargava, all were there and 1 had the 
opportunity of explaining to them 
what the Bill meant and what were 
our intentions, and we dispersed with 
the feeling—at least. I had that— 
that no amendment would be discus
sed here today. But after all, that may 
be due to the wrong inference drawn 
by me from the kindness with which I 
was treated.

Shri Kamath; Have a cup of teal
Pandit G. B. Pant: All the same,

I am glad that the matter has been 
discussed thoroughly. Sometime! 
there are lingering doubts left when 
questions are not handled in a 
straightforward and open manner in 
the House. The Bill had a definite 
purpose. It was introduced with a 
view to expedite the process of finali- 
sation of the consideration of the 
Report of the States Reorganisation 
Commission and to have ample assist
ance of all sections of opinion and 
particularly of the legislatures before 
framing any specific proposals for the 
consideration of this honourable 
House. I would like to state at once 
that this Bill is not a final one for all 
time to come. In fact, as mentioned by 
Shri Chatterjee, it will probably have 
to undergo revision soon after we have 
taken decisions on the basis of that 
Report, because it refers to Part A and 
B States and there will be no A and B 
States if the proposal of the Commis
sion is accepted by this House. Sô  
the clause with which we are concern- * 
ed here will have to be amended in 
any case. If any further change is con
sidered necessary, we will certainly be 
prepared to give serious thought to 
any suggestions that may be made by 
hon. Members. I have, however, been 
somewhat perplexed by an attitude of 
distrust. I do not see any ground for 
these misgivings. If actions do not 
assure people, words perhaps cannot. 
What have we done? We consulted the 
Chief Ministers of the States at a time 
when we were not bound to consult

them. We referred the Report which 
had come from the Commission which 
had spent considerable time over the 
issues that were under their conside
ration, for the scrutiny of the entire 
country, and still more so, of the 
legislatures. There was no law making 
it inciunbent on the Government to 
refer the matter to the legislatures, 
but we did. We did because we think 
it will strengthen us; we did because 
we want to work in a democratic 
way; we did because we rely on the 
co-operation of our people, of the 
legislatures and of the hon. Members 
of this House. We can have all that 
only when we seek their assistance 
in a constructive way. So, it would 
be imwise on the part of any Govern
ment to thrust or impose ^anything 
on any part of the country against 
its wishes. When we have gone oui 
of our way in a matter like this, 1 
do not see where is the room for any 
suspicion that Government, on its part» 
will try to hustle matters in an in
decent way. That seems to me to be 
somewhat, if not cruel, at least in
considerate.

As to the propoiaJ, what we have 
said is only this, that the time will 
be fixed by the Government, but for 
what?—only to enable it to place a 
Bill before this House. This House 
consists of the representatives of the 
people, it has the final voice in every
thing. If it be of the opinion that we 
are proceeding with undue haste and 
that a brake is necessary, it can ask 
for the circulation of the Bill, it 
can take any other measure. If it 
wants, it can even throttle it com
pletely. It seems that the Members of 
the House perhaps sometimes forget 
their own powers, their own might, 
and that can be the only explanation 
for the attitude that they have bet
rayed. What is it that you want to be 
done and why is there this sort of 
opposition? .

A reference has been made to the 
suspension of the rule. That is not 
quite relevant or necessary at thie 
stage, but the point requires a little 
clarification.
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[Pandit G. B. Pant]
We suspended the rule? Did any 

individual. suspend it? Did Govern
ment suspend it?

Shri Alffu Ral Shastn (Azamgarh 
Distt-East cum Ballia Distt.-West): 
The rules.

Pandit G. B* Pant: The entire body 
of Members of this House minus one 
did that. Then against whom is the 
complaint? Is it the complaint that 
all the Members of this House acted 
wrongly that this decision amounted 
to an abuse of the process if I may say 
so? If that is so then it is a reflection 
on the discretion, wisdom and capacity 
of this House. I hope nobody had any 
such intention.

What £ire the rules meant forT 
When a rule is suspended is anything 
unconstitutional done? There is a rule 
in the rules that any rule may De 
suspended. When the Speaker acts 
according to that rule, what is th» 
irregularity about it? He suspends a 
rule and observes a rule in suspending 
lhat Does that rule say: What is the 
rule to be suspended and what is the 
rule to be used? What were the 
circumstances under which the rule 
was suspended?

So far as this Bill is concerned, 
whether it is identical with its prede
cessor or not, it is accepted by all 
that it is an improvement on the 
previous Bill. But so far the previou» 
Bill itself went, it was supported, I 
think, by about 246 hon. Members 
and there were only two against it  
Should we be prevented by any rule 
from giving effect to the unanimous 
will of this House? Are our rules 
meant to carry out the collective will 
and wisdom of this House or are they 
to come in the way of the will of this 
House being carried out. The suspen
sion of a rule which had come in the 
way of the implementation of the un
animous decision of this House was

necessary, in order to maintain the dig
nity and majesty of our House. So, 
to regard it as an encroachment on 
the rights of this House is, I think 
an utter misconception.

Coming to this amendment about 
the views of the legislatures in tn» 
States not only being ascertained but 
being made binding on this Parlia
ment, I think Shri Deshpande in a 
way out-heroded Herod. When this 
Constitution was framed, the Consti
tuent Assembly consisted exclusively 
of representatives of the State Legis
latures and they were satisfied with 
the provisions that have been placed 
in our Constitution. They did not feel 
the need of any other safeguard. 
They left it to Parliament to take 
decisions on all these matters. But 
Shri Deshpande wants to criple this 
Parliament and to say that a State 
legislature should have a dominance 
over the Parliament and its decision 
must prevail against the concensus of 
opinion or the considered view of this 
Parliament. He must understand in 
this country we proceeded on a d iff^ - 
ent basis. We had almost a sort of a 
unitary Constitution and out of that 
we carved a number of States. It 
was not a conglomeration of inde
pendent States that was given the 
garb of a federation here. Here we 
had a imitary Constitution and the 
entire country was under one Gov
ernment for all practical and real 
purposes, while in other countries 
like America, independent States 
agreed among themselves to combine 
together for certain purposes. It might 
have been suitable and proper in their 
cases but here they need not neces
sarily be so and certainly are not 
because whatever action you may 
take in one State, it certainly pro
duces reactions on other States and 
also in the neighbouring States. So, 
unless Parliament takes a decision, 
no one can take an integrated view of 
such matters within their own legis
latures. So, it was deliberately pro
vided that opportunities for the 
expression of their views should be 
given to them but the decision should 
be taken by the Parliament itself.
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I do not think there was any other 
matter to which I am required 
to refer now. I have already assured 
the House and I would advise the local 
administrations—the Chief Commis
sioners—of Manipur and Tripura to 
oonsult. (An Hon. Member: Kutch
also) Yes Kutch and if there ia any 
similar State which I have forgotten, 
that State also— t̂o consult so far as 
feasible the members of the electoral 
colleges. We were not required under 
the rules to consult 'C* class legislatures 
but we have consulted them; now we 
are going to consult them again. We 
have been more anxious to consult 
them than hon. Members of this House 
sitting here. We want the support of 
the entire nation. We do ntxt want to 
delay the implemenation of the 
proposals of the Commission with 
such modifications as may commend 
themselves to the wisdom and judge-. 
ment of this House a day longer 
than necessary. We are not going to 
do so because we have faith in our
selves and we have faith in our 
country. So, we will go ahead and 
see that the decisions are reached and 
implemented without delay and that 
is the purpose of this Bill.

Mr. Depnty-Speaker: I shall put
the amendments to the vote of the 
House. Are any amendments with
drawn?

Shri Shree Narayan Das: I with
draw my amendment.

Shri V. G. Deshpaiide: I do not
want to press my amendment and beg 
leave to withdraw it.

Shri Kamath: You may put my
amendment No. S to vote and not 4, 
which I do not press.

Mr. Depaty-Speaker: Shri Biven
Dutt had already said that he is not 
pressing his amendments. So all thmm 
amendments are withdrawn.

The amendments were, by leave, 
withdrawn.

Mr. Deputy-Speaker: I will put
amendment No. 3 of Shri Kamath to 
the vote of the House. The question
is:

Page 1, lines 13 and 14— 
for '‘within such period as may 

be specified in the reference.”
substitute “within a period of 

less than three months to be speci
fied in the reference” .

The motion was negatived.

■ Mr. Depaty-Speaker: I shall put
clauses 1 and 2 together.

Shri Kamath: Before you put this
motion to the vote, I would invite 
your attention to rule 167. We must 
have correct record; otherwise it 
might be questioned later on. The 
provision to this rule says:

“Provided that the Speaker 
may, with the unanimous concur
rence of the House, put clauses 
Schedules together to the vote of 
the House in which case the re
sult of the voting shall be taken 
as applicable to each clause or 
schedule separately and so indi
cated in the proceedings.”
So far I do not think that it haa 

gone on record that the House has 
actually unanimously agreed to this 
procedure.

Mr. Deputy-Speaker: I am asking
the House. Hon. Member is anticipat
ing me. Under the rules as pointed 
out by the hon. Member, it is open 
to the Speaker to put all such clau
ses grouped together instead of ask
ing the House to divide again and 
again. I am only trying to group 
clause 1 along with clause 2. Not
withstanding so many amendments 
regarding clause 2, in respect of the 
title clause there have been no 
amendments and so we are not divid
ed on that clause. Therefore, I think 
the unanimous view of the House is 
that clauses 1 and 2 might be put 
together. Is it the view of the 
House?
2 P.M. .

Several Hon. Members: Yes.
Shri Kamath: If a particular

Member wants to support clause 1 
and not clause 2 then what will 
happen?
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Mr. Deputy-Speaker: If an hon.
Ifiember says: “I am not going to 
allow a unanimous vote on this” 
then there is voting. It is only a 
formal one. When passing, along with 
clause 2 we must pass clause 1 alsc 
If he is opposed to a clause he cai, 
say so and there is voting. I think 
we may put clauses 1 and 2 together.

Shri Biswas: There is one amend
ment to clause 1—No. 8—by which 
we seek to subsitute ‘'(fifth Amend
ment)” for “ (Eighth Amendment)**.

Mr. Deputy-Speaker: Under the
rules the Speaker can correct that 
without putting it to the vote of the 
House.* Therefore, I think there is no 
need to put clause 1 separately to 
the vote of the House. If that amend
ment has to be moved formally it 
may be done, but I am told that under 
>the rules it is not necessary and that

I can give a direction. The Speaker 
has got the right to make a lormal 
amendment of that kind and do the 
necessary correction. Therefore, the 
Speaker will do so. So, I believe 
there is unanimous opinion of the 
House that clauses 1 and 2 may be 
put together.

Several Hon. Members: Yes.

Mr. Deputy-Speaker: There has to 
be Division. The bell is being rung...

[Mr. Speaker in the Chair]

Mr. Speaker: I think I may put
clauses 1 and 2, the Enacting For
mula and the Title together.

The question is:

‘•That clauses 1, 2, the Enacting
Formula and the Title stand part
of the Bill.-
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The Lok Sabha divided: Ayes 377; Noes Nil 
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Kanungo. Shri 
Karmanar, Shri 
KasUwal, Shri



2471 Constitution 13 DECEMBER 1955 (Eighth Amendment) 247^
Bill

Katham. Shri 
Katiu, Dr.
K«y«l, Shri P.N.
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Ramatwamy, Shri S.V.
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Ram Shankar Lai, Shri 
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N )ES 
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The motion was adopted

Shah, Shri C.C. .
Shah, Shri Raichandbhai  ̂ . 
Shah, Shrimati Kamlendu Mat* 
Shahnawar Khan , Shri 
Shakuntala, Shrimiti 
Sharma, Pandit Balkrithna, 
Sharma, Pandit K.C.
Sharma, Shri D.C.
Shnrma. Shri K.K.
Sharmti, Shn R.C.
Shastri, Shri Alsu Rai 
Shastri, Shri R.R .
Shivananjanpa, Shri 
Shohha Ram, Shri 
Shriman Narayan, Shri 
Shukla, Pandit B.
Siddana^jappa, Shri 
Singh, Shri D.N.
Singh, Shri D P.
Singh, Shri H.P.
Singh. Shri L. 1 >geawar 
Singh, Shri M.N.
Singh, Shri T.N .
Singhal, Shri S.C.
Sinha, Dr. S.N. .
Sinha, Shri Anirudha 
Sinha, Shri B.P.
Sinha, Shri G.P.
Sinha, Shri Jhulan 
Sinha. Shri K.P.  ̂ ^  .
Sinha, Shri Nageahwar Pfitad
Sinha, Shri S.
Sinha, Shri Satya Narayan 
Sinha, Shri Satyendra h to y a a
Sinha. Shrimati Tarkeahwari 
Sinhaaan Singh, Shri 
Snatak, Shri
Sodhia. Shri K.C.
Somani, Shri O.D.
Subrahmanyam, Shri K. 
Subrahmanyam, Shri T . , 
Subramania Chcttiar, Shri 
Sundaram Dr. Lanka 
Sunder Lai, Shri 
Sureah Cnandra, Dr.
Swami, Shri Sivamurthi 
Tandon, Shri 
Tek Chand, Shri 
Tewari, Sardar R.B.S.
Thimmaiah. Shri 
Thomaa, Snri A.M.
Tivary, Shri V,N.
Tiwari, Pandit B.L.
Tiwari, Shri R.S.
Tiwary, Pandit D.N.
Tripatlii. Shri H.V.
Tripathi. Shri V.D.
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Upadhyay, Pandit M uahiik j^  
Upadhyay Shri Shiva Dayd
Upaihyayi. Shri Shiva batt 
Vaiahnav, &hri H.O.
Vaiahya, Shri M.B.
Varma, Shn B.B.
Varma, Shri M .L.
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Varma, Shri B.R.
Vidyaiankar, Shn A.N.
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Wilson, Shri J.N.
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Zaidi, Col.

Mr. Speaker: The motion if carried 
by a majority of the total member
ship of the House and by a majority 
of not less than two-thirds of the 
Members present and voting.

I should say that the motion is car
ried unanimously.

Clause* 1, 2 the Enacting Formula 
and the Title were added to the Bill

Shri Biswas: I beg to move:
‘That the Bill be passed".

Mr. Speaker: The' question is:
•That the Bill be passed.”

Shri Kamath: I want only two
minutes.

Mr. Speaker: What 1 was Uunking 
was that as the doors are already
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[Mr. Speaker]
closed I might proceed immediately, 
and without going into further divi
sion, adopt this result as the voting 
on the third motion also. If the hon. 
Member is keen, I cannot deny him 
the right. Well, the doors will be 
open for two minutes.

Shri Rag:havachari: I may invite
your attention to rule 131(2) read 
with rule 171. You will find from 
rule 171 that *‘In all other respects, 
the procedure laid down in the rules 
with respect to other Bills shall 
apply” . But here, I understand that 
the word “Eighth” was changed into 
“Fifth” . So, it becomes an amend
ment. Of course, it is open to you to 
allow the motion in spite of that 
amendment. I only wanted to 
enquire whether you have allowed 
this motion to be moved to day itself.

Mr. Speaker: I understand that the 
Deputy-Speaker has given directions 
that that change from Seventh or 
Eighth to Fifth can be made later on 
by the Speaker. It is a patent thing 
and therefore, there is no necessity 
lor putting it to the House.

Shri Kamath: Mr. Speaker, the
Home Minister’s speech has been edi
fying in parts, but I am afraid it has 
not completely illuminated the whole 
terrain. Yesterday during the in
formal consultations, he told us much 
more than what he has done in the 
House today, particularly with regard 
to the second amendment-----

Mr. Speaker: Order, order. What 
happened at the informal discussion 
n e ^  not be brought in here.

Shri Kamath: 1 would like to invite 
attention to this particular aspect of 
the matter, which I understand, my 
friend Dr. Lanka Sundaram also has 
pointed out. The Government, I am 
told has made up its mind on this 
aspect of the matter, with regard to 
the period—one month, two months 
or three months. But the hon. Minis
ter made no mention of it in his 
speech. If that is done, it will be 
jrood.

The second aspect of this matter 
was whether the views and the pro
ceedings of the legislature would be 
placed before Parliament. If that is 
also made clear during the third read
ing, it will be very helpful to the 
House and also to the States.

The hon. Home Minister was pleas
ed to refer to the suspension of the 
rule. I do not want to question the 
right of the House or whether it did 
well in suspending the rule. But the 
main point is this. * You had reserved 
your ruling but you Sir, were by
passed. That was unfortunate.

Mr. Speaker: This is only a repeti
tion of the points already mentioned.

Shri Kamath: I only wanted to
draw your attention to that. Ulti
mately, in the last analysis, it was 
due to the ineptitude and the indifr 
ference of the Members opposite 
which impelled even the Prime 
Minister, the Leader of the House, to 
caution Members of his party to be 
more careful about their presence in 
Parliament. It was the inefficiency 
of the Members opposite which impel
led the Prime Minister to do that. I 
want to impress that aspect of the 
matter upon the Benches opposite.

I would only hope that the assur
ance given by you, Mr. Speaker, yes
terday that this will not be quoted 
as a precedent for the future will be 
respected by your successors in this 
gadi and every Bill to amend tiie 
Constitution will follow the real 
regular and effective procedure that 
is necessary for amending the basic 
law of this country.

Mr. Speaker: Has the hon. Minister 
anything to say?

Pandit G. B. Pant: I have not been 
able to understand the sense or subs
tance of what Mr. Kamath enid.

Shri Kanwih: It is not my fault.
Pandit G. B. Pant: It is mine alto

gether.
Shri Kamath: Honours divided.
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to the conditions prevailing from lime 
to time. I shall put the motion;

The question is:
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Mr. Speaker: He referred to a cer
tain what 1 may call, assurance given 
by the Chair that certain things 
would not be treated as a precedent. 
Of course, it is always true subject *That the Bill be passed/*

D ivision  No. 6 ]
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NO ES  
The motion

Mr. Speaker: The motion is carried 
by a majority of the total membership 
of the House and by a majority of not 
less than two-thirds of the Members 
present and voting.

ith: Does it mean Unani-Shri
mously?

Mr. Speaker: It means unanimous
ly.

[M r. D epu ty -S peaker  in the chair] 

HINDU SUCCESSION BILLr-Contd.

Mr. Deputy-Speaker: The House
will now resume further considera
tion of the motion namely:

“That the Bill to amend and 
codify the law relating to intest
ate succession among Hindus, as 
passed by Rajya Sabha, be taken 
into consideration.**

Shri Pataskar.

Nil
was adopted.

Shri Naiid Lai Sharma (Sikar): On 
a point of order. I submit that the 
present Bill is ultra vires of the Cons^ 
titution, in so far as it offends against 
the fundamental rights to freedom of 
religion as guranteed by the Consti
tution under articles 25 (1>, 26(b) 
and 15 (1). Now, article 25 (1) reads 
as follows:

“Subject to public order, 
morality and health and to tlie 
oher provisions of his Part, all 
persons are equally entiled o free
dom of conscience and he right 
freely to profess, practise and 
propagate religion.*'
Article 26 further states:

“Subject to public order, mora
lity and health, every religious 
denomination or any section there
of shall have the right—

(b) to manage its own affairs in 
matters of religion;

(c) to own acquire movable and
immovable property___ ”
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I submit that the Hindu law hither
to in force, or for the matter of that, 
the Hindu shastras. that have remain
ed a final authority on the institutions 
of inheritance etc. are nowhere shown 
to be against public order, morality or 
health. On the other hand, the 
Hindus do believe in succession to pro
perty to be a part of their fulfilment 
of religious obligations. As given by 
the shastras: The
capacity to inherit depends upon the 
capacity to offer oblations to the 
departed soul. This fundamental 
right of the Hindus will be badly cut 
short by the present Bill.

Without going into the merits of 
the Bill which I shall take up when I 
speak on the Bill itself, I would like 
to point out that the Bill clearly re
peals all the Hindu Shastras as well 
as traditions by clause 4 (1) which 
reads:

‘‘Save as otherwise expressly 
provided in this Act,—

(a) any text, rule or interpreta
tion of Hindu law or any custom 
or usage as part of that law in 
force immediately before the 
commencement of this Act shall 
cease to have effect with respect 
to any matter for which provision
is made in this Act;___
This is a direct attack on the Hindu 

shastras and Hindu customs that have 
acquired the force of law.

Again, clause 17 of the Bill___
An Hon. Member: The hon. Member 

is referring to various clauses of the 
Bill now.

Shri Nand Lml Sharma: They are all 
connected with the point of order.

Clause 17(1) (b) of the Bill further 
provides for devolution of property 
of a Hindu female on her father and 
mother, which is also against the 
Hindu conscience and the Hindu mode 
of life prevailing especially in North 
India___

Shrl Ragfaayaehari (Penukonda): 
In the south also.

3hrl Nand Lai Sharma: I did not 
know about the south. Possibly, it is 
all over India.

Article 15 (1) categorically 
tions:

«Tiie State shaU not discrimi* 
nate against any citizen on 
grounds only of religion, race  ̂
caste, 5CX, place of birth or any 
of them.*’.

The present Bill, in so far as iS 
changes the immemorial traditions 
and repeals the injunctions of the 
Hindu shastras, discriminates against 
the Hindus alone as Hindus, and is 
therefore in contravention of arti
cle 15 (1).

The Bill further discriminates, 
against citizens on the ground of sex 
also, because clause 17(2), debars 
the husband from iiiheriting the 
predeceased wife’s property which she 
had inherited from her parents, in. 
the absence of a son or daughter* 
whereas the property of the prede
ceased husband devolves upon her as 
absolute right. This is a discrimi
nation on the ground of sex, and 
contravenes the provision regarding 
fundamental rights in the Constitu
tion, and is therefore ultra vires o f  
the Constitution.

The Bill further interferes with< 
the Mitakshara joint family system 
whereas originally the public was. 
given the impression that the Mit
akshara system was not going to be- 
touched.

Under these circumstances. it Is 
only fair that the people should be 
consulted in this respect. I therefore, 
submit that the Bill is ultra vires o f  
the Constitution and should not be 
proceeded with.

ShH V. G. Deshpande (Guna): Let 
me point out one more discrimina
tion. . •

Mr. Deimty-Speakerr I have heard*
enough.

An Hon. Member; He is supportinf 
the hon. Member who spoke Just 
now.

Shri V. O. Deshpande: There ir
one clause which discriminates bet-
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[Shri V. G. Deshpande] 
ween man and woman that is be- 
ween the sexes, and that is very 
serious. Clause 6 says:

''When a male Hindu dies 
after the commencement of this 
Act, having at the time of his 
death an interest in a Mitakshara 
coparcenary property, his interest 
in the property shall devolve by 
survivorship upon the surviv
ing members of the coparcenary 
and not in accordance with this 
Act” .

That means, sons will get a limi
ted interest in the estate while 
daughters will get absolute interest 
in the estate. That constitutes dis
crimination between son and
• daughter and is a discrimination on 
account of sex. On that ground also, 
it is ultra vires of the Constitution.

The Minister of Legal Affairs (Shri 
Pataskar): I would like to submit
that there is hardly any substance 
in the point of order which has been 
raised.

Sliri Nand La! Sharma: Is the de
cision on the point of order to be 
:given by the Minister or the Chair?

Mr. Deputy-Speaker: The Chair.
Shri Pataskar: Is it suggested that 

“Ihe Minister has no right of reply?

Mr. Depaty-Speaker: Before giv
ing a ruling on*the point of order, 
1 have to hear both sides. The other 
^de also has got the right to say 
what they want to say.

Sliri Paltaskar: My non. friend, 
who raised this objection, probably 
does not know that the so-called 
immemorial aastras etc. to which 
he made a reference, as a matter of 
fa c t ... .

Sliri Nand Lai Sharma: Immemorial 
traditions.

Shri Pataskar: Traditions also.
They are not so much a mattsr of 
religion as a matter which has 
.already been decided by their cus

tom, code etc. I do not think there 
is any provision in the Constitution 
by which laws which could 
up till now be interfered with and 
changed by judicial decisions cannot 
be changed and altered by the sove
reign Parliament, to which always 
reference is made in such glowing 
terms.

After all, what does he mean by 
saying that this interfers with reli
gion? 'Hindus* and ‘religion* are en
tirely different from each other. This 
Bill applies to Sikhs. They have got 
their religion, because it is a form of 
worship. There are the Jains who 
have got a certain form of worship. 
For certain purposes, they have all 
collectively come to be known as 
Hindus. Therefore, it is a misnomer 
to say that this Bill, by making pro
vision with respect to some matters 
of succession etc. applicable to all 
those who have come to be called and 
referred to as Hindus,, is attempting 
to interfere with any religion. {Inter-- 
ruption) .

As regards pindas, I think there is 
no prohibition in respect of any person 
offering pindas to anybody. So far 
as this Bill is concerned, it only re
lates to property. There is absolutely 
no provision made which prevents any 
person from offering pindas to any- 
bpdy he likes. So I think there is no 
substance in the point of order which 
was raised. There is nothing in this 
Bill which is in conflict with the 
Constitution as sought to be made out 
in the point of order.

Mr. Deputy-Speaker: I do not think 
there is any point of order in this, 
and I do not think it is ultra vires of 
the Constitution. It does not touch 
religion. As a matter of fact, this 
Parliament has passed legislation re
garding marriage law where mar
riages, religious principles, rituals etc. 
are more involved than in this case 
which relates to property.

Article 26(a) has been referred to, 
that it is open under this article for 
any religious denomination or any
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religious sect to own and acquire 
movable and immovable property. I 
think that article applies to the joint 
properties of a particular community. 
In this Bill there is no provision to 
do away with religious endowments 
at all to temples or mutts belonging 
to a particular denomination of 
Hindus.

Shri Nand Lai Sharma: Religious
endowments given to mutts.........  •

Mr. Deputy-Speaker: Order, order 
So far as devolution of property is 
concerned, long ago in 1937, widows 
were given a share in the property. 
Now, some provisions of the Bill want 
to make the right absolute. So far 
as custom is concerned, it does hot re
late to every kind of custom. For 
instance, there is no intention to abro
gate the custom of performing 
^aptapadi. This only relates to pro
perty, and in so far as a particular 
custom offends the law regulating this 
property, it is abrogated. That has 
Tiothing to do with religion.

The third point was regarding dis
crimination between the two sexes. 
God has created this discrimination, 
and so far as this is concerned, speci
al provision can be made—and we 
have been making provision for de
volution in different ways. Therefore, 
it has never been held that any parti
cular provision to enable the weaker 
sex-^it is wrong to call them the 
weaker sex—to come up-----

An hon* Member: They are stron
ger.

Mr. Deputy-Speaker:. . . . . .  is objec
tionable. Special provision for one 
sex is there and that difference is 
inevitable. Possibly some of the dis
crimination already existed. It can 
be viewed that the discrimination 
which had existed is being sought to 
be removed now; it is not as if new 
discrimination is imposed.

At this stage, I am not called upon 
to say whether it is ultra vires of 
the Constitution or not. If hon. Mem
bers feel that the husband should get 
»  share in the wife’s property in the 
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same way as the wife has a claim to 
the husband's property, it is for hon. 
Members to say that they want a pro
vision to that effect; an amendment 
to that effect can be carried on the 
floor of the House. But it does not 
go to the root of this matter.

With all respect, I do not think, 
whatever may happen to this Bill, the 
religion of Hindus is touched. There
fore, there is no point of order.

Shri Pataskar: As was evidenced
just now by the short point of order 
which was raised, I am aware of the 
deep feelings regarding the subj€K!t- 
matter of this Bill, and I would crave 
the indulgence of all the Members of 
this House, irrespective of their differ
ent opinions, to give me a patient, 
caretul and dispassionate hearing.

This problem has a history of its 
own, with which I would like to 
deal very briefly, because it has al
ready been dealt with previously. The 
vast social, economic and political 
changes in the country during the last 
few centuries had sorely affected the 
system of inheritence amongst that 
vast section of our countrymen who 
have collectively come to be referred 
to as Hindus. The law of succession 
amongst them varied at one end from 
all the different variations of the 
matriarchal system of inheritance to 
the extreme forms of the patriarchal 
system wherein women had been en
tirely excluded from inheritance. 
With all these variations due to vary
ing conditions in different periods of 
our history in different regions and 
under differing social and economic 
conditions. Several Acts had already 
to be passed by different legisla
tures .........

Shri Nand Lai Sharma: On a point 
of order.

Mr. Deputy-Speaker: I just dis
posed of a point of order.

Shri Nand Lai Sharma: It is a fresh 
point of order.

Mr. Depiity-Speakcr: Is it by seve
ral points of order that we have to 
utilise the time allotted for this?
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[Mr. Deputy-Speaker]
The hon. Member must go on with 
his point of order without referring 
to any other matter. If I want elu
cidation, I will ask him.

Shri Nand Lai Sharma: With due 
deference to the hon. Minister-----

Mr. Deputy-Speaker: Leave all
that alone.

Shri Nand Lai Sharma: —  I have 
been seeing that he is regularly 
reading his speech. He has been 
reading his speeches even on previ
ous occasions.

Shri Pataskar: I am deliberately
reading my speech for the reason that 
this involves a very complicated mat
ter and it is likely to be quoted in 
future, and I am sure, to be subjected 
to very serious examination at the 
hands of many people. Therefore, I 
prefer that in a complicated matter 
like this, I would read my speech. 
Not that I cannot speak ex tempore; 
as a matter of fact, I can speak as 
well as the hon. Member does.

Mr. Deptaty-Speaker: Government
Members are entitled to read so that 
their statements may be accurate. 
A statement made, in fact, e v ^  a 
comma or a full stop inadvertently 
used, is scanned and is quoted as an 
assurance on the floor of the House. , 
Not only here, but people outside are 
watching. 1 am glad that hon. Minis
ters like Shri Pataskar read what 
they have to say instead of delivering 
a speech ex tempore and then get
ting caught somewhere by people 
here in this House or outside. Hon. 
Members must make a . difference 
between non-official Members and 
Ministers. Newcomers can look to 
their notes as also the Ministers; and 
Ministers can read their statements, 
to be accurate.

An Hon. Member: Why this distinc
tion, Sir?
3 P.M.

Shri Pataskar: May 1 again request 
hon. Members, whatever their views 
are, to bear with me and to hear me 
patiently?

Several Acts had already been 
passed by different legislatures in res
pect of these variations in the matri
archal system of inheritance. The 
several variations of the patriarchal 
system, with the development of the 
several systems of joint family and 
their peculiar features had also been 
the subject-matter of earlier legisla
tions from time to time, though piece
meal in their character.

With marked change in the social 
and political set-up in the country^ 
particularly affecting the middle class
es, the first important legislative 
interference with the joint-family
system came with the passing of the 
Hindu Gains of Learning Act of 1930. 
With the rising consciousness of the 
rights of women to property came the 
Hindu Women’s Right tb Property
Act, 1937. It recognised the right of 
the widow to inherit to her husband 
along with the son and gave her a 
share equal to that of the son in the 
property of her husband. However, 
the interest that so devolved was 
only the limited interest known as the 
Hindu Woman’s Estate. A Bill to> 
provide a share for the daughters in 
the property of their deceased parents 
was introduced in the Central As
sembly by a private member in the 
year 1939. As a result, a Committee 
called the Hindu Law Committee was 
appointed by Government in 1941 to 
examine the question of codifying 
Hindu law generally. That com
mittee had been codifying all Hindu 
law by gradual stages, like the law 
of intestate succession and marriage. 
A Bill dealing with the question of 
intestate succession amongst Hindus 
was introduced in the Central As
sembly in the year 1942. That Bill 
was referred to a Select Committee 
in 1943 which recommended that the 
Hindu Law Committee should again 
be revived and asked to formulate 
the remaining parts of the Hindu 
Code. The Hindu Law Committee 
was revived in 1944 and after 3 years*̂  
deliberations and exhaustive enquiry 
that committee submitted a report 
with the draft Code in the year 1947.
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The same year a Bill was intro
duced in the Central Assembly con
taining a part relating to intestate 
succession amongst Hindus. This 
Bill» having been relerred to a Select 
Committee, that committee presented 
its report to the Constituent Assem
bly (Legislative) in the year 1948. 
This report was considered in the 
Constituent Assembly (Legislative) 
and the provisional Parliament from 
time to time, but, owing to heavy 
pressure of work and as that Bill 
covered the whole range of codifjring 
the entire Hindu law, it could not be 
passed before the expiry of the period 
of the provisional Parliament.

In view of the difficulties experi
enced, it was decided to split the 
Hindu Code into certain parts and 
place each part separately before the 
Parliament. This Bill deals with the 
second part of the former Hindu 
Code Bill, the part relating to Hindu 
succession.

1 am now going into the history of 
this Bill. This Bill was first pub
lished with the permission of the 
Chairman of the Council of States in 
the Gazette of India on October 26, 
1954. After such publication, the 
Bill was introduced in the Council of 
States on 22nd December, 1954. Hon. 
Members are already aware of the 
stages through which this Bill has 
passed during the last year and a half. 
The subject-matter of this Bill has 
been discussed in both Houses in 
great detail and was subjected to 
careful scrutiny and examination in 
the Joint Select Committee of both 
Houses. The points raised in the 
various opinions obtained on the Bill 
^hen it was circulated, those raised 
by hon. Members during the course 
of the discussion in both Houses as 
the questions raised in the report of 
the Joint Select Committee were all 
carefully considered and discussed in 
the Rajya Sabha for over eight days 
«^d the Bill in its present form has 
^ n  passed by the Rajya Sabha after 
this elaborate, full and detailed con
sideration of the matter.

i  am fully conscious of the im
portance and far-reaching conse
quence of this measure and I am 
glad to say that the Members of both 
Houses of Parliament and their re
presentatives on the Joint Select 
Committee have contributed the best 
of their efforts for the solution of 
this vital problem. This matter has 
been before the public and before this 
House and its predecessor since the 
year 1939, that is, for 16 years. I 
would appeal to the Members of this 
House to expedite the passing of this 
measure without any further delay. 
However important a problem, it 
mustjbe solved within a certain 
reasonable time and it cannot be 
shelved for all time. This sovereign 
Parliament has been elected by about
17.80.00.000 of voters. Out of them,
8.50.00.000 are women and this Bill 
is primarily intended to remove the 
disabilities of nearly six crores of 
them. Hon. Members may well judge 
the importance of this question even 
from that point of view. No one can 
for a long time continue to rely only 
on their backwardness and social and 
economic dependence.

Before I deal with the details of 
the provisions contained in the Bill 
as passed by the Rajya Sabha, I 
would preface it with a few general 
remarks. It must be remembered 
that this Bill is to regulate the suc
cession to the property of Hindus. 
The question of succession arises only 
after the death of a person and that 
too with regard to property which 
that person was possessed of at the 
time of his death and in respect of 
which he has made either no earlier 
disposition or, in the case of property 
which he could dispose of by will, 
has made no testamentary disposi
tion regarding its devolution after his 
death. Thus, by this Bill, which only 
deals with intestate succession, no 
rights are conferred or could be con
ferred on the heirs mentioned therein, 
whether sons, daughters, widows or 
any others during the lifetime of the 
person concerned. By this Bill no 
such person gets any rights immedi
ately in the property.
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For example, the daughter is now 

made an heir along with the s6n in 
the property of the father, but, by 
this Bill, she gets no immediate in
terest in the property of the father 
unlike the son in the joint Mitak- 
shara family and will be entitled to 
share along with the son only after 
the death of the father and that too 
only in respect of the property, whe
ther separate or joint which he may 
have left at the time of his de6th. I 
am saying this only with a view to 
remove a mis-conception either due 
to want of proper information re
garding this technical matter or fos
tered by some who want to do so on 
political or other grounds.

In India, as I already said, for long 
periods past the Hindu family was 
regarded as the unit of society and 
that naturally led to certain deve
lopments. For instance, if the family 
is to be regarded as the unit of 
society, any woman who is bom in 
that family but who goes out by 
marriage to another family has no 
place in the structure of such a 
society. By marriage she passes into 
another family and becomes a stranger 
in the family in which she was born.

With this central conception, there
fore, what has been developed in the 
course of sevet*al centuries is meant 
for the preservation of that family 
as the unit. Originally there was no 
intention to discriminate against a 
woman on the ground of sex but the 
bksic conception of the family as the 
unit of the society led to this discri
mination and having been perpetuated 
through long periods of time became 
subsequently almost a matter of 
sacred sentiment. Social and economic 
changes have now made the indivi
dual the unit of the society in place 
Of the family and in the very pream
ble of our Constitution we have recog
nised and assured the dignity of the 
individual whether male or female. 
It was for the purpose of preserving 
the family as a unit of society in times 
when such preservation was prob
ably necessary in the interest of

society that the doctrine of right by
birth and its corollary the right by
survivorship came to be introduced 
and associated with this joint family. 
This is what came to be known as the 
Mitakshara Joint Hindu Family. In 
such a family the property was owned 
not by the individual but by the
family, the individual had only an
indefinite share in it. By birth a 
male person acquired an interest in 
the joint family property and conse
quently by death his interest so 
acquired by birth in the joint family 
property reverted to family, that is to 
the surviving male members of the 
family. Thus the interest of a per
son in the joint family property dimi
nished with the birth of a male per
son in the family and it increased 
with the death of such a person. 
There is no succession in the case of 
such mitakshara joint families in 
which the interest of a deceased 
coparcener passes by survivorship 
to the remaining coparcener. The right 
by birth is thus only a legal fiction that 
came to be introduced in the case of 
such joint Hindu families. It has no 
doubt gathered an amount of sentiment 
about it and is trying to persist in 
conditions under which it has become 
unsuited and almost unnatural. What
ever useful part it may have played 
in the past, it is now in conflict with 
the principles of natural love and 
affection and may take some time be
fore it is entirely eradicated. In a 
matter like this, where deep-rooted 
sentiments persist, it is better to 
effect a gradual but definite change 
and that is what this Bill as passed by 
the Rajya Sabha seeks to do as I will 
presently explain.

Another important aspect of this 
system of mitakshara joint family is 
that the coparcener who is necessarily 
a male, has no difficulty so far as his 
rights in the coparcenary property are 
concerned; he can claim partition of 
his share and get it separated at any 
time and even a mere intention on 
his part to separate is enough to sever 
his connection with the coparcenary 
and become the separate owner, of 
his share in the joint family property.
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The other important variation of the 
joint famiJy is the joint family known 
.to Hindu Law as the Davabhaga Joint 
Family. The dayabhaga school of 
Hindu Law operates only in small 
areas of our country like Bengal and 
Assam. In the rest of the country, 
the mitakshara school of law—of
course with several variations— 
operates in different parts of India ex
cept some parts in the South where 
an entirely different system of 
family, namely, the matriarchal sys
tem of family with numerous vari
ations prevails.

When this Bill first came before 
this House, in clause 5 of the Bill it 
was mentioned that the Bill would 
not apply to joint family properties 
or any interest therein which devolv
ed by survivorship on the surviving 
members of a coparcenary. When 
this matter was discussed in both 
Houses, a very large nimiber of hon. 
Members objected to this on the 
g^und that this was neither fair nor 
logical. It meant that the Bill would 
exclude from its application all pro
perties which were governed by the 
mitakshara system of law which pre
vails in most of the parts of our 
country and would be at retrograde 
step as compared with the Hindu Code • 
Bill which had been before Parlia
ment and the public for the last so 
many years. The force of this argu
ment of the hon. Members was ir
resistible and the Joint Committee of 
both Houses found a solution to this 
difficult and delicate task.

As I have already pointed out, there 
was not only no hardship, so far as 
members of a Hindu coparcenary 
who are males are concerned, but they ' 
preserve their rights to the exclusion 
of female heirs in general. But with 
respect to female heirs, if they were 
to be altogether excluded from the 
right to inherit under any circums
tances in a joint Hindu family of the 
mitakshara type, the Bill would have 
failed to serve any useful purpose. 
The Joint Committee and the Rajya 
Sabha came to the conclusion that the 
Bill would not be complete unless the 
question of female heirs being entitled 
to a right of inheritance even in

miukshara joint families was includ
ed in it. They, therefore, provided a 
share to female heirs even In 
respect of property governed by the 
mitakshara school. As hon. Members 
are aware, when the Estate Duty Act 
was passed, a similar question had 
arisen. Estate duty is a measure of 
taxation of property which comes to 
a person by inheritance. In India, 
in the case of a large number of 
people who are governed by mitak
shara system of Hindu Law, there is 
no inheritance with respect, at any 
rate, to the joint family properties 
which are held by the families con
cerned. If all such properties or any 
interest in such properties were to be 
excluded from estate duty because 
they devolve by survivorship and 
nol by inheritance, it would have 
defeated the very purpose for which 
the estate duty was proposed to be 
levied. It was, therefore, then  ̂de
cided that, for the purpose of this 
taxation, the interest of a deceased 
coparcener should be treated as if his 
interest in the coparcenary property 
has been separated from rest of the 
coparcenary property just prior to hLs 
death. Following up this precedent, 
a similar method has been evolved for 
the purpose of giving a female heir a 
share in the property of the deceased 
member of a joint Hindu coparcenary; 
and just as the purpose of the estate 
duty could be achieved without 
actually disrupting the joint Hindu 
family governed by the mitak
shara school of law, this Bill 
has proceeded to give a share to a 
female heir on the same basis with
out necessarily disrupting the jomt 
Hindu family. This, in short, is the 
genesis of the scheme underlying 
clause 6 of the Bill, which is the 
most important clause so far as this 
Bill is concerned.

As hon. Members might know, at 
the time of the franiing of the Hindu 
Code, which was once brought t>efore 
Parliament and which was even con
sidered by a Select Committee of the 
Provisional Parliament, they proposed 
to abolish the mitakshara system of 
inheritance altogether from the date 
of the passing of that Code. With
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that end in view, they proposed to 
abolish the right by birth and the 
right by survivorship which are the 
invariable concomitants of that sys
tem. They thus tried to make the 
dayabhaga system applicable to all 
Hindus. The present Bill, as passed 
by the Rajya Sabha, does not do so, 
but proceeds on different lines.

As already pointed out, so far as 
the Hindu mitakshara joint family is 
concerned, the male members are in 
a position of advantage. The difficulty 
is that females are excluded from 
such a family in the matter of inheri
tance and they cannot be members 
o f a coparcenary in the very basic 
tiature of that system of joint family.
It was, therefore, thought desirable 
io  provide that in the case of a 
snitakshara family, even after the pas
sing of this Act, so far as the male 
members are concerned, their rights 
in the coparcenary should be allowed 
to be governed by the right of survi
vorship and at the same time provi
sion should be made that female heirs, 
if any, of a coparcener should also be 
enabled to get a *due share by way of 
inheritance in respect of the proper
ties of such a coparcenary.

The B ill, therefore, proceeds first by 
making a positive provision in clause
6 that, whenever a male Hindu, hav
ing an interest in a mitakshara copar
cenary property, dies after the com
mencement of this Act, his interest in 
the property shall devolve, by sur
vivorship, upon the surviving members 
of the coparcenary and not in accord
ance with the provisions of this Act.

In order, however, that the females 
mentioned in class I of the schedule 
attached to the Bill should be entitled 
to a share in the property of such a 
deceased person, the Bill proceeds to 
do it by the addition of the proviso to 
clau se 6; and this is done on the basis 
that the interest of the deceased had 
been allotted to him on a partition 
made immediately before his death. The 
underlying idea is that, while trying 
not to disrupt the joint family of the 
mitakshara type by this Bill, a 
daughter or a female heir in class I 
would also get a proper share in the
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property of the deceased coparcener. 
For a proper understanding of the 
scheme of clause 6, I would like to 
mention some of the main features of 
the Hindu mitakshara joint family and 
a Hindu dayabhaga family because 
that will enable those hon. Members 
who are not lawyers to appreciate 
what is being done. A Hindu copar
cenary is a much narrower body than 
a Joint family. It includes only those 
persons who acquire by birth an inte
rest in the joint coparcenary pro
perty. These are the sons, grandsons 
or the great grandsons of the holder 
of the joint property for the time 
being: that is to say, three generations 
next to the holder in unbroken male 
descent. The property inherited by a 
Hindu from his father, father’s father 
or father’s father’s father is ancestral 
property; the property inherited by 
him from other relations is his 
separate property. The essential 
feature of ancestral property is that if 
the person inheriting it has sons, 
grandsons or great grandsons, they 
become joint owners with him and 
become Entitled to it by reason of 
their birth. So far as separate pro
perty is concerned the holder is the 
absolute owner thereof. But sepa
rate or self-acquired property, onoe 
it descends to the male issue of the 
owner, becomes ancestral in the hands 
of the male issue who inherits it.

A coparcenary is purely a creature 
o f law. The interest of a coparcener 
in the coparcenary is a fluctuating 
interest, capable of being enlarged by 
deaths in the family and liable to be 
diminished by births in the family. 
It is only on a partition that a copar
cener becomes entitled to a definite 
share. No female can be a coparcener 
under the mitakshara law.

The two main incidents of copar
cenary property are that it devolves by 
survivorship and not by succession and 
it is property in which the male issue 
of the coparcener acquires an interest 
by birth. A coparcener has the right 
to claim partition of his share at any 
time and mere intention to separate 
is enough to sever his interest in the 
coparcenary.
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According to the dayabhaga law, the 
sons do not acquire any interest, by 
birth, in ancestral property. Their 
rights arise lor the first time on the 
father's dea^. On the death of the 
father, they take such of the property 
as is left by him, whether separate 
or ancestral, as heirs and not by sur
vivorship. The father has absolute 
power to dispose of ancestral pro
perty. A coparcenary under the 
dayabhaga law may consist of males 
as well as females. That is a more li
beral school of thought. In the daya
bhaga law, there is no unity of owner
ship, but only unity of possession, and 
each has got a well-defined share in 
the coparcenary property.

1 will try to explain clause 6 in 
greater detail, because that is the 
most importtat part of this Bill. 
Clause 6 proceeds on certain assump
tions which will be made clear by the 
following illustration. I take the 
illustration of A, who dies and leaves 
behind S, a son, D a daughter and 
S-1 another son. The son S has got 
three sons, S-2, S-3, S-4. The son 
S-1 has got one son, S-5. Now, what 
are the assumptions which are made 
50 far as clause 6 is concerned?

The first is that A the deceased had 
not separated from the coparcenary 
at the time of his death. If he has, 
the position is simple. If he was 
separated, then there will be no diffi
culty; all his children would share 
equally in the property, and the share 
of D, the daughter, would be equal to 
the share of each of the two scms, S 
and S-1.

The second assumption is that for 
the purpose of removing inequalities, 
a special formula should be devised 
for computing the share of the 
daughter in the interest of the de
ceased, and this was done by deeming 
the interest of the deceased A to in
clude the interests of S, S-1, S-2, S-3, 
S-4, and S-5, if they are undivided 

the time of the death of A. This 
requires a little explanation. Under 
the law as it stands in a mitakshara 
family, A, the father, his sons and 
grandsons have acquired an interest 
'hy birth in the property. What was

tried to be done is that the property 
would be divisible only into three 
equal shares, on the death of A, S and 
S-1 taking per stirpes. This is what 
is provided in the Explanation. I will 
here read that explanation.

“For the purpose of the proviso 
to this section, the interest of the 
deceased shall be deemed to in
clude the interest of every one 
of his undivided male descendants 
in the coparcenary property-----"

In the illustration already mention
ed, if A died, leaving behind both S 
and S-1 as his undivided two sons and 
a daughter D, the object is to give the 
daughter a share equal to that of S 
and S-1, that is one-third in the pro
perty of A. If there is no provision 
as made in the Explanation, S and S-1 
the two sons would claim that they 
have already got by birth one-third 
share each in the property ®f A; that 
is, two-thirds of the property of A and 
that in the remaining one-third to 
which A was entitled they would 
succeed equally with the daughter. 
If this provision was not there, the 
position would be that when A died, 
the two sons would have got one- 
third each, which means two-thirds 
would go and in the remaining one- 
third they would also share with the 
daughter. Thus the daughter would 
actually get one-ninth. In order to 
remove this anomaly, this Explanation 
has been provided. For example, if 
A*s interest in the coparcenary was 
valued at Rs. 9,000 the two sons were 
already owners by birth in that inte
rest to the extent of Rs. 6,000 and in 
the remaining interest valued at 
Rs. 3,000 they would be entitled to 
succeed equally with the daughter, 
and thus the daughter would be en
titled to an interest worth only 
Rs. 1,000, that is one-ninth of the 
interest of A. Even if we provide 
that she should sh^re equally with 
the son, this would be the result, if 
the Explanation was not there and it 
is on that account that it has been so 
provided.

By the provision of the Explana
tion, A*s interest will be deemed to 
include the interest of his undivided
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sons and the interest which would 
thus be of the value of Rs. 9»000 the 
two sons and the daughter would get 
equally, that is, each of the two sons 
and the daughter would be entitled 
to get a share in A ’s interest, valued 
at Rs. 3,000 each. The provision in 
the Explanation is, thus, necessary to 
carry out the intention that the 
daughter and the sons should share 
equally in the undivided interest of 
A  in the coparcenary property.

A good deal of criticism is made 
against this provision. In the first 
place, it is contended that due to this 
Explanation we are giving the 
daughter D a share not only in the 
interest of the deceased father A but 
also in the interest of the vf^divided 
brothers S and S-1 who became en
titled to that ylterest by reason of 
their birth. Now this right by birth 
is merely a legal fiction and what the 
Explanation does is to negative that 
fiction. It is again argued that to 
get over the effects of this Explana
tion and deprive the daughter of her 
legitimate share it would be easy for 
the sons S and S-1 to claim partition 
during the life time of the father and 
get separated. It is further contend
ed that as a result of this Explanation 
people will resort to partitions to 
avoid the effects of this provision. 
This law of inheritance is based on 
the principles of natural love and 
affection and whatever the prejudices 
and sentiments against it at present 
I am sure that the natural feelings of 
love and affection will ultimately 
triumph and the future fathers and 
brothers will abide by this law to 
ensure justice for their daughters and 
sisters. I have better faith in human 
nature and the fears expressed, I am 
sure, will prove unjustified.

While the Bill was being considered 
in both the Houses of Parliament, 
there was considerable opposition 
to the provision in clause 5, which 
laid down that this Bill shall not 
apply to any property, succession to 
which is regulated by the Madras 
Marumakkattayam Act and the several 
other Acts mentioned in sub-clause

(3) of clause 5. All these Acts relate 
to matters which are governed by that 
system of law which can broadly be 
described as the matriarchal system 
prevailing in the south-west coast of 
India. This sub-clause (3) is now 
omitted, like sub-clause (1) of clause
5 which related to property governed 
by the mitakshara school of law. This 
is a right step in the direction of hav
ing one uniform law. The Rajya 
Sabha, by incorporating clause 7 in 
the Bill, have provided for succession 
also to the interest of persons govern
ed by the different laws prevailing 
in this matter on the west coast of 
India. Thus they have rightly provid
ed for succession in respect of all 
Hindus. A very satisfactory feature 
of the provisions contained in clause
7 is that it has secured the unanimous 
approval of all those hon. Members of 
Parliament who represent the areas 
where this matriarchal system prevails.

Another important change made by 
the Rajya Sabha is the provision that 
each surviving son or daughter shall 
take equal shares. In the original 
Bill, each surviving daughter was 
given only half a share. It should 
be noted that even the Select Com
mittee Which was appointed by the 
provisional Parliament to report on 
the lapsed Hindu Code Bill had given 
the daughter a share equal to that of 
the son. The Joint Committee also 
agreed with the last Select Commit
tee in this matter. I am glad the 
chosen representatives of Parliament, 
both Provisional and the present one, 
and the Rajya Sabha agreed on this 
point which is only just and fair. 
Some people object to this equality of 
share on the ground that the family 
has already spent large sums of 
money even at the cost of family 
property for the marriage of a 
daughter. But it is to be borne in mind 
that much money has to be spent in 
some cases also for the marriage o f 
the sons and the provision of orna
ments for their wives, that is, the 
daughters-in-law of the family. 
Ruinous marriage expenses are a 
matter of common condemnation and
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hardly any part of it ynures for the 
benefit of the daughter in case of 
necessity. It is hardly fair and just 
that a daughter should be denied 
equal share on account of something 
which has been done not mainly for 
her and at any rate, a large portion 
of which does not enure for her bene
fit I am sure after the passing of 
this law, marriage expenses will go 
down and the evil of dowry will dimi
nish. Not only that, but the status 
of women as a whole will rise.

Now, a daughter once married is 
treated as dead in the house of her 
father. Whatever the social and 
economic conditions in the past, in 
the present conditions of society, a 
married daughter in the house of her 
husband or father-in-law, after the 
passing of this law, will always feel 
that she has a continuing place in her 
father's house and that she is not a 
mere helpless being who has to de
pend upon the sweet will and the 
whims of her husband, qr the mem
bers of her husband’s family. The 
husband or the members of the hus
band’s family will also begin to feel 
that the wife or the daughter-in-law 
is not wholly at their mercy and will 
give her better treatment. The psy
chological aspect is far more impor
tant than the material one.

[Shri Barman in the Chair]

From the material point of view 
also, in case of death of her husband, 
or in the case of her being discarded 
by him, the resources left by the 
father will be available to her as of 
right. Even now she might be get
ting it, but only as a matter of mercy 
from the brothers, or more often their 
wives. Having embarked on the task 
of recognising the dignity of person, 
irrespective of any distinction of sex, 
the only right thing to do will be to 
treat her equally with the son. How 
can we, consistently with the provi
sion in the Constitution, that there 
shall be no discrimination on the 
ground of sex, give the daughter half 
a share and give the son a full share 
in the property of the father? If an 
unmarried daughter becomes entitled

to a share in her father’s estate after 
his death, I am sure, her brother will 
spend for her marriage out of share 
in the inheritance. There is no reason 
to suppose otherwise.

The original Bill abolished the 
Hindu woman’s limited estate with 
respect to property, which may here
after be inherited by a Hindu female. 
The Joint Committee have now pro
vided that properties held by Hindu 
women at the commencement of this 
Act, should also be held by them as 
full owners and not as limited owners.

As regards succession to property 
held by female Hindus, the Bill lays 
down that, if a female Hindu dies 
childless, then, in respect of property 
inherited by her from her father or 
mother, that property will devolve up-' 
on the heirs of the father, and in res
pect of property inherited by her 
from her husband or father-in-law, it 
will devolve upon the heirs of the. 
husband.

This is an exception to the general 
rule of succession anywhere else, but 
it is justified by the peculiar condi
tions in our country.

By clause 24 of the Bill, a right of 
pre-emption is given to the heirs so 
that if any heir wishes to dispose of 
his share in the property, the other 
heirs may claim a right to pre-empt 
This provision is in general torms and 
applies to all heirs. The provision in 
this respect in the original Bill was 
not in such clear and explicit terms 
and was not applicable to all heirs.

Although in (clause 6) of this Bill 
right of getting a share even in the 
mitakshara joint family property is 
given to a female heir, it has to be 
noted that she has not been made a 
coparcener of that joint family. Such 
property may be business or other 
immovable property. The right o f  
pre-emption provided by clause 24 
will tend to allow properties to con
tinue in the family, if ^ e  coparceners 
or other heirs want to preserve them 
for the family.

An Hon. Bfember: The time is up.
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Shri Pataskar: I am looking to the 
'watch and I will see that I finish in 
one hour.

A new clause 25 has been added to 
the Bill, making special provision 
regarding the dwelling house. A 
dwelling house of the family is a 
matter of great sentiment in our 
country. Besides, in the rural condi
tions obtaining in our country, it is 
the family necessity. It is the 
prime family necessity. A daughter 
generally passes by marriage in
to another family and has to 
stay normally in her husband's family 
house. She is also likely to act under 
the influence of her husband. Under 
these circumstances, it has been pro
vided that a female heir should not 
l>e given the right to claim partition 
o f a dwelling house, until the male 
lieirs choose to divide their shares in 
the dwelling house and partition the 
same. The female heir has, however, 
been given the right of residence in 
5uch a house.

As we are aware, in many cases, 
the female heir may be a woman 
•discarded by her husband, or may be 
a widow whose husband had left no 
house, and it is likely that in such 
cases she will come and reside in the 
house of her father. That is the main 
reason why the Bill provides for this 
right of residence in the family dwell
ing house of a female heir.

While considering this question of 
inheritance amongst Hindus, many 
new questions arising out of the 
changed social and economic condi
tions have arisen. For instance, while 
discussing this matter, many hon. 
Members suggested that an unmarried 
daughter may be given a share in the 
father’s property but that a married 
daughter should not be given such 
A share. Now, a married daughter 
might be well placed or might be in 
indigent circumstances. The same 
might be true of an unmarried 
daughter. There might be an un
married daughter who is well educat
ed at the cost of the family and might 
be fitted to earn well for herself, and 
there might be an unmarried daughter 
neither endowed with charm nor in
tellect by nature. Similarly, in the

case of sons, one might have been 
educated at the cost of the family 
and might be a good earner, the other 
might be poor in intellect and in
capable of earning enough. In busi
ness too, one may be able to earn a 
good deal and another may be want
ing in qualities necessary for good 
business. Any uniform hard and 
tsLFt rule regarding such a matter is 
not possible. The best thing to do 
therefore would be to give every 
Hindu the right to make a will re
garding his property. Even if he is 
a member of the Hindu mitakshara 
family, he should have a right to make 
a will in respect of his interest in the 
coparcenary, because he is the best per
son to decide all these matters. If 
one of his daughters or sons is well 
placed, he must be in a position to 
provide less for him or her; if, on the 
contrary, one of them, for any 
reason, needs more, he must be in a 
position to provide more for him or her. 
If he has already spent more for the 
marriage of a daughter, he must be 
in a position to decide what he 
should do about it. Clause 32 gives 
this testamentary right to a Hindu. 
Under this clause with its Explana
tion a male Hindu coparcenary has 
bjen given the right to make testa
mentary disposition of his interest 
in the coparcenary property. I think 
those alarmed at the prospect of 
their family properties passing to 
outsiders owing to the provisions of 
succession to daughters will be satis
fied that this provision will enable 
them to effectively prevent it if they 
so desire.

The criticism levelled against heirs 
in Class I of the Schedule is that it 
is too long. On the other hand, it 
should not be forgotten that many 
of the heirs mentioned therein will 
only come in in the absence of their 
predecessors. The enumeration of 
heirs in Class I proceeds on the basis 
that, as far as possible, male and 
female heirs who are related to the 
deceased in the same degree are 
treated in the same manner. If the 
doctrine of representation is appli
cable in the case of pre-deceased 
sons, it should also apply in the case
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cl pre-deceased daughters. The 
Schedule as am ^ded by the Joint 
Committee was accepted by the 
Rajya Sabha except for the fact that 
the mother was removed from Class 
1 and put into Class II along with the 
lather.

A fear was expressed in certain 
quarters that this Bill will interfere 
with problems of land policy. This 
is due again to another misconception. 
This Bill is one which lays down the 
personal law of the Hindus. My atten
tion was drawn to the provisions of 
section 59 of the Punjab Tenancy Act. 
It lajrs down certain rules of devolu
tion regarding agricultural lands in 
that State. That law relates to agri
cultural lands and it applied to all, 
whether they are Hindus, Parsis, 
Christians or Muslims, and their per
sonal laws of succession can never 
override the provisions of that Act 
relating to devolution of interest 
in agricultural lands. In India, land 
tenures, their holding, and many mat
ters connected with that question, are 
different from area to area. The ques
tion of a general and common land 
policy for the whole country is yet to 
be evolved. When evolved, it will 
apply to all Indians alike in so far 
as lands are concerned, and the per
sonal laws of Hindus will not have an 
overriding effect over them. A good 
deal of misconception in this matter 
prevails in those parts of the country 
where once zamindari tenure prevail
ed and where, after the abolition of 
zamindari, new tenancy rights are 
created by different Acts. I am in
formed that there are such Acts in 
Uttar Pradesh, Bihar and some other 
States. The land policy in those States 
wrll not be affected by the provisions 
of this Act which is a personal law 
dealing with the question of succes
sion amongst Hindus. For the removal 
of any such doubts it has been pro
vided in sub-clause (2) of clause 4 that 
nothing contained in this Act shall be 
deemed to affect the provisions ofanj 
law for the time being in force pro
viding for the prevention of fragmen
tation of agricultural holdings or for 
the fixation of ceilings or for the dfe-
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volution of tenancy rights in respect 
of such holdings.

The limited estate known as the 
Hindu Women’s estate has given rise 
to a good deal of litigation at the 
instance of reversioners and other 
persons. In the olden days, when 
women were not given rights of in
heritance and when conditions were 
different, the limited estate might 
have been justified. But in the pre
sent context of things there is no 
doubt that this should be abolished. 
It not only gives rise to litigation, 
but also seems to suggest that women 
may not always be capable of looking 
after their property. No doubt, the 
Rau Committee merely confined it
self to providing that the woman 
should have full rights over her stri- 
dhana property, but at every subse
quent stage when that Bill came to 
be considered it was felt that the 
Hindu woman should have full rights 
over whatever properties devolved 
upon her. The only restriction pla
ced upon this provision was that it 
should only apply to properties ac
quired hereafter by a Hindu woman. 
The Joint Committee, on the other 
hand, felt that there was no reason 
for this restriction. Whatever pro
perty is in the possession of a woman 
at the time of her death, whether 
it has been acquired before or after 
the commencement of this new law, 
should be her absolute property. 
After all, why should the expectant 
interests of a reversioner have any 
bearing upon this issue? He has no 
present right in the property. He is 
in no way better entitled to the pro
perty than the woman who is actually 
in enjoyment thereof, and if any of 
the expectant rights of the rever
sioner are taken away there should 
be really no cause for complaint from 
any quarter. What is being done by 
clause 16 of the Bill is only to enlarge 
the estate held by a woman in cer
tain cases and it Would be incorrect 
to say that it is retrospective in cha
racter.

To sum up, I would like to place 
before the House the following spe
cial features of this Bill, which, I 
hope, will commend themselves to
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the acceptance not only of this House 
but of the public in general: —

(U By this Bill, the joint family 
of the mitakshara type is not aboli
shed, and that is the main difference 
between this Bill and the provisions 
of the lapsed Hindu Code regarding 
the same.

(2) At the same time, a daughter 
is given a share in the property of 
her father even if he was a copar
cener in a joint Hindu family to the 
same extent as an undivided son.

(3) This Bill does not in any way 
take away the right of any member of 
a Hindu coparcenary to get himself 
separated from the coparcenary.

(4) In order that a coparcener may 
be able to make proper adjustment 
between the sons and daughters re
garding the share or shares which 
they should or should not get in his 
interest in the copercenary property, 
he is being given the right to make 
a will regarding the same.
. (5) The limited estate, known as
the Hindu woman’s estate, which 
was -the cause of costly and protract
ed litigation in courts, has been abo
lished.

(6) To allay the fears of the rural 
population on the ground of frag
mentation of holdings, or the conflict 
of this law with the question of fixing 
of ceilings, or its possible effect on 
the devolution of tenancy rights, 
particularly in areas like Bihar, Pun
jab, Uttar Pradesh and the Andaman 
and Nicober Islands, provision has 
been made that, nothing contained in 
this Act shall in any way affect 
any such provisions of any other law 
in that connection for the time being 
in force.

(7) In order to preserve family 
properties, the right of pre-emption 
has been provided.

(8) Provision has also been made 
that In the case of a female Hindu, 
who, after inheriting property from 
her father or husband, dies without 
leaving behind any child, the estate 
so inherited will devolve after her

death on the heirs of her father or 
liusbjiid, as the case may be.

(9) As regards family dwelling- 
house, provision has been made that 
a female heir would not be entitled 
to ask for a partition of the same till 
such time as the male heirs choose 
to divide their respective shares. 
She is, however, given a right of 
residence in certain hard cases.

These 'are some of the features of 
the Bill which, if taken into ac
count, I am sure, will dissipate some 
of the apprehensions which some 
people feel on account of long-stand
ing sentiments and prejudices.

I have dealt with almost all the im
portant provisions contained in the 
Bjll. Ever since this question of the 
reform of Hindu law was first seri
ously raised in the year 1937, it has 
gone through various stages and the 
matter has all along been a matter of 
great excitement on the part of diff
erent sections of our society. How
ever, having started with this task, 
it should be our duty and endeavour 
to try to settle this question as ex
peditiously and as satisfactorily as 
we can.

Political and economical changes 
are moving fast not only in our coun
try but also all over the world. In 
our country, our freedom has cast on 
us added burdens. Political freedom 
will have little meaning without eco
nomic readjustment for ensuring the 
contentment and prosperity of Indian 
society as a whole. We are already 
pursuing several measures in that di
rection, that is, in the direction of 
economic adjustment. There can be 
no economic adjustment without the 
establishment of a just social order. 
To secure justice, social, economic 
and political, to all our citizens is 
the pledge which we have taken by 
our Constitution. We have to achieve 
this by peaceful means. The only 
peaceful approach to this matter of 
social justice can be by means of 
legislation.
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By this legislation we are trying 
to solve an important social problem. 
Since the attainment of freedom, the 
political and economic life of the 
people has undergone vast changes 
and we cannot allow social conditions 
to exist which are entirely inconsis
tent with the changed economic and 
political life of the country. I would, 
therefore, appeal to the hon. Members 
o f  this House to look to this measure 
as a means to find a solution of the 
long-standing social problem.

I know some parties will try to 
take advantage of deep-rooted pre
judices and sentiments in respect of 
such a question, but that need not 
deflect us from our task. I am aware, 
^ e  are not writing on a clean slate. 
We have to take note of the existing 
conditions of our society as much as 
the necessity - to change them in con
formity with our objective. I agree 
we must take an attempt to co-ordi
nate the existing with the future, so 
that the present will be transformed 
by a process of evolution into some
thing which suits the rapidly evolv
ing future. There is no desire sud
denly to disrupt the life anywhere, 
whether in cities or rural areas, and 
whatever suggestions were made in 
this regard have received earne.st and 
careful consideration.

Recently, a suggestion has been 
made by some persons that a 
daughter may be given a share in the 
father’s property by birth as in the 
case of a son; but that after her mar
riage that share in the father’s pro
perty should cease to exist and she 
should become entitled to a share in 
the property of the husband. I think 
a resolution in this behalf has been 
recently passed by some ladies from 
Uttar Pradesh. It amounts to making 
a woman coparcener in the father’s 
family before marriage and a copar
cener in the husband’s family 
after marriage. This is something 
which is novel in character and un
known to any law, ancient or modern. 
The same person is moved from her 
rights to property in one family to 
rights in another family. In many

cases, property being different, these 
rights will vary and this might lead 
to unforeseen consequences in the 
social life of the person concerned. 
Every system of jurisprudence is 
based on the theory that property is 
meant for a pe^on. In this arrange
ment, property is meant for a person, 
but a person is meant for property. 
So, in the interest of property, a per
son is transferred from one property 
to another. Property does not fol 
low person, but a person follow^ 
property. That is the essential cha
racter of this proposal so far as I; can 
see it. To say the least, such an ex
periment has never been tried under 
any system of law, and it is better 
to avoid starting on any such adven
ture. Of course, I will patiently hear 
the exponents of this view and listen 
to whatever they have got to say.

I have respect for the sentiments 
and feelings of all. Unfortunately, 
they vary from one extreme to ano
ther. The problem is difficult, but 
it is crying for solution for the last 
several years. Let us try to resolve 
it in a spirit of accommodation. We 
cannot delay it, for delay will not be 
in the best interests of the society. 
Our solution may not meet with uni
versal approval, but it is the result 
of our endeavour to solve this matter 
in the true spirit of its being in the 
best interests of our society and the 
country as a whole.

I remember, Sir, with gratefulness, 
the high tone and the underlying high 
spirit of the debate jji this Houae at 
the time when this Bill was agreed 
to be referred to the Joint Committee 
and the principles underlying the Bill 
were accepted. I am sure, and I feel 
confident that, with the same spirit 
and with the same high tone this 
motion which I am making will find 
favour with all hon. Members of this 
house. '

Mr. Chairman: Motion moved:
“That the Bill to amend and 

codify the law relating to intes
tate succession among Hindus, as 
passed by Rajya Sabha, be taken 
into consideration.**
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[Mr. Chairman]
I understand the arrangement is 

that after the motion for consideration 
is moved, further discussion will be 
adjourned to the next session.

Shri Rafirhayachari: If the matter 
is adjourned to the next session, cer
tainly I can give an amendment. 
My point is this. The principle to 
which this House was committed was 
on the basis of the Bill as it was in
troduced in this House, excluding the 
operation of the Bill to the mitak- 
shara families. That was the prin
ciple. Subsequently the whole thing 
has been changed and the mitakshara 
joint family also has been brought 
under the provisions of this Bill, not 
by the Rajya Sabha, but by the 
Joint Committee. The question is, 
whether the Joint Conunittee can go 
into matters of principle to which the 
House was not committed. If that 
Committee goes beyond the powers, 
the House can still raise the objec
tion. I will certainly move an appro
priate motion, but I wanted to men
tion the point.

Shri Bogawat (Ahmednagar South): 
I support Mr. Raghavachari’s point.

Pandit Thakur Das Bhargava: (Gur- 
gaon): You are only postponing the 
consideration stage to the next ses
sion. All these amendments will 
come before you at that time; only 
the hon. Minister has finished his 
speech. That is all.

Mr. Chairman: I also think that 
all the objections etc. may be raised 
at the time when it is taken up again.

Shri Pataskar: After having made 
the motion and also my speech, I 
would like to be noted that this 
should be taken up on the earliest 
occasion next time. Otherwise, it 
will keep on pending before the 
House.

Mr. Chairman: That will depend
upon the Business Advisory Com
mittee.

Shri K. K« Baaa: (Diamond Har
bour): We want the speech of the
hon. Minister to be circulated.

Mr. diairman: That will be done. 
But the point whether the Joint Com
mittee went beyond the principle 
which was accepted by the House at 
the time of agreeing to the Bill being 
referred to the Joint Committee etc. 
will be considered at the time when 
it is taken up. Further consideration 
of the Bill, therefore, stands over.

WORKING JOURNALISTS (CONDI
TIONS OF SERVICE) AND MIS
CELLANEOUS PROVISIONS BILL

Mr. Chairman: The House will 
now take up the Working Journalists 
(Conditions of Service) and Miscel
laneous Provisions Bill, 1955, as pas
sed by Rajya Sabha. Before I call 
the Minister of Information and 
Broadcasting to move the motion for 
consideration of the Bill, I wish to 
inform the House that recommenda
tion of the President under clause (3) 
of Article 117 of the Constitution for 
consideration of this Bill by Lok 
Sabha ha  ̂ been duly received.

The Minister of 
Broadcasting (Dr.
to move:

Information 
Keskar): I

and

“That the Bill to regulate cer
tain conditions of service of work
ing journalists and other persons 
employed in newspapers estab
lishments, as passed by Rajya 
Sabha, be taken into considera
tion.”
This is one of the most important 

recommendations of the Press Com
mission. In point of fact, I consider 
this to be the most important recom
mendation, if we take human values 
into consideration. There are a num
ber of things affecting the structure 
of the industry like the profit and 
loss and many other things which 
can be taken into consideration. But 
the welfare of the persons who run 
the industry, who work in it, and 
their future and their prosperity 
should have the first place. I think, 
therefore, that this Bill should be 
given the most serious consideration
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advice and suggestions. In the light 
of that, a number of changes did take 
place during the discussion in the 
Rajya Sabha and a number of im
provements have also been made in 
the Bill. This, I am detailing to the 
House, in order to show that the 
measure is not the result of trying ta 
precipitate anything or bringing for
ward something hurriedly, which is 
to be rushed through, but it is some
thing which has been thought over 
and fully discussed with the various 
interests concerned. It is obvious that 
in a number of details there will be 
differences of opinion, because of the 
principles involved, whether it is a 
question of leave, hours of work or 
other matters. There will be different 
opinions and we have to strike what 
we consider to be a mean, the greatest 
common measure of agreement; 
it is bound to lead to, I would not 
say dissatisfaction, but a measure o f 
disagreement, amongst those who do 
not agree with this. But we did con
sider all the suggestions that came 
before us. There were a variety o f 
these recommendations which came 
and after duly considering all of 
them, the Government have brought 
forward the Bill. Whatever changes 
have taken place in the Rajya Sabha 
have also been made after discussioa 
with the interests concerned.

and the greatest amount of sympathy 
and support from the Members of 
this House. The reason for bringing 
forward a Bill which contains a large 
number of items concerning the ser
vice conditions of journalists is that 
this is a peculiar profession. It is 
not like any other profession. Here 
the nature of the work and hours of 
work are so different from other pro
fessions that it has been necessary 
and the Press Commission, therefore, 
has made a strong recommendation 
that in order to ensure that satisfac
tory conditions of service prevail in 
this profession, Government should 
bring forward legislation laying down 
certain general and important prin
ciples which should govern the ser
vice conditions of working journa
lists. For this reason, we have given 
a high place to this legislation 
amongst the various recommendations 
of the Press Commission.

The Bill was introduced during the 
last session in the Rajya Sabha and 1 
jTegret that due to pressure of work, 
it was not possible to have it taken 
up during that session itself. That 
has resulted in delaying this measure 
by many months and the delay is all 
the more regrettable as the uncer
tainty that has prevailed during this 
interim period has not added to better 
conditions for working journalists. 
From that point of view also, it is 
necessary that Parliament passes some 
measure without the least delay lay
ing down the general principles gov
erning the service conditions of work
ing journalists. This Bill, after it 
was introduced and even before in
troduction, was discussed by us with 
the representatives of the various 
interests concerned, the proprietors 
on the one side and the representa-- 
tlves of the working journalists on 
the other side. Before the Bill was 
introduced, we had discussions with 
them as to the proposals that we 
Wanted to bring before Parliament 
and in the light of ' that discussion, 
^rtain changes took place. After the 
introduction of the Bill also, we in
vited their considered opinion on the 
BUI and we had the benefit of their

4 P.M.

I would like to say briefly here the 
main matters dealt with in this BilL 
This Bill deals with the following 
items of the service, conditions o f 
working journalists. Retrenchment, 
In retrenchment, there is also a 
special retrenchment clause which 
has been put in in order to protect 
those who might have been retrench* 
ed from the time of the publication 
of the Press Commission's report to> 
the passing of the Industrial Dis
putes Act—^making it applicable to 
the working journalists—and those 
who might have been discharged or 
retrenched in order to get round 
whatever future recommendation* 
were coming from ParliameAit. The 
special retrenchment clause has been



^513 Working Journalists 13 DECEMBER 1955 (Conditions of Servicc) 2514
and Miscellaneous

Provisions Bill
I Dr. Keskar] 

put in to protect those people who 
might have been discharged. There 
is the. question of gratuity, hours of 
work, leave; there is the wage board 
for determining the wages for work
ing journalists; finally, there is a 
penalty clause for not observing the 
regulations regarding hours of work.

Shri Feroze Gandhi (Pratapgarh 
Distt.—West cum Rae Bareli Distt.— 
East): Would you clarify this point so 
that no more time is taken later that 
this determination of wage will be 
the graded wage and not only the mi
nimum wage?

Dr. Keskar: 1 propose to say that. 
It means grades of salaries rather 
than scales of wages.. . . .

Shri Feroze Gandhi: Scales of
salaries is not gradation of wages. 
That is different.

Dr. Keskar: About the retrench
ment clause, I do not wish to say 
much in the preliminary discussions. 
The gratuity clause has led to certain 
■discussions in the other House and 
also with the representatives of the 
industry. There has been a certain 
opposition to that part of the proposal 
which lays down retrospective gra
tuity for all working journalists who 

’ have, put in more than a certain niun- 
ber of years of service. As far as 
we are concerned, after due consi
deration of the conditions which pre
vail in other industries and other 
professions, we came to the* conclu
sion that retrospective gratuity should 
be given to working journalists and 
gratuity should be given to them as 

. in all other professions. We have 
tried to take into consideration the 
fact that for the. first time a gratuity 
provision is being laid down by law. 
In order that there may not be a 
certain burden on the papers which 
are not fully equipped for that, and 
which have not taken this into con
sideration before, we have made a 
clause here. In this clause, it is 
stated that establishments which are 
smaller and which, therefore, have 
not got financial resources, will have

to pay a much more reduced rate of 
gratuity than the other bigger estab
lishments. This is in order to see that 
the sn^ller papers do not suffer 
under a new burdcJi which they did 
not bargain for and for which they 
have no resources.

The important change that was 
m^de during the discussion in the 
Rajya Sabha was regarding wages.
The original proposal was for a
minimum wage board in the discus
sions, we explained to the. represen
tatives of the journalists as also to 
the Members of the other House the 
difficulties that the Government felt 
in fixing particular sums as statutory 
minimum wage and the implications 
that it will have in further laying 
down of minimum wage for other 
industries which are bound to come 
and which will be coming. We felt 
there were many difficulties. There
fore, we had proposed a standard 
procedure* for fixing the minimum 
wage, and a procedure for a minimum 
wage board which could be followed 
in the case of other industries, which 
might come for such, fixation.

Shri K. C. Sodhia (Sagar): May I 
know whether wages will be fixed 
also for correspondents?

Dr. Keskar: If the hon. Member
will allow me to finish, I will certainly
elarify that point.

Mr. Chairman: That would be
better.

Dr. Keskar: We had the benefit of 
discussing this question again with 
the representatives of the working 
journalists and we came to a happy 
agreement. In the light of that
agreement, we have changed this
particular clause and instead of 
having a minimum wage board, there 
will be a wage board which will fix 
the rates of wages for journalists. 
We feel that this is, in the long run, 
a far better and more secure provi
sion for them thaii fixation of a 
statutory minimum wage. I am not 
going into the whole question now.
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because, that itself might take a long 
time. Therei are a number of princi
ples involved there. I have just men
tioned here the important points in 
which a change took place while the 
question was being discussed in the 
Rajya Sabha.

Taking from the beginning the 
provisions first, it re-afHrms the 
application of the Industrial Dispute 
Act for settlement of all disputes. 
This has been included in this Bill 
so that there may be no need to take 
up the Industrial Disputes Act, as, 
after the passing of this Bill, that 
Act will be repealed. It has been 
included here. As far as notice 
period for retrenchme*nt is concerned, 
in the Bill, according to the recom
mendations of the Press Commission, 
an enhanced provision for notice 
period has been given. Gratuity as a 
means of social security in addition 
to any compensation for retrench
ment has been suggested here. Maxi
mum hours of work for a period of 
4 weeks has been suggested here. 
Earned leave and leave on medical 
certificate, practically on the same 
model as it is for government ser
vants has been suggested. Then, there 
is fixation of wages by a wage 
board. That, of course, will take ̂  its 
own time. These are the main pro
visions.

In some ways, the Bill itself is not 
a major Bill. It is a small Bill. Most 
of the provisions that have been 
made here could be found in a num
ber of Industrial Diaputes or Indus
trial Acts. They have been taken 
from other comparative Industrial 
Labour Acts and put in here. But, it 
is important from the point of view 
that we are trying to apply it to an 
industry which up to this time was 
not able to get all these benefits, a 
piece of legislation, which, for the 
better working of our Press, for the 
better security of our journalists and 
therefore for a better, I would say, 
freedom of the press in this country, 
is highly essential. It gives greater 
economic protection to the jouma- 
482 LSD

lists who are working in this pro
fession. The profession of journa
lists. though it employs a smaller 
number of people, is probably 
amongst the most vocal and voci
ferous of professions. One journa
list can make as much noise as 100 
politicians though they would not 
acknowledge it. I think the import
ance of this Bill from that point of 
view is great. Moreover, the princi
ples that are being laid down here 
today are those which will serve as 
a model for other liberal industries 
and other liberal professions. From 
that point of view, it is a new de
parture, a kind of a new charter. 
I think it will be something which 
will react to the benefit of other in
tellectual and similar types of work
ers. From that point of view also, I 
think this Bill is a highly important

After the Bill was scheduled to 
come up here, I got a number of sug
gestions and amendments bringing to 
my notice ecpnomic or financial 
hardships that might come to certain 
papers because of certain provisions 
of the Bill. I Have not had the time 
to go into them very thoroughly. I 
might say this here. I am prepared 
to look into all these questions very 
carefully and see, if there is any case 
of financial hardship, as to what we 
can do to make proper adjustments. 
At the same time  ̂ I feel that it will 
be highly improper and unjust to 
try to hold up this Bill now for 
making such minor adjustments be
cause, holding up this Bill now 
.means holding it up for 2 or 3 months 
and depriving the various categories 
of journalists of the many benefits 
conferred by this Act. Whatever 
suggestions might come, we shall look 
into them carefully and see if an j 
adjustments are necessary, and if 
they are found necessary, I am pre
pared to make them. I have got a 
number of them, and I shall certainly 
look into them.

It is quite possible that in certain 
specific cases it might lead to finan
cial hardship. But here we are only
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laying down a general propoatioi. 
If we find that there is any hard
ship, we shall see whether any ad
justment can be made. But I would 
suggest that for that reason it will 
not be right to hold up the Bill and 
not to pass it, as that would mean 
greater hardship and greater injus
tice to a large number of people, and 
will not be an act of social juaticci 
I would therefore request that those 
who have some differences with the 
Bill, differences of detail, cases of 
financial hardship etc. should not try 
to hold it up now. They can bring 
them to my notice, and we can go 
into them very thoroughly and see 
how they can be remedied; and if 
there is any remedy necessary, or 
any adjustment or any amendment 
necessary, later, we shall certainly do 
•0.

Shri Baghavaehari (Penukonda): 
May I enquire whether the hon. 
Minister wants that^lthe objections 
should be mentioned on the floor of 
the House or whether he will con
sider them even if they come to his 
Aotice otherwise?

Dr. Keskar: I am prepared to con
sider them even otherwise.

While I am pleading for this, I 
might say first of all that I am 
making a very short speech in order 
to spare time, and leave time for 
other hon. Members, though there 
are certain points on which I 
could have spoken at greater length.

I understand that there is a (tesire to 
adjourn at about 5-30 p.m . If that is 
so, then I would not take too much 
time. My only appeal is that from 
the point of view of Justice and pro
tection to a high and honourable pro
fession, the proposition has been pend
ing before Parliament for a pretty 
long time, it might be better if the 
House agrees and co-operates in pass
ing the Bill quickly here.

ShH Alga Ral Sl'Astrl (Azamgarh
Distt. East cum Ballia Distt—West): 
It should be passed today.

Provisions Bill

l>r. Keriuur: I am saying this bcu 
cause there are a very large number 
•f amendments pending, and I am 
only appealing to my hon. friends who 
have put in amendments here. I ana 
prepared to consider whatever recti
fication is necessary, according to facts 
that might be brought to our notice.
I do not want to say anything further 
at this stage. I would only appeal to 
my hon. friends who have put in a 
large number of amendments to take 
this appeal into consideration.

Mr. Chairman: Motion moved:

“That the Bill to regulate cer
tain conditions of service of work
ing journalists and other persons 
employed in newspaper establish
ments, as passed by Rajya Sabha, 
be taken into consideratio#.*’
I would like to know the sense of 

the House as regards the division o f 
the time allotted to this Bill as 
between the general discussion, the 
clause-by-clause consideration, and the 
third reading.

Some Hon. Members: Five minutes 
each.

Mr. Chairman: That is all right. I 
want to know how much time we 
should devote for the consideration 
motion and how much for the second 
and third readings.

Sbri S. L. Saksena (Gorakhpur Distt. 
—North): One hour for the considera
tion motion, and one hour for the rest.

Dr. Keskar: May I make a submis
sion. There are about 20 clauses in 
the Bill, pnd even the mechanical pro- 
c^ss of passing the clauses takes a 
little time. ‘

Pandit Thakar Das Bhargava (Gur* 
gaon): All of them will be put toge
ther.

Shri Algn Rai Sbastrt: All the
clauses should be passed together.

Shri T. B. Vittal Rao (Khammam): 
All the amendments should be taken 
together.
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Shri V. G. Deshpaade (Guna): Half 

an hour for the clauses.

Shri M. S. Gnmpadaswamx (My
sore) : One hour for the clauses.

Paadit Thakur Das Bhargava: We
should devote as little time to amend
ments as possible.

Shri Bhasrwat Jha Aaad (Pumea 
cum Santal Parganas): It should be 
left to every speaker to speak either 
on the consideration motion or on all 
his amendments. Ever3̂ hing should 
be taken together, and finished by 
5-80 P.M.

Pandit Thakur Das Bhargava: The
least possible time should be given for 
amendments in accordance with the 
appeal of the hon. Minister.

Shri Raghavachari; I would rea- 
pectfully submit that you may be 
pleased to allot half an hour for gene
ral discussion and about an hour for 
the clause-by-clause consideration ana 
then close the discussion.

Shri B. S. Murthy (Eluru): Now
that the hon. Minister has said that he 
will consider all suggestions and he 
is prepared to bring in amendments 
if necessary, I think all the amend
ments may be withdrawn, and we 
may have ofte hour for general dis
cussion.

Mr. Chairman: That depends upon 
tiie Members who have tabled amend
ments.

Shri Sadhan Gupta (Calcutta South
East): I think the maximum number 
of amendments stand in my name, and 
I am quite prepared not to move 
them.

Shri D. C. Sharma (Hoshiarpur): 
There are many amendments in my 
name also. I do not move them.

Shri S. L. Saksena: We shall have 
one hour for general discussion, half 
an hour for the clauses and half an 
hour for the third reading.

Hr. Chairman: Since Shri Sadhan 
Gupta is hot moving his amendments,' 
practically we get all the time for the 
consideration motion. And I propose 
that we shall continue general dis
cussion up to 5-30 P.M.

Shri Feroze Gandhi: Up to 5-20 p .m . 
The House should be adjourned at

5-20.
Shri S. L. Saksena: Up to 5 p.iCi. we 

shall have general discussion, and we 
shall have half an hour thereafter for 
both the second and third readings.

Dr. Saresh Chandra (Aurangabad): 
So, what is the final decision?

Mr. Chairman: We shall have one 
hour for general discussion, and half 
an hour for the second and third read
ings, and by 5-30 p .m . we pass this 
Bill.

Shri FeroEe Gandhi: It is 4-20 p .m . 
already.

Shri Alga Rai Shastri: It is only
4-17 P.M.

Shri M. S. Giirapadaswamy: Al
though the Press Commission sub
mitted their splendid report to Gov
ernment long back, the hon. Minister 
has taken a pretty long time in bring
ing forward this measure. The delay 
is regrettable; the postponement is 
inexcusable. Though it is regrettable 
and inexcusable, yet after hearing the 
hon. Minister and after seeing that he 
has got a full heart in this measure,
I feel that this little indiffernce can 
be overlooked. While supporting this 
measure, I would go to a limit up to 
which any hon. Member of the Oppo
sition would go, and also any hon. 
Member of the ruling party could 
normally go, and even beyond, be
cause I feel it is a good measure.

Shri Alga Rai Shastri: Very good 
measure. '

Shri M. S. Gorupadaswamy: I do
not say Very good*, because there is 
scope for improvement. I do not 
want that the House should take long 
over the amendments, for the journa
list world is very anxious that this 
Bill, should be passed in this session.
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ponsibilities are the same, when the 
conditions are the same, I do not 
know why this distinction should be 
made. I want the hon. Minister to 
take note of this and I wish that he 
should not make any distinction bet
ween two classes of journalists in 
this matter.

An hon. Member: It is quite per
fect

Shri M. S. Gurupadaswamy: This
Bill deals with the working conditions 
of journalists. I do not want to take 
the House through the whole gamut 
of the history of the conditions of the 
working journalists in this country, 
because they were discussed here only 
the other day. It is enough if we 
remember that the journalis*ts are 
treated like deserted queens of royal 
families.

I say so because journalists are re
garded as very dignified people be
longing to a very decent profession 
and they occupy a very important 
estate in the State. In spite of this 
high place their conditions are de
plorable and the treatment meted out 
to them by the employers is the worst, 
ntiey find themselves in a sort of 
blind alley. In spite of their work, 
their attainments, they cannot be sure 
they have got any future. In this 
context, this Bill gives little hope and 
little contentment to the journalist 
class.

The Bill deals with the constitu
tion of a Wage Board, hours of work, 
period of notice and so on. I support 
the principles governing these things, 
but while doing so, I want to make 
one remark about gratuity. There has 
been a distinction made in the Bill 
between one type of gratuity and an
other. Newspaper establishments 
which have less than six working 
journalists are treated separately, and 
the gratuity payable to those journa
lists who work in these establish
ments is less than the gratuity pay
able to others. I cannot understand 
this discrimination. The work is the 
same. If we are to give respect to 
the provisions of the Constitution, we 
should implement the principle ‘equal 
pay for equal work*. That is a princi
ple which we adore and respect and 
which we want to implement, and 
the Government, committed as they 
are to a socialistic pattern of society, 
will, I believe, also support me. When 
the work is the same, when the res-

Shri K. C. Sodhla: The distinction is 
made simply to protect the smaller 
newspapers. If the same burden is 
to be put. upon the smaller news
papers, then they will curse us.

Shri M. S. Gurupadaswamy: I know
the condition of the smaller news
papers.

Feroze Gandhi: You know the 
condition of the bigger ones.

Mr. Chairman: I may just inter
vene. Hon. Members themselves have 
settled that the time-limit for speeches 
should be five minutes. But if in this 
way one Member takes up more than 
ten minutes, what can be done with 
the long list that I have got?

Another point is this. I think the 
time at the disposal of each Member 
is not at all sufficient to deal with the 
general conditions of journalists, as is 
generally done in the general consi
deration stage or at the third readmg 
stage. It would be better if Members 
can point out any defect or suggest 
any modification instead of coverinf 
everything.

Shri M. S. Gurupadaswamy: I will 
make some suggestions.

Mr. Chairman: He has taken so
much time and now he wants to make 
suggestions. In this way, how can 
the promise be kept? In any case, 
we have to finish the Bill by 6 
O'clock today. We cannot go beyond 
that. Keeping that in view, Members 
who get a chance to speak may speak 
as short as possible. That is my 
appeal.

Shri M. S. Gurupadaswamy: I shall
finish in a minute.

I was talking about the distinction 
made between the small and big news
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paper establishments. I know the 
condition of the small newspaper 
world. If relief is to be given to the 
small newspapers, that would be given 
in respect of wages and the Wage 
Board can take that matter into con
sideration. But no distinction should 
be made in respect of gratuity. That 
is my point.

Then no provision is made for pay
ment for overtime work. Here hours 
of work have been fixed, leave and 
holidays have been fixed. But if there 
is any overtime work, then penalty is 
provided for the employer. Accord
ing to the Factories Act or the Planta
tion Act, along with penalty for over
time work, payment for overtime work 
is also provided. I think it is very 
reasonable to demand that the same 
provision should be made in this Bill 
for overtime work.

Lastly, I commend this measure and 
I hope that the Minister will bring 
immediately another measure which 
will improve some of the provisions 
of this Bill.

Shri Sadhan Gupta: This Bill has
not come one day too soon. The 
Service conditions of journalists are 
scandalous and many facts can be 
cited, into which I do not want to go. 
I would quote only one very typical 
instance of how working journalists 
are treated. There is a leading Ben
gali daily in Calcutta, called the 
Anand Bazar Patrika. In that daily, 
one gentleman worked for 18 years. 
Suddenly, on the 28th November 1954, 
he was given a letter to* the effect 
that his services were no longer re
quired. No reasons were assigned for 
it.

Now, the Editor and other staff in
tervened and then the proprietors as
sured them that they would recon
sider the decision. But it finally 
appeared that that was only a device 
to prevent him from appearing and 
giving evidence before the Press 
Commission as to how he had been 
retrenched. The day the Press Com
mission left Calcutta,the proprietors 
said that their order was final.

Now the reason came out later on. 
It was that he had written an article 
in a journal satirising the activities 
of Press lords—the doings of Press 
lords in the newspaper industry. 
Though the story did not refer to 
that paper, that was the reason for 
his being driven out after 18 years 
of loyal and faithful service.

That is why this Bill is of so much 
importance. If this Bill goes to cure a 
fraction of injustices of this kind, it 
would have done a great service. I 
do not agree that this Bill is perfect. 
There are many matters in which I 
disagree with the provisions of the 
Bill in the sense that I want to im
prove them. For example, in the 
matter of notice, the Federation of 
Working Journalists have t^ways de
sired a uniform notice period of six 
months because the journalists* avo
cation is not very plentiful and they 
cannot get jobs in three months. I 
would also recommend that uniform 
period.

Then I am amazed to find that sick 
leave should be uniformly on half 
wage. Why should not some period 
or sick leave be given on full wages? 
Why should not there be casual leave  
provided for in the Act? Why should 
it be left to the rules?

Regarding the question of gratuity, 
there is a very important matter of 
principle involved. Now, here in the 
Bill it is stated that if a journalist is 
punished merely by way of discipli
nary action, his whole gratuity will 
be forfeited. That is an extraordi
nary proposition. You know that 
Industrial Tribunals are always gov
erned by the principle that gratuity 
can be forfeited only if the person is 
guilty of gross misconduct and his 
services have been terminated on that 
account I do not agree even with that 
principle. Why should ^ t u it y  ear
ned through service of years be for
feited by reason of gross misconduct 
in one instance? But, even that prin
ciple has not been recognised in this 
Bill. The Bill merely prescribes 
disciplinary action as a sufficient justi
fication for forfeiting the gratuity.
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There is the question of retirement 

benefits. I expect a retirement bene
fit; my whole family expects retire
ment benefit. If a proprietor or 
owner takes it into his head to take 
disciplinary action, then this provi
sion would encourage him to take 
frivolous disciplinary action.

I do not also agree with my hon. 
friend, Shri Gurupadaswamy that 
equal gratuity should be fixed for 
big and small newspapers for this 
reason. If equal gratuity is to be 
fixed, then it would be on the stan
dard of the small newspapers. That 
is to say, those journalists working in 
the big newspapers would be depri\red 
of the benefit of the prosperity in 
those newspapers. Therefore, in
equality is inevitable. The journa
lists in prosperous newspapers 
should be allowed to avail themselves 
of that prosperity.

Regading the wage boards, I  would 
recommend that a time limit should 
be prescribed by which the wage 
boards should be formed because 
from our experience of the Minimum 
Wages Act, we find that Government 
is very letiiargic in these respects.

Shri Alga Rai Shastri: Not in this 
respect; they will act promptly.

Shri Sadhan Gupta: Seven years 
have passed and yet in several indus
tries the minimum wages have not 
been fixed.

Incidentally, I also think that one 
wage ^ a rd  may not be enough for 
the settlement of all wages. Therefore, 
several wage boards, one for each 
State or one in respect of some region 
should be fixed. It should be fixed 
in consultation with the organisations 
which represent a substantial portion 
of the working journalists and their 
representatives should be taken into 
the organisation. Unfortunately, 
there is no compulsion in the Bill on 
the Government to do so and we 
know from our experience that often 
Government does not look to the re* 
presentative character of the asso
ciation but to some favourite imions

which they want to favour. We lUTe 
the instance of the Port Commissio
ners where a union which patently 
did not represent any substantial por
tion of the workers was given the 
representative character. I want this 
kind of thing to be avoided.

Another very important thing is 
that the Bill has recognised the in
dustry cum region basis in its provi
sions. This has been a very moot 
point between the workers that their 
wages should not be restricted on the 
ground that wages in other industries 
in the region or in the newspaper in
dustry are of a certain kind. I do not 
see any reason why workers who 
work in a prosperous concern and 
prosperous establishment should not 
get wages according to the prosperity 
of tlie concern. All the arguments ad
vanced in the Fair Wages Committee 
Report and taken up by the tribunals 
regarding the industry cum region 
basis of fixation of wages are utterly 
fallacious. They say that if a con
cern pays more wages then others 
will flock into it. This is an absur
dity because that kind of thing can
not happen; unless the concern takes 
in the other workers they cannot 
flock to it.

Slirl T. N. Singh (Banaras Distt< 
East): Now, it is 10 minutes, Sir.

Shri Sadhan Gnpta: In the interest 
of the working journalists, I should 
refer to the application of the Indus
trial Employment (Standing Orders) 
Act by clause 14 I should say that 
strikes and slow-downs should not be 
illegalised. I cannot deal at length 
with that.

Lastly, regarding the recovery of 
dues, I submit that the application to 
the Government when made should 
be judicially treated and it should be 
a judicial process which the journa
lists should be able to enforce for 
his benefit. I have not had much time 
to deal with these things and so I 
commend my suggestions for his ac
ceptance. If he thinks he can accept 
my amendments, I will formally move
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them; otherwise. I will not, in the 
interests of the speedy passage of 
this BiU.
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% >fV ^  I ? ? r f^  
^  ^  ?<n  ̂ nn ĵjr ftra# f%
3Tf #5T ^  fq ^ fa r  5T apT %
^  %  T?nr %  >ft
%  >ft ^  I

CTo ^  5ft t  I
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•ft IW f JrtN : W
H 1̂ *1 ^rfl f^*il

3rro»iT I 4  m v p fh T  ^f^ft 3ft
% JTT̂STT T̂TrTT g ftp ¥
%  ^  ^  ^  
t t  3 r r ^  ? ftT  ^  f  ?r ^  «p t#  ^  jpj?5T 

I W H W T T  ^  f%  Jtfe  ^  
<r*ft ’ ^*rnr ^  ^̂<11 ^  1

v»r ^ w f ^  t
^ r ftr^  W T  %HT 5 1 ^  ^T fW T  I ^  JTl’ T’ f ) ^  
* f ^  3ft ^  ^  ^ft ??r ^
50# qr ftiT ^  ^«rrf ^  i  iftr  a im

7 R i  ^  3TT^ ^
#  W T  ^nr^T q r  3fr 

^ f e i t  « f t r  3ft ^rftra t ^  «p w t h  ^
t r m t  ^  ifft ^  3ft a r f t m r
^  % qro ^ ^  % IRT JT H>T5T *fV 
T t f w  ^  « f t r  ^f%>t 3 n t f ^ ^  
'»ri'l»1-W< ^  'diSH ^  $PTrT
T ^ i f  I

5^ % T̂PT 4' W  f%̂ JT<> ^
frrm j  1

Shri Feroze Gandhi: I will be very 
brief. I will only add my words o f 
support to the Bill and all congratu
lations to the hon. Minister lor having 
brought this Bill before the House- 
and I hope that the House will expe
dite the passing of the Bill by 5-3(  ̂

P.M. I support the Bill.
Shrl T. N. Singh: I rise to inter

vene in this debate at this stage be
cause I feel that something in regard 
to this measure should be said in 
order to avoid unnecessary criticism. 
I was rather surprised that while 
presenting bouquets to our hon. 
Minister of Information and Broad
casting, some of the hon. Members 
complained of delay.

An horn. Member: Naturally.
Siirl T. H. Sinch; I know what a 

stupendous task this was from the 
work that we had to do in the Com
mission and I can say that because
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of the new field covered and certain 
new kinds of problems which natu
rally arise, when you deal with labour 
aspects of a profession. This is a 
Bill which goes very far towards 
showing the way as to how we can 
deal with this aspect of the labour 
problem. There ai:e so many laws 
here as well as outside the country 
dealing with labour problems, but to 
deal with professional problems is a 
very difficult question to solve. I 
really feel that in view of the com
plexity and a vocal section with which 
we have to deal, this Bill has been 
brought none too late. Everybody 
can say—and probably some of us 
may say so—that we could have ex
pedited this thing by a month or so 
in this or that direction, but generally 
speaking, I must express my satisfac
tion at the manner in which the Gov
ernment have dealt with the recom
mendations of the Press Conmiission 
and the consideration shown. The 
proprietors of the newspaper press 
are a very powerful section of this 
country and it is not an easy matter 
to deal with something revolutionary 
which the Press Commission has re
commended in the form of legislation, 
and this is what has been done dur
ing the last 3 or 4 Bills that have 
come before the House, some of which 
we have passed. So I would not 
blame the hon. Minister for being 
dilatory or coming with the measure 
late. I know and understand the 
oomplexity of the problem and I 
must give him the credit for doing 
his best to do the things early.

As regards the Bill itself, I myself 
may have certain improvements to 
suggest and there are other colleagues 
of ours in this House who would 
like certain other modifications to be 
made, probably to suit the employer 
or the employee, liiere may be views 
on this and I am prepared to give all 
credit to those who want to think 
independently of this problem, but I 
want to say that this measure, which 
is the first of its kind to deal with a 
very honourable profession in this 
country, should err, if at all it has to 
err, on the side of liberality for the
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profession instead of trying to narrow 
down the privileges that are intended 
to be conferred on the people em
ployed in journalism. I have worked 
as a journalist, in fact I began my 
life in the year 1925 as a journalist 
and 1 have worked from 6 p .m . to
6 P.M. which was the daily routine of 
work.

Shri R. Velajttdhaii (Quilon cum 
Mavelikkara — Reserved — Sch. 
Castes): That is why the hon. Mem
ber is now here in this House.

Shri T. N. Singh: The salary that 
was paid to me was a mere Rs. 60 and 
1 did feel in those days very bitter 
and I did feel the necessity for some
body there to protect our interests. 
At least for those who work at the 
table, who are educated and who are 
tiring themselves out, it was not mere 
physical work that they had to do. I 
feel that, if any modification has to be 
made in this measure, it should be 
made with a view to giving more and 
more privileges to the people belong
ing to this noble profession. I have 
heard that there are cases where 
gratuity may have to be paid amount
ing to large sums. But remember 
that in those days journalism was 
almost a mission for many of us. We 
were fighting for our freedom and I 
ask this: Is it suggested that for those 
years for which we worked, right from 
1920 till I94i or so, we should not get 
the gratuity of 15 days’ leave? If that 
is the suggestion, there can be na 
more reactionary mentality than this.
I very strongly urge that there should 
be no modification, and if there has 
to be a modifications, it must be in the 
process of liberalising it still further.
I do not want to raise any controversy 
because the House, I find, is so kind 
to expedite the passage of this Bill. 
But as I have said, I do not want to 
suppress the feelings w;thin me that 
for the work that we have put in dur
ing those years, for the sacrifices that 
we journalists have made during the 
period of the freedom struggle, we 
should be rewarded not by 15 days^ 
leave but by two months or three 
months even. That is what I feel 
about the matter.
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tShri T. N, Singh]
As regards the Wage Board, I am 

very glad that in the Upper House the 
modification was made. We are moft 
^ n cem ed  merely with fixing a mini
mum wage—that is not the main thing 
— b̂ut we also want that proper wages 
^ r fair wages should be fixed. As a 
matter of fact, in our own Commis
sion we discussed this question in 
^ e a t  detail and it was our intention 
—I am disclosing no secret—to see 
that our fellow joumaliste got a fair 
wage, and not only a minimum wage. 
For that reason I very much welcome 
the change made here. I am sorry I 

Jiave probably exceed the time limit 
fixed by you, but if you so permit, I 
would say that working hours, over
time and all those things should follow 
and they will follow. The tide which 
has flown in a particular direction 
cannot be reversed at this stage and 
any effort of howsoever big a proprie
tor might be will only wash him off and 
will not in any way retard the pro
gressive line that this House is tak
ing when it is passing this Bill. I 
would only say this. If a worker gets 
some overtime—a worker doing some 

physical labour—you cannot stop the 
«ther man getting it. I do not think 
there is anything in the Bill to pre
vent Government from saying that 
overtime has to be paid.

Dr. Keskar: There is nothing.
Shri T. N. Singh: I am sure that

when this process starts all these 
things will automatically follow. My 
advice to my fellow journalists will 
he  this. Let us not be impatient. For 
)0  years under great hardships with 
great patience we have struggled for 
a certain standard. Let us go on 
working steadily without any bitter
ness against anybody. I am sure that 

.the proprietors of the newspapers 
will see their way. Newspaper indus
try should not be rim at is it done 
today. In future, I anticipate it not 
to be merely profit-making concern. 
It has to have a mission. Therefore, 
let the proprietors not view these 
things with a rupees, annas and pies 
attitude of the average businessman 
who wants to make some commissions 
on anything that he can.
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Shri Kamath (Hoshangabad): Press 

Conunission too?
Shri T. N. Singh: I thought prob

ably the hon. Member also wanted to 
get a commission on the Press Com
mission. That is not possible. With 
these few words, I will commend thia 
measure to the House and strongly 
appeal that this Bill should be passed 
as it is just at present. Let no Mem
ber be deluded by the hope that if any 
modification is going to be made it 
will ever be made in the reactionary 
direction.

Shri Joachim Alva (Kanara): The
long, bitter and strenuous struggle 
waged by working journalists which 
started silently almost a century ago 
has at last ended. The working 
journalist has at last come into his 
own with some more amenities around 
the corner. Many more amenities, 
which are denied to him now, he will 
surely obtain in course of time.

There is a moral and a legal side 
to this Bill. The legal side has pro
vided many provisions which are very 
favourable to him. Gone is the day 
when the proprietor could harass the 
journalist and extract work from him 
for 36 hours—I would not say 24 
hours but 36 hours—without any pro
visions for the family or for any kind 
of emergent help though the profits 
were plenty and the returns large 
for the proprietor. We know that the 
infiuence of the proprietors is still 
very strong and they can reach from 
the zero point even up to Rashtrapatl 
Bhavan. However this is transient 
and passing.

The hon. Minister aided by his able 
and legal minded Secretary deserves to 
be congratulated for having brought 
this Bill out of a package of Bills 
which have to come from the report 
of the Press Commission. There is 
still one more Bill which he has to 
bring. There is no provision at 
all for smaller and weaker papers: to 
pull them out of their morass and 
bring them into their own—there is 
just no provision of any type for them. 
The British and American advisers are 
responsible for this and the Indian
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advertiser is completely indifferent to 
the growth of Indian joumalism. 
There is also now the new advertiser 
from the USSR, Central European 
countries and China which, we hope, 
will coimter-balance the force of the 
British and American advertisers. In 
this great tussle, the smaller news
paper goes to the dogs. Their inte
rests had to be protected and had to 
be planned by the Ministry in the 
Five Year Plan by the provision of 
long term help or any other amenities 
80 that they could stand the strain of 
the forces of competition. This has 
to be done so that they can enter the 
field and then the Indian language 
press will come into its own, when they 
will turn out into best—circulated 
papers of the w orld

I was stressing the moral and legal 
sides of this Bill. The journalist has 
got now many pegs to hang his claims 
but he shall not also hang the manage
ment on it. Once he gets his dues, he 
must also feel his moral obligation. 
The moral obligations are many. The 
House would forgive me if I mention 
an instance. A businessman who 
originally came from Pakistan told me 
the other day—a refugee—that he
came to India with Rs. 3 and he had 
been able to establish a flourishing 
business now. When he went to a Bri
tish factory at Sheffield, the British 
Trade Union people told him an of a 
striking incident. A particular worker 
went to wash his face at 6:45 when 
the factory was to be closed at 6 p .m . 
They sacked that man an circulated 
to all the other Unions that he shall 
not get a job. If those 15 minutes 
were multiplied by a thousand work
ers would mean the loss of so many 
working hours. The moral obliga
tion of the Union was strong. It is 
inherent there and is lacking here. 
The British individual character is 
something which can be emulated. 
We will have to emulate the attitude 
o f the British Trade Unions and dis
charge our moral obligations.

Gone are the days of the great 
journalists who are fifty-year old now 
and beyond, who worked all the 24 
hours and put their hands into every
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kind of work. Today we want young, 
able and hard-working journalists 
who ase patriots and who will mate 
the management love their ways. 
Let not our boys run away 
from their work. Perhaps they 
do not understand fully their responsi
bilities. Joumalism cannot move 
automatically; newspapers cannot be 
produced by machines alone. The 
moral fibre is the triumphant factor.
I would quote one instance. I had a 

colleague of mine who one day walk
ed upto me and said—he was a very 
able Orissa boy and I do not mind 
mentioning his name—he was Shri 
Profulla Mahanti, now writing 
articles in all the leading papers: 
“I am going away; I have 
finished my work for the d ^  and for 
the whole of next week. My only son 
is dead and I am going away to my 
home in Calcutta. ” I can never forget 
that. There was another typical inst
ance. A worker asked the newspaper 
proprietor leave for his marriage; he 
was told to go out. The proprietor—
I do not want to mention his name— 
was a journalist-worker of 24 hours 
and he died in harness, and he was 
one of the great pillars of our jour
nalism.

There are proprietorial perfections
and imperfections. These are things 
which we shall have to remember if 
we are to get our papers strong and 
going. As I said, if we are today tak
ing a step forward, let us not take 
two steps backward. We shall threby 
strengthen our country and oup 
joumalism. Again I say, the Govern
ment must help the poorer, and 
smaller language papers—established 
Indian language papers—so that they 
make their own contribution towards 
our welfare State.

Shri Bhagwat Jha Azad: I welcome
this Bill because it is a recognition of 
human value in such an industry 
where workers working from morning 
to midnight are subjected to poverty, 
tyranny and injustice—an industry in 
which useless pathetic institutions 
in the name of national agencies 
claim from Government a big junk, 
and whose big guns sometime raid
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[Shri Bhagwat Jha Azad]
the Central Hall and try to stop this 
Bill from being passed in this House. I 
welcome this Bill on more than one 
ground.

Though this Bill is not perfect, yet 
I feel this will go a great way to help 
the working journalists who are sub
jected to so many hardships. As 
introduced in the Rajya Sabha this 
Bill did not give us any satisfac
tion. But, as it has emerged now it 
has been much improved, thanks to the 
Members in Rajya Sabha and to the 
elasticity of the Hon. Minister.

An Hon. Member: Generosity.
5 P.M .

Shri Bhagwat Jha Azad: The Wage 
Board as has been set up now, I find is 
not confined to minimum wage but it 
will also go into the question of fair 
wages with a view to fix the scales 
of wages and other allowances for the 
working journalists.

We want that clause 13 of this Bill 
should immediately be acted upon by 
the Government by publishing in the 
Official Gazette the ‘ wages for the 
interim period that are to be paid and 
which have been prescribed by the 
Press Conrniission. It is very strange 
that some of my friends—of course 
they knew my views and therefore 
they did not dare to come to me— 
were whispering in the Central Hall 
or somewhere as to why this retros
pective eff^ t should be given to the 
provision regarding gratuity. I wanted 
to shoot a question on their face, but 
they did not come before me, as to 
why retrospective effect should not be 
given to a provision applicable to 
those who are working from morning 
till midnight in such an industry 
and in such offices where I have 
seen that they have not even got 
the minimum advantage of a 
good chair and table? Why 
should it not be given to them 
who have a suffocated life and who 
work day and night for giving good 
material which is called the fourth 
estate in the country? Why should 
they not be given the advantage of

retrospective effect? Then I was 
asked, why this provision of provident 
fund and this gratuity? My answer is 
the same to that

But I feel that though the hon. 
Minister—he is perfectly justified in 
being proud of it—has provided a 
retrenchment clause in the Bill which 
will cover the period since the 
announcement of the Report of the 
Press Commission, theie are stiJl 
many hard cases. I know at least about 
one, a friend of mine, who is a journa
list in Patna in a similar press. His 
only guilt was that he appeared before 
the Press Commission and gave evi
dence in clear words against what 
things are being done in the establish
ment. He has been retrenched on that 
account and he cannot be covered 
under this retrenchment clause 
because the period that has been 
stipulated in very short. I, therefore, 
request the hon. Minister to extend 
this period. If it is not possible, he 
should say that such cases which are 
still pending in different States and 
which have not been decided by the 
Industrial Tribunals should be refer
red by the respective State Govern
ments to adjudication.

I feel that there is still much to be 
done. This Bill is not perfect, but as 
we all know no man nothing in this 
world in perfect. Still I hope the 
hon. Minister will not take shelter 
under this but will take advantage of 
this that a man always gains by ex
perience and he is a man who adapts 
according to circumstances. As I have 
complimented the hon. Minister of 
elasticity I am sure he will take 
into consideration our views. W# 
have ourselves foregone the privilege 
of moving our amendments in this 
House only in the hope that certain 
things which we wanted to raise 
through amendments will be taken 
into consideration by the Minister. 
Even if our amendments have not 
been formally moved in this House 
they have been informally sent to 
him as our amendments and we have 
also informed him outside the 
Houae.



2539 Working Journalists 13 DECEMBER 1955 (Conditions of Service) 254^
and MiscellaneoiLS

Provisions Bill
With these words I welcome this 

601.

Dr. Snresh Chandra: I do not know 
whether I should congratulate the 
hon. Minister for his elasticity, but 
I certainly feel that the hon. Minister 
deserves our congratulations for 
bringing such a measure in such a 
short time. As has been stated 
before by the Minister himself, this 
is probably the most important re
commendation of the Press Commis
sion and as such it is absolutely 
necessary to bring a legislation to 
improve the conditions of the work
ing journalists which is a human 
problem.

Now, it is not the time here to go 
into the provisions of the Bill in a 
detailed manner as has been agreed 
to by the unanimous voice of this 
House, but I feel it is necessary to 
point out that a little more compre
hensive measure is expected to be 
brought forward by the Minister 
which will also include the shortfalls 
which still remain in this Bill.

It is a welcome sign that a provi
sion has been made for the consti
tution of a Wage Board, but I feel 
that the Government should accept 
the recommendation of the Press 
Commission on this issue and have 
a basic Minimum Wage Board. 
Though it is a fact that this basic 
Minimum Wage Board does not exist 
in all other industries, I feel this is 
a special industry whose importance 
has been emphasised by my previous 
speakers and I need not go into that 
in view of the short time at my dis
posal. I feel that it is necessary to 
have some kind of a Minimum Wage 
Board so that the minimum salary 
which has been prescribed by the 
Press Commission may be given 
effect to. After going into this indus
try very very carefully they have 
prescribed Rs. 125 as the minimum 
wage. I feel it is quite justified and 
hope the Government would come 
forward in accepting this recommen
dation.

I have another point to make. I 
hope that this Wage Board might 
become a sort of ‘J’ imping board' for 
the promotion of the conditions of 
working journalists for their security 
of tenure, emoluments and other 
things so that in future this Bill may 
become a charter for the journalists 
of this country.

The third suggestion I have to 
make here is that there should be 
no discrimination against Hindi or 
language newspapers in any way. Un
fortunately, in this country there has 
been a kind of discrimination in 
respect of fixing of wages for the 
language newspapers. I feel that 
there is hardly any future for 
English in this country after some 
years. It may be unfortunate, per
haps, but it is so because of the 
provision in our Constitution and, 
therefore, the future lies in the 
language newspapers of the country. 
Therefore, the Government must do 
everything in its power to encourage 
the language newspapers and should 
show no discrimination.

I feel that this Bill is a very wel
come measure and I hope the Gov
ernment will take note of all the 
points which I have tried to place 
before this House. I heartily support 
this measure.

) :
fnTrrfir JFfrar | w
«TT w

«r?: *ft? #  f̂ TJTT 3rn i

Sir, I move for closure. (Interrupt 
tion).

Mr. Chariman: Order, order. The
whole point is, there are two hours 
allotted for this and it depends on the 
House whether they want to close it 
earlier.

Some Hon. Members: Yes, Sir.

Some Hm . Members: No, Sir.
Mr. Ckataian: There is difference

of opinion.
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Dr. Keskar: There were two
hours fixed if the House sal till six 
o'clock. I was informed by the pre
vious Chairman that there is a desire 
to adjourn at 5-30 p.m. and that is the 
reason why there is a move for clo
sure; probably, we might have been 
given less time.

Shri Raghunath Singh: Sir, I move 
for closure because we have to finish 
early. (Interruption) .

Shri Sinhasan Singh (Gorakhpur 
Distt-South) rose—

Shri N. Rachiah (Mysore-Reserred-
Sch. Castes) rose— Unterruption).

Mr. Chairman: I think Shri Jaipal
Singh was a member of the Commis
sion and he wants to say a few words. 
I will give him 5 minutes. He shall 
be the last speaker.

Shri T. N. Singh: He may speak
on the third reading. Once a closure 
motion has been moved it will have 
to be put to the vote of the House 
according to the rules.

Mr.» Chairman: Not necessarily;
there is some discretion left to the 
Chair. So, I will give some time to 
Shri Jaipal Singh—5 minutes—and 
after that I shall put the closure mo
tion.

Shri Jaipal Singh (Ranchi West 
Reserved-Sch. Tribes): I am vary
grateful to you for enabling me 
amidst this babel of noises to say a 
few words on this Bill.

Shri B. S. Murthy: On a point o f ‘
order. This usage of the words 
“babel of noises” is intended to mean 
that there is no rule or rhyme here. 
The Members were asking for closure. 
Would you be good enough to say 
whether this phrase ‘"babel o f noises” , 
when we asked you to put the motion 
for closure, is in order?

Shri Jaipal Singh: I find it very
difficult to vindicate my position when 
there are some Members who per
haps are not well acquainted with the 
language in which I am speaking.

Mr. Chairman: Hon. Member has
got just three minutes more.

Shri Jaipal Singh: I take this op
portunity of recalling the name of the 
Chairman of the Press Commission— 
Justice Rajadhyaksha. We who had 
the privilege of working with him 
could not have had a better man as 
far as the working conditions of work
ing journalists were concerned. Here 
was an Indian national who had more 
experience than any other man of the 
judiciary in this country alive then, 
more experience than any one of us 
or, for the matter of that, anybody 
else, and nobody else could have 
been thought of by the Government 
of the day. He was, in one form or 
the other, head of many tribunals 
dealing with labour conditions. My 
colleague who has spoken here a few 
minutes earlier talked of the mission. 
The mission is a historical fact. We 
are not concerned with missions now: 
we are concerned with the present 
problems and I think the present 
problem is not one of employers only 
but of the employees also. It is an 
open fact that I was not satisfied. In 
fact; I am one of the dissentients, one 
of the signatories to the Minute of 
Dissent in the Press Commission's re
port. I am not satisfied that even 
what is being offered today is good 
enough, when we are expecting won
derful work from our working 
journalists. The biggest sinners 
in this country are the language press. 
We talk of nationalism and the like. 
But it is the foreign language press 
that does pay well. It is not the 
language press. The foreign lan
guage press is today better than any 
language press. ‘

Some Hon. Members: No. no.

Shri Jaipal Singh: The facts are
there. These reports are there. Let 
any of my colleagues tell me what it 
is. I do not like that word “verna
cular” press. It is opprobrious. The 
language press of the country does 
not pay better than the English press 
(Interruption) Hon. Members tell me 
that there should be no discrimina
tion. Well, what I have to say is this. 
Let this be recorded. I am also a  
working journalist.
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Ab  flon. Member: Part-time.

Shi I Jalpal Slnfh: May be part
time; maybe one day in the year, but 
I am a working journalist. All that I 
Bay is this. Let it not be merely a 
misssion. Let it be something more 
than that. Let them be worthy of 
the hire. It is very important It 
is very easy to talk of what they 
should get, what their working con
ditions should be etc. I have no 
sympathy whatever with the employ-

Shrl Joachim Alva: The English
section is financially the most power
ful section of Indian journalism.

Shri Jalpal Siagh: Let there be
no mistake about it. I have no sym
pathy with the employers.

Mr. Chairman: The hon. Member
is not keeping in mind that he has 
been given only five minutes. He is 
exceeding that limit. I thought that 
he was eager to speak, but he is pay
ing economiums and something like 
that. Time is short. He will please 
finish soon.

Shri Jaipal Singh: I appeal to the
working journalists to realise that 
theirs is creative work, and creative 
work, by virtue of its being creative, 
is not subject to the ordinary condi
tions, but, at the same time, th«y 
shall be worthy of the hire.

Some Hon. Members: They are.

Shri Alga Rai Shastri: They are
better than that.

Mr. Chairman: The question is:
“That the question be now put” .

The motion was adopted.

Mr. Chairman: The question is:

“That the Bill to regulate cer
tain conditions of service of work
ing journalists and other persons 
employed in newspaper establish
ments, as passed by Rajya Sabha, 
be taken into consideration**.

The motion was adopted.

^  ?

Mr. Chairman: I do not think it
is necessary. The next stage î  cla*̂  
use-by-clause consideration. I hope 
all the Members who have tabled 
amendments have withdrawn their 
amendments.

Shri Sadhan Gupta:
going to move them.

We are not

Shri B. S. Murthy: They have not
at all been moved.

Mr. Chairman: The question is:

“That clauses 1 to 21, the Enact
ing Formula and the Title stand
part of the Bill*’ .

The motion was adopted.

Clause 1 to 21, the Eactmg Formula 
and the Title were added to the Bill.

Dr. Keakar: I beg to move:
‘That the Bill be passed.’*

In moving that the Bill be passed^ 
may I say one or two words? I do 
not want to say anything by way o f 
a valedictory speech but I want just 
to mention a few points that hon. 
Members have raised here.

Mr. Chairman: The hon. Minister
may reply after one Member ha» 
spoken. Shri D. C. Sharma will now 
speak.

Motion moved:
“That the Bill be passed.**

Shri D. C. Sharma: I welcome this
Bill. It is not the time to lecture Uy 
journalists, to lecture to the proprie
tors or lecture to anybody, but it iŝ  
the time to rejoice, and I think the 
most happy man today is* our Minis
ter of Information and Broadcasting, 
Dr. Keskar. He has been feeling 
very happy and has been smiling all 
the time, and I hope his smile has 
not been due to my friend Shri Khan- 
duabhai Desai, but they are both very  ̂
happy today. Journalism is a most
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[Shri D. C. Sharma]
precarious profession, but today we 
are giving the journalists a modicum 
of the sense of security. It is the 
most hazardous profession and we 
are frying to insure it slightly against 
the risks which it involves. It is 
the most difficult* profession and we 
are trying to give it some modicum of 
a living wage. It is the most liberal 
profession but its liberalism is rooted 
in poverty and we are trying to 
offset that porverty. It is the most 
honourable profession and we are giv- 
mg that honourable profession some 
incentive for doing the work efRcient- 
ly, nobly and well. Of course, I would 
only say to my hon. friend, the Minis
ter, who has got this thing done in 
such a short time that the clause 
about the disciplinary action should be 
modified and explained, and, if pos
sible, withdrawn. I would also say 
that so far as retrenchment is con
cerned, the provisions should be made 
as hard as possible for the proprie
tors. With these words, I support the 
Bill.

w  I, ftFT ^  t  ^

Mr. Chairmaii: Order, order. I
am once again asking the House to
fix up its mind. Of course, the time
limit fixed is two hours and according 
to that schedule, we can sit till 6.
But I understand that due to some 
reasons hon. Members want the 
House to adjourn at 5-30.

Several Hon. Members: Yes.
Mr. Chairman: So that sense is

there.
Shri S. L. Saksena: I want to say

only one thing. Today, by this Bill 
we are admitting the working journa
lists into the class of labourers. My 
journalists friends are very happy and 
I am also very glad. But, I warn 
the journalists that they should not

be overhappy^ The Industrial Dis
putes Act, the Industrial Employment 
(Standing Orders) Act and the Em
ployees* Provident Funds Act, 1952 
are there still and they have their 
own defects. As far as adjudication 
of disputes is concerned, there is a 
provision in the Bill that the Govern
ment need not refer for adjudi
cation.............

The Minister of Labour Shri Khan- 
dubhal Desai): That lacuna has
been removed in the amending Bill.

Shri S. L. Saksena: If that lacuna
has been removed in the amending 
B ill I am glad.

Mr. Chairman:
will now reply.

The hon. Minister

Dr, Keskar: I am very happy to
know that there is such a practical un
animity in the House in support of 
this Bill. This shows that hon. Mem
bers are all progressive minded. They 
would like to help the journalists 
and give them their due. They would 
like to give the journalists the best 
of working conditions.

fjp ^ r #  ^  ^t?PTT *TT I

Dr. Keskar: I will speak in Hindi
next time. I do not pretend that the 
Bill is a prefect one. I quite agree 
that the Bill can be improved in 
many details. But, as I said, it is 
striking a mean between various opi
nions. Moreover, I have pointed out 
to Members that any change in the 
Bill at this stage, even though it may 
be a small one, would mean postpon
ing the Bill for many months to come.

However imperfect the Bill might 
appear to hon. Members, I hope that 
they will give it imstinted support 
keeping in view the general principles 
involved and not the particular de
tails which they disapprove. I would 
only like to say that it is not a dila
tory measure. We have taken every
thing into consideration. I am pre
pared even now to consider anything
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which is pointed out as a defect or 
which, in the light o f experience, we 
feel is a defect; we will certainly see 
that measures are taken to adjust 
things accordingly later. We have 
to expedite the matter as quickly as 
possible. But unfortunately, hon. Mem
bers will want to expedite things in 
such a way that the democratic 
and parliamentary procedure is not 
followed. If you want that proce
dure to be followed, then some delay 
is inevitable. You cannot get away 
from it. I think as a longtime mea
sure, it is better that we take 
every possible opinion into con
sideration and then take a decision 
which is far better, far more mature 
and therefore far more lasting. 
There are a number of points raised 
by hon. Members here; I cannot 
refer to all of them. I am noting 
very carefully all the suggestions 
made here. Two or three Mem
bers raised the point of discipli
nary action. I may remind them 
that the provision regarding discipli
nary action is taken from the Indust
rial Disputes Act. Disciplinary ac
tion is taken for proved and gross 
misconduct. There is no contradic
tion between what is suggested in the 
Industrial Disputes Act and what is 
suggested by the hon. Members. Ac
tion taken under this Bill will be ac
cording to the procedure laid down 
in the Industrial Disputes Act. 
Therefore, hon. Members need not 
have any apprehension.*? that this in 
something new which is not existing 
in any other industrial legislation. 
The questions of overtime, leave and 
other things can be taken up under 
rules. I have also said in the other 
House that details regarding leave 
and overtime which are not put on 
the statute will be dealt with by 
framingi suitable rules. Many Mem
bers have raised the question of the 
language press and the English press.

[M r. Deputy-Speakkr in the Chair]

There is no doubt that the future 
bjelongs to the language press. We 
hiave to see that the language press 
is nurtured and goes on the right
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lines. It should be built on a sure 
foundation. All that is there. What
ever is necessary will be certainly 
done by us. There need be no ap
prehension that we want to show any 
discrimination in favour of the En
glish press.

I have noted carefully the other 
points raised by hon. Members, in
cluding the pertinent remarks of my 
friend Shri Jaipal Singh. We will 
bear them in mind, and as I said, 
after the Bill comes into force, in the 
light of experience, we will certainly 
do whatever is necessary. In certain 
matters like gratuity etc., it might be 
hard for a number of papers. I am 
prepared to examine everything with 
an objective mind. I said that the jour
nalists must receive their just and due 
share. On the other hand, I hope 
that the journalists also will show, 
as Mr. Jaipal Singh has said, that the 
journalistic profession is an honour
able profession. They can rise to 
noble heights and even without the 
Press Council coming into being, they 
will show that journalistic standards 
will be observed in the country. I 
have every hope that the journalists, 
as a collective body, will see that 
since hereafter better standards of 
working conditions are assured for 
them, better journalistic standards will 
be maintained, showing to other 
countries also that in India without 
much regulations, the journalists are 
showing the way for higher standards. 
That is somethng which I hope they 
will try to achieve. I also hope that 
the passing of this Bill will bring 
about better relations between the 
employers and the employees. I do 
not at all share the apprehension of 
some friends here that this Bill will 
bring about hardship or bitterness 
between the proprietors and the work
ing journalists. On the contrary, 
now that the journalists .will get se
curity and better protection, I am sure 
that there would be happier relation
ship between the proprietors and the 
working journalists.

Shri Bhagwat Jha Aiad: As far as
question of retrenchment not covered 
by clause 3 is coiicerned.. . .
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Mr. Deputy-Speaker: Order, order.
I have not placed the motion before 
the House. Are there no amend
ments?

Dr. Keskar: I have replied to the
third reading debate.

Mr, Deputy-Speaker:
This is a neat Bill.

Very well.

The question is:

‘That the Bill be passed”

The motion was adopted.

5-30 P.M .

The Lok Sabha then adjourned till 
Eleven of the Clock on Wednesday, 
the 14th December, 1955. 1]
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REPORT OF JO IN T COM- 
M IT I'EB —PRESENTED

Shri Barman presented the 
Report of the Joint Com
mittee 0*1 the Code of Civil 
Procedure (Amendment) Bill

2419

B IL L S  PASSED

(i) Clausc-by-ciause consider
ation of the Constitution 
(Eighth Amendment) Bill 
was taken up. Clauses 2 
and 1 were adopted and ihe 
Bill was passed . .

Columns (2) Working Journalists (Con- Coliun
ditions of Service) and Mis
cellaneous Provisions Bill, 
as passed by Rajya Sabha, 
was considered. Clauses i 
to 21 were adopted and the 
Bill was passed . . 2510—50

CONSIDERATION OF 
b i l l  . . . .  2477— 10
Shri Pataskar concluded his 

speech on the motion to 
consider the Hindu Succes
sion Bill, as passed by Rajya 
Sabha. Further consideration 
of the Bill WPS jiostpooed 

2419—78 till the next Ses«*on . .

2419—78> 2510—50
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